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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 694/2023

SUOMOTO CASE TITLED “UN PREDICTS GROUNDWATER LEVEL IN INDIA WILL REDUCE TO
LOW BY 2025”

SUPPLYMENTARY REPORT ON BEHALF OF CENTRAL GROUND WATER AUTHORITY

1. Most respectfully it is submitted that the Hon’ble Tribunal vide
order dt.09.02.2024 directed Central Ground Water Authority to
file supplementary report to bring guidelines to regulate issue of
permission /NOC for extraction of ground water in stressed area
on record.

2. That the Central Ground Water Authority hereinafter referred to
as CGWA has been regulating ground water development
and management by way of issuing ‘No Objection Certificates’
for ground water extraction to industries, infrastructure projects,
Mining Projects etc., and framed guidelines in this connection
from time to time. Presently, guidelines dated 24.09.2023 and
amendment thereto are applicable in 19 States/UTs where
ground water development is not being regulated by the State
Government and Union Territory administration concerned.

3. Salient provisions of guidelines :

I. To have sustainable management of water resources in the
country groundwater abstraction guidelines have been
prepared to regulate groundwater extraction and conserve the
scarce groundwater resources in the country. These guidelines
have pan India applicability. Further, wherever States/ UTs
have come out with their own groundwater abstraction
guidelines, which are inconsistent with the CGWA guidelines,
the provisions of CGWA guidelines will prevail. However, in
case the guidelines followed by such States/ UTs contain
some more stringent provisions than CGWA guidelines, such
provisions may also be given effect to by the States/ UTs
Authorities in addition to those contained in the CGWA guidelines.
States may be at liberty to suggest additional conditions/ criteria
based on the local hydro-geological situations which shall be

reviewed by CGWA/Ministry of Jal Shakti, Government of India
before acceptance.

Contd. on Page -2
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All new/existing industries, industries seeking expansion,
infrastructure projects and mining projects abstracting ground
water, unless specifically exempted, will be required to seek

for application processing from time to time to be followed by its
Officers. Currently, SOp version 9.0 is being followed.

. That pursuant to the Hon’ble Tribunal order dated 09.02.2024

Ministry of Jal Shakti Notified Guidelines dated 24.09.2020 is
Annexed as Annexure-I, amendment dated 29.03.2023
as Annexure-II, Standard Operating Procedure (SOP) for
implementation of guidelines as Annexure - III, Guidelines for
Saline Ground Water Abstraction as Annexure - IV and
Guidelines for Bulk Water Suppliers as Annexure - V.
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Srterg=T
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FT.3M. 3289(31).—Tat*,1985 #FT ffaer R i~ 4677, THHT. FgdT a9 9 §9 H qTRT
fadT® 10 faga, 1996 F WHATT IFaH ~ATATAT 9T F ATEAH & TOF fQorm-fAet o2 &g 9w
ST Jaee S o & AfAEaT o M= % Sgedt & oY wfaua orf<hal T TN 3 3 399
HETEd HIATT FTAT FT FLA 6 o0 a1 (F2eA0T) Atearf==aw, 1986 (1986 FT 29) #T omr 5 F dgd
orfRFat T TN F F forw faeiE 14 Sady, 1997 &t srfeeg=aT .73, 38(31) F "redH 7 Fe g iy
ST TTRRTOT (T T3 T “ITIRr” % &7 H gl 47 8) Tied a7 2

AT AT TTTEHTOT SAWM, STAAT AT TRATSTATA AT FAT TATSATAT ST % oy
I Aewyor & forT “SATIiRr THIMTE” ST F9e SoTd [AR ST YEYd w7 [AEEET Fw7ar @ g T
T TSAT ST I FATAT T TR AT H, Tl 9% qore oy G fad T AR aur /9 vt
serraHt gt AR 921 frar s @1 8, au-aae a7 T g9y ® gad fRem-fAder e R

T STafh, T 1T GLRR ST, 9 AT o= 7 fag Atefaatag o g T o e
A waree 7 fafaatag weastory AfFemms fer-fAaer sraar sreer S & )

AT Safh, A= g g srfeewor, 9% faeelt 7 2014 #Y .U |, 204/205/206 § faATH
15 TS 2015 o ST % ATEAH & T &l Haer AT 60 g T ag getaa w2 & ve T off ==
ST ST (SR % oI =[aad, ST9aT Fis 9+ AqTed HA1erd F @1 8, Bl T & AT ST Fee]

4484 G1/2020 (1)
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N 3T a8 TH AR &I 6l O 9% FATd AT A9lg UHT e AIGE A g1 ATaT e H Tt
T AT 8T,

fi¥ STafeh, ST AMAE ATFC0r 7 2014 #7377 U H. 34 3w 37 § =27 09 TS 2015 7 79+
AT F ATEAT o qAT SATRIE ThTAT T, ST AT qgara qieeres g2 (FrEddue) £ aee7 g,
FIEA *F ATHTE “SATTRT THATTTS TTH FA 6 (0 5T TGO [RIA0 7€ F AT & TIH0T F 9%
e & Haer Ru €,

AT ST, AT ATIFIOT 7 2014 F AU . 200 F GATF 13 JATS, 2017 F A< F HILAH T
fAer faw oy =T &1 U8 S it AT & o o # o A 7R S =Ry e ag o,
7g Ut 71 fArewrelt i sraafa 3 % areer § a9t T ot F ST ET 2l

T TafFh, ST AT ATIFLO T FAC: 2015 ¥ MU H. 176 ;< 2012 F 59 # foAw
28 ITET 2018 F AT LT H ST HATe, qal (ST T T HLEAT FATAT T S[oT FETEAT o6 FLEAT
& ToTT TATET Faw AT F & o7 JISET 9 6 AN JHT F3 & (Haer [,

AT TR, AT T g ATEreeor o Aaent sfiv aaiawor (g52eqor) stfarfa=aw, 1986 T &mr 3
T 9T 5 FT 3T 9T (3) F qEq & ARRAT 6 SATHLT § ITTAFI ST TETEAT % q4T19 il g2 &
11 sz, 2017 F “FAATIRN THOOA T&E FA & o0 ar=q Rem-FAger ai=rtaa & Sad a«dqt
TEEmgIeedl o feoaforgT ¥ AT /v U

AT A, I AT RT-FEer % O § I FHT SratAi ofiT qATET U A G g
fafeea =1 & fF=mw frar @7 g, sitesr feqm 12 fREaw, 2018 &t Afeg=ar €.#7.37. 6140 (1) F
HIETH & 39 | 5 % ATd-algd Hl @A F3 37 o dqredi & g0  fen-Faer sfaef=a
e

T TR, ITH AT ATAHL 7 2015 &7 3 U. 7. 176 § faa7s 03 F°a<r, 2019 F A<9T F
ATeaH & e faw o © fami 12 fasaw, 2018 #t ST ATI=T FF AR Aol (64T ST Tha T, F 90114 T8
TATE AE1 § ATQ THAT “TATITT FIGia daqd (@G 3T Siae-Sca1ad sighel MaEidl” 9T Si= &t 1t g ar
Tg TITE ol g v afy 7g wrifead 6t Srht g, 97 9w § Fga astr 7 fwree st s s« Fwrw
ATAUEd g1 SITUAT 31 WA & HIeTd & Aqoea 21 % Tgd S(1ad % HITelh TR FHT g g,

AT STafeh, A sAfeEr F fGAtw 11 fdaw, 2019 F 19T & ATeaq | qoid 6l [ae &
e o o, 7 sAfega o fewme % g aeq Aite T a5 i “SATaiy T9Iora=” odi 0 927 Fe,
T ATAYidecaTs 9% F47 T & (o0 UH GO T(oq 6 g 3 =9 9 e I&=qa F7T Fl Fal
T &S

T Safh, 3 qfd 7 gora Aergo & AT f3 6 goa §mo F T fQar-Haent
Tfgd RaTe faais 16 ATH, 2020 FT ATAAT ATAFIT § TEIT F &l &,

3T STarfeh, I AT ATIFr 7 faei 20 TS, 2020 F FTT AL F ATEAT H ATIAFIT FT
FTIOTTST FATIATSAT T “FTATIRT THTMT” AT F2d q9T qqd T Taeq & o0 wfqoT f&aeget & a1
ATHLT FA FT Faer AT 3,

AT TACT AT T gRa srteseor & fRem-fAaert sfiv gatawor (gveror) sfafaaw, 1986
(1986 #T 29) T &1 5 F TTA IS 9T 3 FT ITLTT (3) G Y& AT  ATHLT § A LA, T4T
e sfiw W Eer fFan uas grr A & T AfEgsr F oaqEw | wAre A srteeEAr
T, 6140 (31), fGAT* 12 fSFaw, 2018 FT ATEHAT Feeh 397 H o0t =t &0 gt s Fata
T o faerr-fAder st Far gl
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AT
aa # s fsrt & R sik Raba s F Rer-Ga
(TRTET THTE )
EShiil
e IS |,
STEATAT Y TG AT
1.0 "STATTIRT THTIT T3 TTH FEA H T cvvevireeeeieeeeeseessetesesesesesessss s s sttt sesesesesessssssnesesssesesnas 5
20 wfiEfoem soHem e @mred/agdt &t § wear Swrg Ut oo i
2| K G A £ 1) OO 5
3.0 BT BT oottt ettt 6
4.0 FATIOTISTE TTTIIT ..ottt e e s s e es et et ettt e et eeeen s s s enenes e e e eseeeeees 6
A1 BRI T ...ttt a s s et s sttt e s et e s s e s ss s s s es s eses s sesesesesees 6
4.2 TAT TEEITSATE .o e e e e e e e e e e e e e et e e e ee e e eee e e e e e e e e 8
4.3 FTATTHATCHE TIETTOTATT ..ottt ee et ee e e et et e e e e e e e e e e eeeeeeeee e e e eeeeeeeenenaanas 8
5.0 TSI THITETTEEITAT THTT ooeivteteteteseseiee ettt ettt es e 12
5.1 ST TRTEI/TEITAT THTT T o.eeieitiieiiiieiee ettt s sttt s s s enenen e s 10
8.0 FET FTAT H STATTIT creuvuereereereeeeeeeeeeeeseseseseeeesesssssseseeeseseseseseseseseasasasesesesesesesesesenesenessnnnes 12
7.0 FAUMT TSI 30T THTET ...ttt 13
8.0 TH FH BTFT BT FTETUT L.ttt s ettt es e e s 13
9.0  STATTTRT THTOTTT H FTHTTT STTTTTT T QT 1evoveveieiiiieteeeseseseseseeessssesssssssesesesesesesesessssssnses 13
10.0  STATTIRT STHTOTT ¥ TAT 3 STTATAT 208 FHATETII Lot 14
11.0  STATTIRT THTITT T TETETIT L..oeveeeeeeeee e tese et eee st ee st s s st e s e s esesese s esesesneseeesesnenas 14
(P I L e T B I 3 L SRS 15
13.0 SAEIHTHE T & qoie ATl o g ORIl T TSI o 15
14.0 IS TOT FITHEIT 11ttt ettt ettt e b es s s s e e s s s s e 15
(LT O B i R 2 1 1 i PR OR 16
15.1 TATATONT TTATI B Bttt ettt es s s s s s 16
15.2 BT 3T 9Tl THAT (HAes TIsTd SHISAT, A, SN AT AT =Raretar
TRATSATE) FT TTAII o o AT BT s 17
(L Rt 2 1 = 1 OSSO 17
17.0  ST7T AEAIOT 910 (THT T AT oovvreeireeeeeeieieie ettt es st 19

[FT. &. Hisiieseq1U-21/4/2020- Histiesequ]
smefty AT, Mees
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4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART [I—SEC. 3(ii)]
AATE

AU I U T A ITART o [oIT ST il STAAHAT T ATHT

AT : ST & FHTOT 3fi sqoter T 37 UraT i AiAear & forw fRer-fAgen

s Il TEIUT FA AT STEN/ARATSTATA & GI &A1 § TGU (a0 A7 AT FA *
T e T ST 9T ST

Fqa=® 1V: SN 6 ToIT SIATIT STHTOT T STH F3 g AA-HAATHF [Lq1E 0l I

EREPEATA IS AT (@A IR  forw) daeft R #71 FwrHe

ELEPEAVE AT TTRATSIATS T Aihiaah G

AT VII: TRerT Tl Y St Hagh & [T S it T4 gt &7 TR F IUTAT 5
Teer | 2009 T fae Re a1f=er 36 § IFaT =TT & QT

sqgeda VIII: I TASTT/EH ST &AL 00 AT, STET o =l Tt Histiesequ gy fafaafaa i s
& 2

FqaT IX: STH qehe [0l QTAT il STeaTaett

AT X WM G AT ST @7 T

IR # o [ B Rfagie i e v F Rer-Rda
TEITEHT 3R I8 g9

THHY HgdT a9 AT 99 AT 1985 FY fAfaer e arft=er 7. 4677 § ST feqiw 10 fawex,
1986 = WA IFAH ATATAT 6 AR & ATEAH | THeh (*eT-FAaerf 98 g qEh F 9oia T94 3T
e & AR & [Ea F STedl oY S Ata=aq F A waug TREI FT TIRT FT 377
FIATT FTT FLA 6 TorT qavawor (F2eror) srferf==m, 1986 (1986 FT 29) #T €T 5 F dgd IiRFIT T AR
T =TT 14 e, 1997 it Stferg=ar €473, 38 (3) F ATeAH | Haid 7 ST e ] TTEHIT 6
&7 § Tfea B gl

TTTEERT0T SRR TAAT FATEAATHE TRATSIATSAT AT T TRATSTATSA TAT(R & [orT 57T
AT & o ‘SETIiRT THIMTE ST F9e So [Aee Sie Yag & A=t w2 1@ g sfiw 22 At
Y 2 7 & H, STET TT T, Hatead of TATEAl g i A fAfaatia 98t & o =1 7, anr
TH gae HaHT g9 q¥ fRer-FAer dam R )

I H T F HHTYIT F AT (AR F 0 97 F it et Fr ARt w2 6w w9 qee
THTET T G Fee o oI qoier Fahrelt feer-fAser qome foFre o €)

T fRen-fder Tos AfeeEAT it aE § doRi THTET g ST FEid s S GTieremer
(Fsfieseq) FIT T T8 & it fFem-fAder & w2 a2 g

T fRem-fAer M-SR & a0 g TST/HT TS & (ST g HhE w1 At 78 72 ) 8)
H ooter TRt sheftar s Ster srierher gy fAfaatad it S STy 7@t S

TEE FATaT, O TSA/EH TT AT & I oI (ATt {Rorr-[=aer &, Sr Hsfiesequ & &
el §, ABT Histgsequ & fRerm-fAgert & Jagm™ an] g Tam i3 UF T i/H9 T &= g Aqae
fFo S AT fRem-fAgent § Histiesequ F fRen-f[AEer & stfes w3 yaene €, a1 agi distiesequ %
fEorr-fAaert & AT et & FAATar TSF/HAT ST & F TTEHL0N FET 39 T Hr §7 F0g B
SITUAT| T T - a1+ AT % e a7 i ordqi/ATaes! &1 AT & & foT &aaq 7 gl
Tqh &, FOTehl T 0 | T8l HISS oo U/ST T HaTerd, ATLd HaRT gTT FHIEAT hi Ui
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Tqsft 70/ AR TAT e AT aTel SERM, ATHTAATHE TRITSATAT A AT TRATSTATA F,
ST T T 927 1.0 % Sfaiq =H fafise =7 § e uTeq T g1, 99 ST Ut JOITe! & ATead |
FATTIRT THTOT T (THATHT) ITH FIAT I R

S JEH ASETG Afaaied et & a1 4% Feh a9t Afaaiiad, T4 v ae-ifiv qeaisa
et & forg &t T ssTer TTEFTo/EaAl g0 qI1 0 SO ST T AISATA 0 qHIeAr il
SITUfY 3fi¥ 78 Saferss €9 & 7= it STusft| =7 Jae § A7 STl Ted A0 o ITAseaT e FHT
& SR TAT T T S T AR/ R ST TTEHT0T ¥ Jaar2el I F907e AT
1.0 TSI 9TH F7 § Fe
STATHTSA T Awrfererd Ao 7 o M o forg st ym 2 § g &F STos:

(i) TSI ST T STANT o TorT AT 3w erg<y IAIEl | Jafheh J STHIHT|

(i) FTHTOT TSI ST E=hiH

(iiii) THTOT ST ergdt TAT &AL H TS TAL F TASS AT Foea 1T T oI T

(iv) T FEHATT

(v) 10 [t Z T / foF & FF T T AT FIA AT HIShT S T/ I
1.1 TfeRr Rant 1 gsfiseor
TTS/ET TS LY O SATIERTT § "@=rferd fFfeRT Rart 3 dsfiseor siiv 3 g 3o e 1o et
e & T@-rEre & forg e gt disfieseqy #1 sihs Sueey F9 F oy Hisfiesequ qred #
ST foieh faw sron
20 &G & F ChSae AT TR aarsd/a Sngfd gseat & forg 37 it =

TR & g ster

IS Mt % o @i S97or O (UHSAHT) 39 % o qRF ST Sedras & JisiiesedU aaarse §
SUTee IUIH HiHe § HisfigseqU T ST fRerT-Aaert & SqaTe sAIRT 99T 2IaT gl AU/ATSEr T3l &
T Uit Fae UH "t § g 3T Sar €, g ST aEhi STArgd USHT 39 & § saferd /A
H ST T A F | qEH Tl g

TAATHT THT 3T STU Forq & Faferfaa @tors oad @9 2

) Hres afeles ST FT GEATIT 9t (S e uTERe/AT e Hrenedt & foru srfeart grm

SRl o, i sraeear 20 wediey/fRT | sfed 2 uHddy w7 S o=y wqid, oA,
ANTATT geaTte # for o foh stroam)

i)  Tg UASET FEI A AT ARE ' 5 AU A AGT FAAT TRASET &7 % O e awn
FIISTATI T e o THT T, ST AT Tg 2T, T& R Jf TRATSHT TEqrash UAAHT T Jerdr &
FTE HATHT T TR F TATL A TTH FAT &, T TRITSAT TEqTash i Hisiieseqq il STATgie
T JUEAT & g H oI HLAT R AT ATTEHIT FIT UAAHT TF HT [GFT ST T qTHAT +
TREITSAT TeaTaeh TS T THT F 90 T & qger UHASAHT & TATh F o0 sraas

i)  TEATEE T AT 6.1 § IeArEd T % ATATT A HRTET 6 TEqTEad IoAA 6 (T qore (Hawrer
HWI{EFF“i‘ICII"I AT NI

TS o AT T T S T TSt

F)  FATINT TATR % forT O =ioha/afentad ST & T9: TART & 479 § T@d g0 qe 94 T,
2016 (IqAT-1) F AT AT ST & sH 1Y
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g) aEE gIRT 10/- %, F AT €T 9T gARATHT SEH GF/=3e ST & w10 aaHted/fae
T ITHITHT T ST T ATTITFHAT B 6T oI & A1 STATIIT ¥ F/TqATH IUerserar Fqre it
ST

M)  TF/AE STAN & U 10 a_Hie/RT § AtgE qod saeAdhar & "l § T GRS
SATYIT USEET H UAAET F 0 e Fd qHA FEAT A ST ATAT S/
TRATSET o o0 ST SIHIE sl ST T&qd HeeAT |

7)Y off Aot seRfRem a1 wiw 2ffa U Hferaa ey (THUUS) ¥ TATAT TFRIET
FAAT ALHRTE F AHITGT TARTLTAT & (TAATHT o o0 Sraas FT TG Wis[ar IRASTsh & 7T
o) HISTaT AAA/S[FSA o T UrEdT A

T.) AT AT gL FE HATAT FRT ART Hied 9a9 SUHITHT F AqER o7 & dae a0 o
HEAF/TAHLT o for, J&=aTa|

3.0 Fw &=

FIO &= AT srefemaeT i g A g2t gl a9 2013-14 F¥ &9 H=1E T077 & SAqH 87.86 wiaera

FU 4 ZFAL T il H ATl AT, T 3T AT-TLAH AT % | AT 9.18 Wiaerd U 4-10 gFAT

FT I ATer Hew foREmEl F g 3T 2.96 Tierd FU 10 FFeaT & srfers i arer At & 2

ST (ATt SEAAT T §eAT U2 A+ FXd gU ‘FHIE U dhalel AId & ATead § F0 &5 § G5 &

AfRTae AT F5T F1 M| TACT T oI TG 6 (o0 AR FIEHIT ST qr2ie gl

TrSAT/EE T et et & forw g/t e fifa f a3, sagew R gew fifa

TATE A ST S5 U2 SAATerh AT &l 7 FeeA o (70 FHAL AT AqAT-aaet 1/ Eaefiwmao/s== 12l %

i T A T qATg <T SATAT 2

T & T STt (T % forT Uasiet are w2 | ge &7 S

4.0 arforfSas T

Hifa fRer-fFAaet & sqeT F afafi=s afd=iRa qeareT &= § Bt I 79 923 3TN F1 TTAEH ol

= ST

T TR & o uaset & 3q saed 9 A=A F3d 997 oI Gardat H ITesdar 9% A"

&1 e Srom)

IS T ATl ATISTE ITAT FT HI(HT gTel § Iedad ST TINT o 9@l digd aTuE STl ol

TOAT RATE SAarsd T HeAt gl HSeeequ/TsT sord TIIF0 (THS(Ieeequ) qHT UHT @r
T R AT TR Fm

ISt e U/UHSIeseg U ATATEE & F TAAHET o SATATAT 0l ST HLA o6 (1T T Ui e a1 &l w3 IT
ST

41 =Nl =T

AT ATt 1Al | e, oo AR WA I2AAT (THUHTAE) T A0 F 1 FTedt  Aerrar et ot
T AN FT A (ARHT % o7 uaei=ft 987 {23 Sruam & wEad & o wse/=ae T30, 39 90
SN GTT YHeee ITANT % o7 T T it SIqAta gl Afdared &l | 97 Hiaeas S IR T, ATg
F THUHTHS Ff § ST g, UHSAHT A2 AT Srem

SR GTT STl (et o forw uaare T o o aord & Aeferfa ad o9 8-

I UH AHAl § &F UAAET T&T 6T SITUT, STEh S0 STl STATqid USt (o7 ST sl s terd
HTAT T AT FEA H Te47 751 2
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II.

II1.

Iv.

VL
VIL

VIIL

IX.

Tqsft ST T A=AAT T T TTATERT T STAATAT TITAT ZRIT, ATTR oI FETee I fAefwar
F Y AT T

100 =HTeY/fGT & st o $f A arer a9 SR A7 Fheied A% sfeaq seedie
(FrArEATS) v R AT AT FEE U TTEIS (TRSATSHIE TS )/ TefFafadt
FTSTR (AT FITHTOT @T Terahi & ey T aTius o @l T T i 6
T B F AT A1g F Hae o girer R Hisiiesedqu i Y& FeAT Futerd R UE a9t
SN T ITAH AT 6 HIEAT & R A a7 qherds T TN 0 FH F 77 20 Jiaera
FH FHLAT TITET T

AU & % IIT TFaeor U, FerHteT F7 FAT &7 gy 15 § 797 ooty 3o o w7
AR T 6T FTIAT FAT 10 qqHed/[@T & AT 6 G5 MRl Fed H7 Te=dd Heed
Tl AR & T sifqard gRm S Tq€ it FiATT TRATSET SEdTas® g i S|
FRAA/TEHAT 9 § F7 § F7 15 Hiex & g 0 fSrHte? (Feaver $0) 7 A &
ST fiseftes # weers s e Serga g afFr o/t F qwe 21 gt finfieT
fRwrem s fAmior & faeqa fRem-fAger sqere-1l § fou o &) a1fass o =a2 atwe a9 9
& HTEAH F HISTSeeqU HT TEA [T ST

SEATA® &l TRATSAT &7 § AT auTsTel Sag/TaT0 FHIAT TUTEd g1 ST T TGud Feed
FT HATAAT AT ITNT(THTAA, BRI (e, T, [WHe, Ue, a9, T, ARearse/fiearers,
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MINISTRY OF JAL SHAKTI
(Department Of Water Resources, River Development And Ganga Rejuvenation)
(CENTRAL GROUND WATER AUTHORITY)
NOTIFICATION
New Delhi, the 24th September, 2020

S.0. 3289(E).—WHEREAS, on the directions of Hon’ble Supreme Court vide its order dated
thel0th December, 1996 passed in Civil writ Petition No 4677 of 1985, MC Mehta Vs Union of India, the
Central Government constituted the Central Ground Water Authority (hereafter referred to as the
‘Authority’) vide notification number S.0. 38 (E), dated the 14™ January, 1997 to exercise powers under
Section 5 of the Environment (Protection) act, 1986 (29 of 1986) for the purposes of regulation and control
of Ground Water management and development and to exercise certain powers and perform certain
functions relating thereto;

AND WHEREAS, the Authority has been regulating ground water development and management
by way of issuing ‘No Objection Certificates’ for ground water extraction to industries or infrastructure
projects or Mining Projects etc., and framed guidelines in this connection from time to time in twenty two
States and two Union territories, where ground water development is not being regulated by the State
Government Union Territory administration concerned,;

AND WHEREAS, some of the State Governments or, Union territories enacted legislations and
issued regulatory directions or orders for regulating ground water development and management;

AND WHEREAS, the Hon’ble National Green Tribunal, New Delhi vide order dated the 15" April
2015 in OA Nos. 204/205/206 of 2014 has issued directions to the Authority to ensure that any person
operating tube-well, or any means to extract ground water shall obtain permission from the Authority and
shall operate the same subject to the law in force, even if such unit is existing unit or the unit is yet to be
established,;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 09" July, 2015 in OA Nos. 34
and 37 of 2014 directed all industrial units which are members of the Common Effluent Treatment Plants
(CETPs) to approach the Authority through State Pollution Control Board for obtaining ‘No Objection
Certificate’ in accordance with the law;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 13" July, 2017 in
OA No 200- of 2014 directed that every industry should be directed to pay for extraction of such water, that
too, subject to the conditions stated in the order permitting such extraction;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 28"™ August, 2018 in
O.A. Nos. 176 of 2015 and 59 of 2012 respectively directed the Ministry of Water Resources, River
Development and Ganga Rejuvenation to forthwith review the existing mechanism so as to ensure effective
steps for conserving the groundwater resources;

AND WHEREAS, in pursuance of the directions of the Hon'ble National Green Tribunal and
powers conferred by sub-section (3) of section 3 and section 5 of the Environment (Protection) Act, 1986
the Authority, with a view to protect the ground water resources had circulated the draft guidelines for grant
of “No Objection Certificate’ on the 11™ October, 2017 inviting comments and suggestions from all the
stakeholders;

AND WHEREAS, all objections and suggestions received in response to the said draft guideline
have been duly considered by the Central Government, the Authority notified the guidelines to regulate
groundwater over-exploitation and to conserve the groundwater resources in the country vide notification
number S.0. 6140 (E), dated the 12™ December, 2018;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 03" January 2019 in the
OA No. 176 of 2015 directed that the above mentioned notification dated the 12" December, 2018 may not
be given effect to as it is unsustainable if tested on ‘Precautionary Principle, Sustainable development as
well as Inter-generational Equity Principles’ and if implemented, will result in fast depletion of
groundwater and damage to water bodies and will be destructive of the fundamental right to life under
Article 21 of the Constitution of India;

AND WHEREAS, the said Hon’ble Tribunal vide order dated the 11" September, 2019 constituted
a committee to deliberate on steps for preventing depletion of groundwater, robust monitoring mechanism
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against unauthorised extractions and fulfillment of ‘No Objection Certificate’ conditions, environment
compensation etc and to submit a report;

AND WHEREAS, the aforesaid committee submitted the report along-with draft guidelines to
regulate groundwater extraction and groundwater conservation in Hon’ble Tribunal on the
16" March, 2020;

AND WHEREAS, the above said Hon’ble Tribunal vide order dated the 20™ July, 2020 directed to
comply with certain points for sustainable groundwater management while issuing ‘No Objection
Certificates’ to commercial establishments by the Authority;

Now therefore, in pursuance of the directions of Hon’ble National Green Tribunal and the powers
conferred by sub-section (3) of Section 3 read with Section 5 of the Environment (Protection) Act, 1986 (29
of 1986), the Department of Water Resources, River Development & Ganga Rejuvenation, hereby notifies
the guidelines to regulate and control groundwater extraction in the country in supersession to this
Ministry notification vide S.0. 6140 (E), dated the 12" December, 2018 as per the Schedule below:

SCHEDULE
Guidelines to regulate and control ground water extraction in India
(with immediate effect)

INDEX
ITEM Page No.
Preamble and Background
1.0 Exemptions from seeking No Objection Certificate..........cc.ccovvvrvvnreiivninninnieeresese e, 35
2.0  Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government water
SUPPlY agENCIES IN UMDAN @rEAS ......oveviieiieiieiesiee s 35
3.0 AQFICUIUIE SECLON ..ottt st s re e e re e anas 36
4.0  COMMEICIAI USE ..ottt 36
A1 INAUSEITAT USE ...t 36
o |V, 1o 1T g To o 0] (=] SO TSR PRRR 37
4.3 INTraStrUCTUIE PrOJECES. ....cueiviitiieieieiieiest ettt 38
5.0  Ground water abstraction/ restoration Charges ............cooevveveierieninerenese e 39
5.1 Rates of Ground water abstraction /restoration charges..........cocoeevvieivcieiienes 40
6.0  BUIK WALET SUPPIY ... 42
7.0 Abstraction of Saling ground WALEN ............cccciiiiieiiiiiiie et 42
8.0 Protection Of Wetland Areas............coviiiiiiiiiieeee e 42
9.0 General compliance conditions in No Objection Certificate.............ccocvrverereireiisinniininns 43
10.0 Monitoring of compliance of No Objection Certificate Conditions............ccccceovvvrnnnee. 43
11.0 Renewal of No Objection CertifiCate ..........ccoeverieiiiieereee e 44
12.0 Extension of NO Objection CertifiCate ...........coouviiiririneieeeee e 44
13.0 Delegation of powers against illegal groundwater withdrawal ...............ccooovvoiervnrnnn. 44
14.0 Ground Water Level MONITOIING ........cooeiiiiiiiiisisie e 45
15.0 Environmental COMPENSATION .........oiviiiiiieieiisiesiie et 45
15.1 Rates of Environmental COmMPensation: ............ccoevereiierenenie e 45
15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects).........cccccoeveveriervenenn 46
16.0 ProviSion Of Penalty .........ccooiiiiiiiiiee e 46
17.0 Other important Conditions (Applicable to all): ..., 48

[F. No. CGWA-21/4/2020-CGWA]
ASHISH KUMAR, Director
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ANNEXURES

Annexure I Estimation of water requirements for drinking and domestic use.

Annexure II: Guidelines for construction of piezometers and monitoring of groundwater levels and
quality.

Annexure 111 Measures to be adopted to ensure prevention from pollution in the plant premises of
polluting industries/ projects.

Annexure 1V: Outline of hydro-geological report for obtaining No Objection Certificate for
industries.

Annexure V: Format of the Report on ground water conditions (for mining projects).

Annexure VI: Indicative list of Infrastructure projects.

Annexure VII: Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for

prevention of fatal accidents of small children due to their falling into abandoned bore
wells and tube wells.

Annexure VIII: List of States/ Union territories where ground water extraction is being regulated by
Central Ground Water Authority (CGWA)

Annexure 1X: Glossary of technical terms used

Annexure X : Annual water audits by the industries

Guidelines to requlate and control groundwater extraction in India

Preamble and Background:

On the directions of Hon’ble Supreme Court vide its order dated 10th December, 1996 passed in Civil writ
Petition No 4677 of 1985, MC Mehta Vs Union of India, the Central Government had constituted the
Central Ground Water Board as Authority vide notification number S.0. 38 (E), dated the 14™ January,
1997 to exercise powers under sub section (3) of section 3 of the Environment (Protection) act, 1986 (29 of
1986) for the purposes of regulation and control of Ground Water Management and Development and to
exercise certain powers and perform certain functions as per the said Act.

The Authority has been regulating ground water development and management by way of issuing ‘No
Objection Certificates’ for ground water extraction to industries or infrastructure projects or Mining
Projects etc., and framed guidelines in this connection from time to time applicable in twenty two States
and two Union territories, where ground water development is not being regulated by the State Government
and Union territory administration concerned.

To have sustainable management of water resources in the country groundwater abstraction guidelines have
been prepared to regulate groundwater extraction and conserve the scarce groundwater resources in the
country.

These guidelines will come into force with immediate effect from the date of Gazette Notification and will
supersede all earlier guidelines issued by the Central Ground Water Authority (CGWA).

These guidelines will have pan India applicability. Ground water abstraction in States/ Uts (which are not
regulating ground water abstraction) shall continue to be regulated by Central Ground Water Authority.

Further, wherever States/ Uts have come out with their own groundwater abstraction guidelines, which are
inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will prevail. However, in case
the guidelines followed by such States/ Uts contain some more stringent provisions than CGWA
guidelines, such provisions may also be given effect to by the States/ Uts Authorities in addition to those
contained in the CGWA guidelines. States may be at liberty to suggest additional conditions/ criteria based
on the local hydro-geological situations which shall be reviewed by CGWA/Ministry of Jal Shakti,
Government of India before acceptance.

All new/existing industries, industries seeking expansion, infrastructure projects and mining projects
abstracting ground water, unless specifically exempted under Para 1.0 below, will be required to seek No
Objection Certificate from Central Ground Water Authority or, the concerned State/ UT Ground Water
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Authority as the case may be. The entire process of grant of No Objection Certificate shall be online
through a web based application system.

Water management plans shall be prepared by all the State Ground Water Authorities/ Organizations for all
Over-exploited, Critical and Semi-critical assessment units starting with Over-exploited units. Water
management plans shall be reviewed and updated periodically. Water management plans, data on water
availability and scarcity and policy framed in this regard shall be placed on the websites of Central Ground
Water Authority/ State Ground Water Authority.

1.0 Exemptions from seeking No Objection Certificate:

Following categories of consumers shall be exempted from seeking No Objection Certificate for
ground water extraction:

(i) Individual domestic consumers in both rural and urban areas for drinking water and domestic
uses.

(if) Rural drinking water supply schemes.

(iii) Armed Forces Establishments and Central Armed Police Forces establishments in both rural
and urban areas.

(iv) Agricultural activities.
(v) Micro and small Enterprises drawing ground water less than 10 cum/day.
1.1 Registration of Drilling Rigs

State / Ut Governments shall be responsible for registering drilling rigs operating within their jurisdiction
and for maintaining the database of wells drilled by them. Appropriate link shall be provided in CGWA
portal for making the data available to CGWA.

2.0 Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government
water supply agencies in urban areas

For grant of No Objection Certificate for ground water extraction, the project proponent has to furnish the
details as per the guidelines issued by the CGWA in proper format as available in CGWA website. No
Objection Certificate for new /existing wells shall be granted only in such cases where the local
Government water supply agency is unable to supply requisite amount of water in the area.

No Objection Certificate shall be granted subject to the following specific conditions:

i) Installation of Sewage Treatment Plants shall be mandatory for all residential apartments/ Group
Housing Societies where ground water requirement is more than 20 m*/day. The water from Sewage
Treatment Plants shall be utilized for toilet flushing, car washing, gardening etc.

ii)  The No Objection Certificate shall be valid for a period of five years from the date of issue or till
such time local Government water supply is provided to the project area, whichever is earlier. In case
the project proponent receives water supply from the concerned local Government Water Supply
Agency during the validity of the No Objection Certificate, intimation regarding availability of public
water supply shall be sent by the project proponent to CGWA and No Objection Certificate will be
cancelled by the Authority. In other cases, the project proponent will apply for renewal of No
Obijection Certificate, ninety days before the expiry of No Objection Certificate.

iii)  Proponents shall be liable to pay ground water abstraction charges for the quantum of ground water
proposed to be extracted, as per rates mentioned in Table 5.1.

Documents to be submitted with the application

a)  Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking
into account recycling/ reuse of treated water for flushing etc.

b)  Affidavit on non-judicial stamp paper of Rs. 10/- by the applicant, confirming non/ inadequate
availability of public water supply in case of users requiring ground water up to 10 m® day for
drinking/ domestic use.

c) Certificate of non-availability of water from local government water supply agency in cases requiring
ground water in excess of 10 m*/ day for drinking/ domestic use. Government water supply agencies
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applying for No Objection Certificate shall submit copy of government approval of the scheme/
project proposed to be implemented.

d)  Ground water quality data of existing bore well/ tube well/ dug well from any National Accreditation
Board for Testing and Calibration Laboratories (NABL) accredited laboratory or Govt. approved
laboratory (in case of existing projects applying for no objection certificate)

e)  Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

3.0 Agriculture Sector

Agriculture sector is the backbone of the Indian economy. As per Minor Irrigation Census 2013-14, 87.86%
of wells are owned by marginal, small and semi-medium farmers having land holding up to 4 hectares (ha).
Around 9.18 % of wells are owned by medium farmers having land holding 4 — 10 ha and 2.96% of the
wells are owned by big farmers having land holding more than 10 ha.

Considering the number of ground water abstraction structures, regulation of ground water in agriculture
sector through a ‘command and control’ strategy will prove to be an arduous task. Therefore, a
participatory approach for sustainable ground water management would be more productive.

States/Uts are advised to review their free/subsidized electricity policy to farmers, bring suitable water
pricing policy and may work further towards crop rotation/diversification/other initiatives to reduce over-
dependence on groundwater.

Agriculture sector shall be exempted from obtaining No Objection Certificate for ground water extraction.
4.0 Commercial Use

No new major industries shall be granted No Objection Certificate in over-exploited assessment areas
except as per the policy guidelines.

Availability of ground water resources shall be given due regard while considering applications for grant of
No Objection Certificate for commercial use.

Commercial entities extracting ground water shall be required to submit online annual water audit report
including an audit of water use as mentioned in the relevant sections. CGWA/ State Ground Water
Authority (SGWA) shall publish all such audit reports online.

CGWA/ SGWA:s shall engage independent agencies to verify the compliance of No Objection Certificate
conditions periodically.

4.1 Industrial Use

In Over-exploited assessment units, No Objection Certificate shall not be granted for ground water
abstraction to any new industry except those falling in the category of Micro, Small and Medium
Enterprises (MSME). However, No Objection Certificate for drinking/ domestic use for work force, green
belt use by these new industries shall be permitted. Expansion of existing industries involving increase in
guantum of ground water abstraction in over-exploited assessment units shall not be permitted. No
Objection Certificate shall not be granted to new packaged water industries in Overexploited areas, even if
they belong to MSME category.

No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply
agencies are not able to supply the desired quantity of water.

ii)  All industries shall be required to adopt latest water efficient technologies so as to reduce dependence
on ground water resources.

iii)  All industries abstracting ground water in excess of 100 m*d shall be required to undertake annual
water audit through Confederation of Indian Industries (Cll)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be
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required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

iv)  Construction of observation well(s) (piezometer)(s) within the premises and installation of
appropriate water level monitoring mechanism as mentioned in Section 15 shall be mandatory for
industries drawing/ proposing to draw more than 10 m*day of ground water and. Monitoring of
water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer
zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Detailed
guidelines for design and construction of piezometers are given in Annexure Il. Monthly water level
data shall be submitted to the CGWA through the web portal.

v)  The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project
premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye,
Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution
(Annexure I11).

viii) All industries drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.2 A and 5.3 A.

iX) All existing industries drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as applicable as per Tables 5.2 B and 5.3 B.

Documents to be submitted with the application

(@) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from
local government agencies in cases where ground water requirement is up to 10 m*/day.

(b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the local
government water supply agency in cases where requirement of ground water is more than 10
3
m-/day.

(c) Ground water quality data of existing bore well/ tube well/ dug well from any NABL accredited
laboratory or Govt. approved laboratory (in case of existing projects applying for No Objection
Certificate)

(d) Water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL
accredited laboratories/Government approved laboratories.

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

() Impact Assessment report: All projects extracting/proposing to extract ground water in excess of
100 m*/day in Over-exploited, Critical and Semi-critical areas shall have to mandatorily submit
impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report
is given in Annexure 1V.

4.2 Mining Projects

All existing as well as new mining projects will be required to obtain No Objection Certificate for ground
water abstraction. Since mining projects are location specific, there will be no ban on grant of No Objection
Certificate for abstraction of ground water for such projects in over-exploited assessment units.

No Objection Certificate for mining projects shall be granted subject to the following specific conditions:

i) It shall be mandatory for all the mining industries to ensure that water available from de-watering
operations is properly treated and should be gainfully utilized for supply for irrigation, dust
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suppression, mining process, recharge in downstream and for maintaining e-flows in the river
system.

ii)  Construction of observation well(s) (piezometers) along the periphery in the premises, for monthly
ground water level monitoring, shall be mandatory for mines drawing/ proposing to draw more than
10 m®day of ground water. Depth and aquifer zone tapped in the piezometer shall be commensurate
with that of pumping well/ wells.

iii)  In addition, the proponent shall monitor ground water levels by establishing observation wells
(piezometers) in the core and buffer zones as specified in the No Objection Certificate.

iv)  In case of coal and other base metal mining the project proponent shall use the advance dewatering
technology (by construction of series of dewatering abstraction structures) to avoid contamination of
surface water.

V) In addition to this, all mining units shall also monitor the water quality of mine seepage and mine
discharge through NABL accredited/ Govt. approved laboratories and the same shall be submitted at
the time of self compliance.

vi)  All mining projects drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.4 A.

vii)  All mining projects drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as per Table 5.4 B.

Documents to be submitted with the application
(a) Mining plan approved by the concerned Govt. agency/ department.

(b) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(c) Comprehensive report prepared by accredited consultant on ground water conditions in both core and
buffer zones of the mine, depth wise and year wise mine seepage calculations, impact assessment of
mining and dewatering on ground water regime and its socio-economic impact, details of recycling,
reuse and recharge, reduction of pumping with use of technology for mining and water management to
minimize and mitigate the adverse impact on ground water, based on local conditions. Format for
report is given in Annexure V.

4.3 Infrastructure projects:

Since infrastructure projects are location specific, grant of No Objection Certificate to such projects located
in over-exploited assessment units shall not be banned. New infrastructure projects/ residential buildings
may require dewatering during construction activity and/ or use ground water for construction. In both
cases, applicants shall seek No Objection Certificate from CGWA before commencement of work.
However, in over-exploited assessment units, use of ground water for construction activity shall be
permitted only if no treated sewage water is available within 10 km radius of the site. New as well as
existing Infrastructure projects shall also be required to seek No Objection Certificate for abstraction of
ground water.

No ‘No Objection Certificate’ shall be granted for extraction of groundwater for Water Parks, Theme Parks
and Amusement Parks in over-exploited assessment units.

Indicative list of Infrastructure projects is given in Annexure V1.

The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out
regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data through the web portal to CGWA/SGWA as applicable. Monitoring records and results should
be retained by the proponent for two years, for inspection or reporting as required by CGWA/
SGWA.
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ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground
water requirement is more than 20 m*/day. The water from STP shall be utilized for toilet flushing,
car washing, gardening etc.

iii)  For infrastructure dewatering/ construction activity, No Objection Certificate shall be valid for
specific period as per the detailed proposal submitted by the project proponent.

iv)  All infrastructure projects drawing ground water in safe, semi-critical and critical assessment units
shall be required to pay ground water abstraction charges as applicable as per Table 5.3 A.

v)  All infrastructure projects (new/ existing) drawing ground water in over-exploited assessment units
shall be liable to pay ground water restoration charges as per Table 5.3 B.

Documents to be submitted with the application

(@ In cases where dewatering is involved, submission of impact assessment report prepared by an
accredited consultant on the ground water situation in the area giving detailed plan of pumping,
proposed usage of pumped water and comprehensive impact assessment of the same on the ground
water regime shall be mandatory. The report should highlight environmental risks and proposed
management strategies to overcome any significant environmental issues such as ground water level
decline, land subsidence etc.

(b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any
other source in case water is required for construction in safe and semi critical areas.

(c) Certificate from a government agency regarding non availability of treated sewage water for
construction within 10 km radius of the site in critical and over-exploited areas.

(d) Certificate of non-availability of water from local government water supply agency in respect of all
categories of assessments units for commercial use.

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(f)  Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking
into account recycling/ reuse of treated water for flushing etc. (in case of completed infrastructure
projects for commercial use).

(g) Completion certificate from the concerned agency for infrastructure projects requiring water for
commercial use.

5.0 Ground water abstraction/ restoration charges

All residential apartments/ group housing societies/ Government water supply agencies in urban areas shall
be required to pay ground water abstraction charges.

All industries/mining/ infrastructure projects drawing ground water in safe, semi-critical and critical
assessment units will have to pay ground water abstraction charges based on quantum of ground water
extraction and category of assessment unit as per details given in this guideline.

All existing mining/ infrastructure projects and existing industries including MSME drawing ground water
in over-exploited assessment units will have to pay ground water restoration charges based on quantum of
ground water extraction. Further, new MSME, new infrastructure and new Mining projects in over
exploited areas shall also be required to pay ground water restoration charges.

Existing industries, infrastructure units and mining projects which have installed/constructed artificial
recharge structures in compliance of the conditions prescribed in the groundwater guidelines prevailing at
the time of grant of No Objection Certificate or its renewal shall be eligible for a rebate of 50% (fifty
percent) in the ground water abstraction charges/ground water restoration charges, subject to their
satisfactory performance and verification.

The revenue generated from the proposed water abstraction/ restoration charges shall be kept in a separate
fund for implementation of site specific suitable demand/ supply side interventions.
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5.1 Rates of Ground water abstraction /restoration charges

. Drinking and domestic use for residential apartments/ group housing societies/ Government
water supply agencies in Urban areas

All residential apartments/ Group Housing Societies requiring water only for drinking/domestic use
requiring No Objection Certificate would pay ground water abstraction charges as per rates given below in
Table 5.1.

Table 5.1 Ground Water Abstraction charges for Drinking & Domestic use.

Quantum of Groundwater withdrawal Rate of ground water abstraction charges
(m*/month) (Rs. per m?)
0-25 No charge
26-50 1.00
>50 2.00

Government water supply agencies and Government infrastructure projects shall pay Ground water
abstraction Charges @ Rs. 0.50 per m°.

Il.  Packaged Drinking Water units

Rates of ground water abstraction charges for packaged drinking water units in safe, semi-critical and
critical assessment units are given in Table 5.2 A and those for ground water restoration charges in over-
exploited assessment units are given in Table 5.2 B.

Table 5.2 A: Rates of ground water abstraction charges for packaged drinking water units
(Rs per m®)

S.No. Category Quantum of ground water withdrawal

of area Upto 51 to <200 200 to <1000 1000 to 5000

50m°®/day m*/day m*/day <5000 m*/day
v me/day and above
Ground
water use

1. Safe 1.00 3.00 5.00 8.00 10.00
. Semi-critical 2.00 5.00 10.00 15.00 20.00
3. Critical 4.00 10.00 20.00 40.00 60.00

Table 5.2 B: Rates of ground water restoration charges for packaged drinking water units
(Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area Up to 50 51 to <200 200 to <1000 1000 to 5000
. m*/day m*/day m*/day <5000 m*/day
mP/day and above
Ground
water use
1. Over-exploited 8.00 20.00 40.00 80.00 120.00
(existing
industries only)
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I1l.  Other Industries & infrastructure projects

Rates of ground water abstraction charges for other industries and infrastructure projects in safe, semi-
critical and critical assessment units are given in Table 5.3 A and those for ground water restoration charges
in over-exploited assessment units are given in Table 5.3 B.

Table 5.3 A: Rates of Ground Water abstraction charges for other industries & infrastructure
projects (Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
m*/day
Ground water
use

Safe 1.00 2.00 3.00 5.00

. Semi-critical 2.00 3.00 5.00 8.00

3. Critical 4.00 6.00 8.00 10.00

Table 5.3 B: Rates of ground water restoration charges for other industries & infrastructure projects
(Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area <3200 200 tg) <1000 1000 to 5000 m*/day and
v m>/day m>/day <5000 above
m*/day
Ground water
use
1. Over-exploited (existing 6.00 10.00 16.00 20.00
industries / new
Industries as per the
present Guidelines)

IV. Mining projects

Rates of ground water abstraction charges for mining, which are drawing ground water in safe, semi-critical
and critical assessment units are given in Table 5.4 A and those for ground water restoration charges in case
of projects drawing ground water in over-exploited assessment units are given in Table 5.4 B.

Table 5.4 A: Rates of ground water abstraction charges for mining (Rs. per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
Ground water m’/day
use >
1. Safe 1.00 2.00 2.50 3.00
. Semi-critical 2.00 2.50 3.00 4.00
3. Critical 3.00 4.00 5.00 6.00
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Table 5.4 B: Rates of ground water restoration charges for mining (Rs. per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
Ground water m’/day
use >
1. Over-exploited 4.00 5.00 6.00 7.00

6.0 Bulk Water Supply

All private tankers abstracting ground water and use it for supply as bulk water suppliers will now
mandatorily seek No Objection Certificate for ground water abstraction. The bulk water suppliers through
tankers drawing ground water in safe, semi-critical and critical assessment units shall pay groundwater
abstraction charges as per the Table-6.1 A. The bulk water suppliers drawing ground water in over-
exploited assessment units shall pay the groundwater restoration charges as per the Table-6.1 B. All
tankers will have to install GPS based system for their monitoring of movement/area of operation.

Modalities for issue of No Objection Certificate for bulk/tanker water supplies shall be worked out in
consultation with States/Uts and suitable guidelines in this regard will be framed and issued separately for
the same.

Table-6.1A: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)
Safe 10
Semi Critical 20
Critical 25

Table-6.1B: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)

Over Exploited 35

7.0 Abstraction of Saline ground water

Abstraction of saline ground water in areas having either saline ground water at all depths or pockets of
saline ground water in an otherwise fresh water area for use by industries/ dewatering by infrastructure/
mining projects including those located in over-exploited areas would be encouraged. Such industries shall
be exempted from paying ground water abstraction charges.

The list of such assessment units having saline ground water at all depths as per the latest assessment of
dynamic ground water resources will be made available by the CGWA in their website. However, due care
shall be taken in respect of disposal of effluents by the units so as to protect the water bodies and the
aquifers from pollution.

Detailed guidelines in this regard shall be prepared and issued separately.
8.0 Protection of Wetland Areas

The wet land areas in the country are very crucial as they are direct reflection of the presence of ground
water in such areas. The protection of the wetland areas is being separately handled by the Wetland
Authorities. Since ground water is very crucial for the survival of the wetland area, any excessive ground
water development within the zone of wetland area would affect the volume of water in that wetland.
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Projects falling within 500 m. from the periphery of demarcated wetland areas shall mandatorily submit a
detailed proposal indicating that any ground water abstraction by the project proponent does not affect the
protected wetland areas. Furthermore, before seeking permission from CGWA, the projects shall take
consent/approval from the appropriate Wetland Authorities to establish their projects in the area.

9.0

Vi.

Vii.

viii.

General compliance conditions in No Objection Certificate

Installation of digital water flow meter (conforming to BIS/ IS standards) having telemetry system in
the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and
intimation regarding their installation shall be communicated to the CGWA within 30 days of grant
of No Objection Certificate through the web-portal.

Proponents shall mandatorily get water flow meter calibrated on from an authorized agency once in
a year.

Proponents shall install roof top rain water harvesting & recharge systems in the project area.

Proponents shall pay Ground Water Abstraction/ Restoration Charges based on quantum of ground
water extraction as applicable as per the rates given in Section 6.

Construction of purpose-built observation wells (piezometers) for ground water level monitoring
shall be mandatory as per Section 15. Water level data shall be made available to CGWA through
web portal. Detailed guidelines for construction of piezometers are given in Annexure-I1I.

Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year.
Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every
year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy
metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA
through the web portal.

If the existing well becomes defunct due to mechanical failure within the validity period of No
Obijection Certificate, the user can construct a replacement well under intimation to CGWA on web
portal. The defunct well shall be properly sealed (Refer Annexure VI1). The user will be required to
submit documentary proof in this regard. However, if the existing abstraction structures fails to yield
water and he proponent desires to drill another tubewell in the same premises, prior permission of
the Authority shall be required. If the replacement well is to be drilled in some different place, the
proponent shall obtain fresh No Objection Certificate.

Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled /
treated waste water.

In case of change of ownership, new owner of the industry will have to apply for incorporation of
necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

10.0 Monitoring of compliance of No Objection Certificate Conditions

To monitor the compliance of No Objection Certificate conditions, Central Ground Water Authority and
State/ UT Ground Water Authorities shall take the following steps:

a.
b.

Suitable MIS will be developed for compliance monitoring.

District Collectors/Deputy Commissioners (DCs) /District Magistrates (DMs) are authorized to take
enforcement measures like  sealing of unauthorized ground water abstraction structures,
disconnection of electricity, launching of prosecution against those violating the No Objection
Certificate conditions and taking action for imposition of Environmental Compensation.

Technical officers of CGWB/ CGWA and State groundwater organizations are authorized to take
actions with respect to monitoring and periodic inspections with the approval of competent
authority.

In case of violation of any of the No Objection Certificate conditions, the proponents shall be liable
to pay the penalties as per Section 16.
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11.0 Renewal of No Objection Certificate

No objection certificate shall be renewed periodically, subject to the compliance of the conditions
mentioned therein:

I. The applicant shall apply for renewal of No Objection Certificate at least ninety days prior to
expiry of its validity.

ii. Application for renewal of No Objection Certificate shall be accompanied by the Compliance
Report.

iii. Before granting renewal, Central Ground Water Authority or State/ Ut Authority shall satisfy itself
that the conditions of No Objection Certificate have been complied with.

iv. In case of change in category of the assessment unit, renewals would be granted with conditions as
laid down for new category.
V. No Objection Certificate will be renewed for the terms specified for various uses as follows:
Category Use Term of renewal
Critical, Infrastructure projects for drinking & domestic 5 years
Semi-critical use and urban Water Supply Agencies
and Industries 3 years
safe Mines 2 years
Over exploited All users in ‘Over-exploited areas’ 2 years

Vi.

Vii.

If the application for renewal is submitted in time and the CGWA\/ the respective State/ Ut Authority
is unable to process the application in time, No Objection Certificate shall be deemed to be extended
till the date of renewal of No Objection Certificate.

If the proponent fails to apply for renewal within 3 months from the date of expiry of No Objection
Certificate, the proponent shall be liable to pay Environmental Compensation for the period starting
from the date of expiry of No Objection Certificate till No Objection Certificate is renewed by the
competent authority.

12.0 Extension of No Objection Certificate

If the proponent is unable to construct the well(s) during the validity period of No Objection Certificate for
genuine reasons, the proponent will have to apply for extension of No Objection Certificate. Application
for extension should be supported by documents justifying the reasons for delay. Other conditions for grant
of extension of No Objection Certificate will be the same as that for fresh No Objection Certificate.

Extension of No Objection Certificate will be granted for a maximum period of two years. No further
extension will be granted after the expiry of the extended period. In that case, the applicant will have to
apply afresh for grant of No Objection Certificate.

13.0 Delegation of powers against illegal groundwater withdrawal

Central Ground Water Authority has appointed the District Magistrate/ District Collector/ Sub Divisional
Magistrates of each Revenue District/Sub division as Authorized Officers, who have been delegated the
power to seal illegal wells, disconnect electricity supply to the energised well, launch prosecution against
offenders etc. including grievance redressal related to ground water in their respective jurisdictions.

In order to further decentralise and strengthen the monitoring and compliance mechanism as per the
guidelines, officials of concerned Departments of Revenue and Industries of the States/Uts shall be
appointed as Authorised Officers in consultation with the State/Ut Governments.

A copy of the No Objection Certificate issued by the CGWA in the No Objection Certificate Application
Portal (NOCAP) will be forwarded to the respective District Magistrate/ District Collector. In case of any
violation of the directions of Central Ground Water Authority and non-fulfilment of the conditions laid
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down in the No Obijection Certificate, the Authorised Officers will file appropriate Petition/Original
Application etc under sections 15 to 21 of the Environment (Protection) Act, 1986 in appropriate Courts.

14.0 Ground Water Level Monitoring

All the project proponents (drawing ground water more than 10 cum/d) have to mandatorily construct
Piezometers (observation wells) within their premises for monitoring of the ground water levels. Such a
mechanism of compliance conditions has been made to ensure that every month the ground water level in
the project area can be monitored and observed. In this regard the necessary criteria for monitoring of water
levels through piezometers by the project proponents is given in Table 14.1.

Table 14.1 No. of Piezometers to be constructed & Type of Water Level Monitoring Mechanism

Quantum of Ground water No. of Monitoring mechanism
S.No. . piezometer DWLR with
withdrawal (cum/d . Wi
( ) requ”'ed Manual DWLR Telemetry
1 <10 0 0 0 0
2 11-50 1 1 0 0
3 51-500 1 0 1 0
4 >500 2 0 1 1

The piezometer shall be suitably located to ensure that zone of aquifer tapped in the piezometer is the same
as that of the pumping well.

15.0 Environmental Compensation

Extraction of ground water for commercial use by industries, infrastructure units and mining projects
without a valid No Objection Certificate from appropriate authority shall be considered illegal and such
entities shall be liable to pay Environmental Compensation for the quantum of ground water so extracted.
The norms prescribed by Central Pollution Control Board (CPCB) shall be utilized for calculating the
Environmental compensation as mentioned below:

ECew = Ground water consumption per day x Environmental Compensation rate (ECRgw) X No. of days x
Deterrence factor

where ground water consumption is in m3/day and ECRgy in Rs./ cum
15.1 Rates of Environmental Compensation:

Rates of Environmental Compensation (ECRgw) for various types of users in different categories of
assessment units are given in Table 15.1 to 15.3.

Table 15.1 : ECRgyw for Packaged Drinking Water units

S.No. |Area Category Water Consumption (cum/day)
<200/ 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRg,,) in Rs./m3
Safe 12 18 24 30
2 [Semi critical 24 36 48 60
3 Critical 36 48 66 90
4 |Over- exploited 48 72 96 120

Note :-Minimum ECgy shall not be less than Rs 1,00,000/-
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Table 15.2: ECRgw for Mining/ infrastructure dewatering projects

S.No. Area Category Water Consumption (cum/day)
<200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRg,) in Rs./m3
1 | Safe 15 21 30 40
2 [Semi critical 30 45 60 75
3 | Critical 45 60 85 115
4 | Over- exploited 60 90 120 150
Note :-Minimum ECg,, shall not be less thanRs 1,00,000/-
Table 15.3: ECRgw for Industrial units
S.No. Area Water Consumption (cum/day)
Category <200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRg,) in Rs./m3
1 Safe 20 30 40 50
2 Semi critical 40 60 80 100
3 Critical 60 80 110 150
4 Over- exploited 80 120 160 200

Note :-Minimum ECg, shall not be less thanRs 1,00,000/-

15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects)

The following deterrent factors based on the duration of illegal ground water extraction shall be levied to
compensate for the losses and environmental damages as detailed in Table 15.4.

Table 15.4: Deterrent factor based on quantum of ground water withdrawal and number of years of
illegal withdrawal

S.No. Water Consumption Deterrence Factor
< 2 years 2-5 years >5 years
1 <1000 KLD 1.00 1.00 1.25
2 1000-5000 KLD 1.00 1.00 1.50
3 >5000 KLD 1.00 1.25 2.00

Note: KLD — Kilolitre per day

16.0 Provision of Penalty

Penalty shall be imposed on the proponents for non-compliance of No Objection Certificate conditions
issued by the appropriate authority. Rates of penalty proposed for non-compliance of various conditions of
No Objection Certificate are given in Table 16.1.The rates of the penalty shall be reviewed periodically
with the approval of competent authority in Ministry of Jal Shakti.
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Table 16.1: Penalty provision for non Compliance of No Objection Certificate conditions

S. No. Items Charges in Rs.
1 Non installation/faulty Digital water Flow meter with telemetry system. 200000
2 Non disclosure/ construction of additional groundwater abstraction structures

a) Non-functional Structures.
b) Defunct/Abandoned 200000
Note: Given rates are for unit non-functional/defunct/abandoned structures. 100000
This shall be multiplied with total such structures to arrive at consolidated
penalty.
3 Reporting of fresh water zones as Brackish / Saline zones in application. 200000
4 Non Installation of Piezometer. 200000
5 Non Installation/faulty DWLR/Telemetry system 100000
Non Construction/Inadequate capacity of Recharge / Water conservation
6 structures. 500000
7 Non maintenance of Recharge structures. 200000
Injection of treated/untreated water into the aquifer system.
Note: In addition to penalty, the proponent shall bear the cost of aquifer 1000000
8 remediation as per the provisions of Environment (Protection) Act, 1986.
9 Non Submission of Water level/Water quality Data. 50000
Non-maintenance of log book of daily withdrawal/non submission of
10 Groundwater abstraction data. 50000
11 Non submission of photograph of recharge structure(s). 50000
12 Non Submission of Self Compliance report. 100000
Construction ~ of  groundwater  abstraction  structures by un 100000
13 authorized/unregistered Drilling Rigs (per structures).
14 Non registration of water supply tankers. 500000
15 Submission of false information/ undertaking. 100000

Charges shall also be payable for correction/modification in the existing issued No Objection Certificate
letter. The details of such charges are given in Table 16.2.

Table 16.2: Proposed Charges for correction/Modification in the existing issued No Objection

Certificate
S. No. Items Charges in Rs.
1 Change in recharge quantum 10000
2 Change in User ID. 5000
3 Change in firm Name 5000
4 Extension of No Objection Certificate 5000
5 Issuance of duplicate No Objection Certificate 5000
6 Issuance of corrigendum to No Objection Certificate 5000
7 Any other items/corrections etc 5000
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17.0 Other important Conditions (Applicable to all):

i.  Sale of ground water by a person/ agency not having valid no objection certificatefrom CGWA/State
Ground Water Authority is not permitted.

ii.  In infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or
other suitable measures to ensure groundwater infiltration/harvesting.

iii.  In case of Infrastructure projects, the firm/entity shall ensure implementation of dual water supply
system in the projects. Compliance of the same shall be submitted through the web portal.

iv.  Non-compliance of conditions mentioned in the No Objection Certificate may be taken as sufficient
reason for cancellation of no objection certificate accorded/ non-renewal of No Objection
Certificate.

v.  No application shall be entertained without supporting documents as specified in relevant sections.

vi.  Abstraction structure(s) should be located inside the premises of project property.

vii.  Self compliance of conditions laid down in the no objection certificate shall be reported by the users
online in the web portal of Central Ground Water Authority/state Ground Water Authority.
viii.  Processing fee prescribed, if any, from time to time shall be charged for various services.
Note:

1. Guidelines are subject to modification from time to time.

2. In case of any discrepancy between Hindi and English versions of this document including the
annexures, the English version shall prevail.

Annexure |
Estimation of Water Requirements for drinking and domestic use
(Source: National Building Code 2016, BIS)
a) Residential Buildings:

Accommodations Population
1 Bedroom dwelling unit 4
2 Bedroom dwelling unit 5
3 Bedroom dwelling unit 6
4 Bedroom dwelling unit and above 7

Notes:

1) The above figures consider a domestic household including support personnel, wherever
applicable.

2) For plotted development, the population may be arrived at after due consideration of the
expected number and type of domestic household units.

3) Dwelling unit under EWS category shall have population requirement of 4 and studio
apartment shall have population requirement of 2.

As a general rule the following rates per capita per day may be considered for domestic and hon-domestic
needs:

a) For communities with populations up to 20,000:

1) | Water supply through stand post: 40 Iphd (Min)

2) | Water supply through house service: | 70 to 100 Iphd
connection
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b)

For communities with:

100 to 135 Iphd

population 20,000 to 100,00 together with

full flushing system

For communities with population:
above 100,000 together with

full flushing system

150 to 200 Iphd

Note—The value of water supply given as 150 to 200 litre per head per day may be reduced to 135 litre per
head per day for houses for Medium Income Group (MIG) and Low Income Groups (LIG) and
Economically Weaker Section of Society (EWS), depending upon prevailing conditions and availability of

water.

Out of the 150 to 200 litre per head per day, 45 litre per head per day may be taken for flushing
requirements and the remaining quantity for other domestic purposes.

A. Water Requirements for Buildings Other than Residences

Sl Type of Building Domestic litres Flushing Total Consumption
No. per head/ day | Litres per head/ day | Litres per head/ day
1. Factories including canteen where 30 15 45
bath rooms are required to be
provided
2. Factories including canteen where 20 10 30
no bath rooms are required to be
provided
3. | Hospital (excluding laundry and
kitchen):
a) Number of beds not
exceeding 100 230 110 340
b) Téjomber of beds exceeding 300 150 450
¢) Out Patient Department 10 5 15
(OPD)
4. Nurses’ homes and medical 90 45 135
quarters
Hostels 90 45 135
Hotels (up to 3 star) excluding 120 60 180
laundry, kitchen, staff and water
bodies
7. | Hotels (4 star and above) 260 60 320
excluding laundry, kitchen, staff
and water bodies
8. Offices (including canteen) 25 20 45
9. Restaurants and food court
including water requirement for
kitchen:
a) Restaurants 55 per seat 15 per seat 70 per seat
b) Food Court 25 per seat 10 per seat 35 per seat
10. | Clubhouse 25 20 45
11. | Stadiums 4 6 10
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12. | Cinemas, concert halls and 5 per seat 10 per seat 15 per seat
theatres and multiplex
13. | Schools/Educational institutions:
a) Without boarding facilities
b) With boarding facilities 25 20 45
90 45 135
14. Shopping and retail (mall)
a) Staff 25 20 45
b) Visitors 5 10 15
15. Traffic Terminal stations
a) Airports 40 30 70
b) Railway stations (Junction) 30 70
with bathing facility 40
¢) Railway stations (Junction) 15 45
without bathing facility 30
d) Railway stations (Intermediate) 20 45
with bathing facility 25
e) Railway stations (Intermediate) 10 25
without bathing facility 15
f) Interstate bus terminals 25 20 45
g) Intrastate Bus Terminals/Metro 10 5 15
Stations
Notes:

1. For calculating water demand for visitors, consumption of 15 litre per head per day may be taken.

2. The water demand includes requirement of patients, attendants, visitors and staff. Additional water

demand for kitchen, laundry and clinical water shall be computed as per actual requirements.

3. The number of persons shall be determined by average number of passengers handled by stations, with

due considerations given to the staff and vendors who are using these facilities.

Consideration should be given for seasonal average peak requirements.

The hospitals may be categorized as Category A (25 to 50 beds), Category B(51 to 100 beds), Category
C (101 to 300 beds), Category D (301 to 500) and Category E (501 to 750 beds).

Annexure 11

Guidelines for construction of Piezometers and monitoring of Ground Water Levels and Quality

Piezometer is a borewell/tubewell used only for measuring the water level by lowering a tape/sounder or
automatic / digital water level measuring equipment. It is also used to take water sample for water quality
testing whenever needed. General guidelines for installation of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum distance of 50 m from the pumping
well through which ground water is being withdrawn. The diameter of the piezometer should be

about four inches to six inches.

The depth of the piezometer should be the same as that of the pumping well from which ground
water is being abstracted. If, more than one pumping wells are constructed tapping aquifers at
different depths, more than one piezometers shall be required to be constructed tapping different

aquifers as in the pumping wells.
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The measurement of water level in piezometer should be taken, only after the pumping from the
surrounding tubewells has been stopped for about four to six hours.

The ground water quality has to be monitored once in a year during pre-monsoon (April/ May)
period by industries and mines drawing ground water. Samples of ground water should be analyzed
from NABL accredited laboratory.

A permanent display board should be installed at Piezometer/ Tubewell site for providing the
location, piezometer/ tubewell number, depth and zone tapped of piezometer/tubewell for standard
referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care
off.

Annexure 111

Measures to be adopted to ensure prevention from pollution in the plant premises of polluting

industries/ projects

It has been observed that ground water in and around polluting industries like Tannery, Slaughter Houses,
Dye, Chemical, Coalwashery, other hazardous units, etc., is polluted. In order to prevent further
deterioration of ground water quality, it is essential to take all necessary measures for well head protection.
All industries/ projects falling under this category are hereby directed to follow the under mentioned
procedure both for existing and new category.

1.

No tube well/ bore well / dug well should be constructed in the vicinity of the processing unit. Tube
well/ bore well should be constructed at the place which is hygienically maintained.

Only Mild Steel pipe should be used for assembly/ casing and PVC (Poly Vinyl Chloride) or similar
pipes should not be used. The tube well/ bore well having PVC or similar pipes should be abandoned
and filled back.

Around the tube well/ bore well, RCC (Reinforced Concrete Cement) grouting of 3 meters (length) x 3
meters (width) x 2 meters (depth) must be provided. The pipe of the tube well/ bore well must be
raised 1 meter above ground level (1 magl). The tube well/ bore well must be surrounded by RCC wall
of 0.5 meter height and 1.5 meter depth to prevent any surface contamination to enter the constructed
tube well/ bore well. Plan/Sectional diagram is enclosed for reference (Appendix 1 and 2).

The tube well/ bore well must be fitted with NRV (Non Return Valve) in order to ensure that the
constructed tube well/ bore well is exclusively used for abstraction of ground water only.

At no point of time there should be any injection of any water or fluid into the constructed tube well/
bore well/ Piezometer.

The industries/ projects under this category should not implement any recharge measures within the
plant premises.

Any tube well/ bore well located/ constructed in the vicinity of STP (Sewage Treatment Plant) or ETP
(Effluent Treatment Plant) should be abandoned and filled back.

The piezometer to be constructed for monitoring purpose should follow the same procedure as that for
tube well/ bore well for such industries/ projects.
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Appendix 2
Plan/ Sectional diagram showing well head protection
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Annexure-1V

Outline of hydro-geological Report for obtaining No Objection Certificate for industries

1.

Brief about the proposed project giving location details, coordinates, google/ toposheet maps, etc.
demarcating the project area.

Ground water situation in and around the project area including water level and quality data and maps
along with quality issues, if any. In case of mines, ground water conditions in both core and buffer zone
should be described.

Details of the tubewells/ borewells proposed to be constructed. This includes the drilling depth,
diameter, tentative lithological log, details of pump to be lowered, H.P. of pump, tentative discharge of
tubewells/ borewells, etc. Locations to be marked on the site plan/ map. Location of proposed
piezometers.
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10.

Details of Geophysical studies carried out in and around the project area. Ground water resources
computation of the block in which the project falls.

Approved Mine plan in case of mines and detailed dewatering plan in case of mine/ infrastructure
dewatering projects.

Proposed usage of pumped water in case of mining/ infrastructure dewatering projects.

Comprehensive assessment of the impact on the ground water regime in and around the project area
highlighting the risks and proposed management strategies proposed to overcome any significant
environmental issues.

Proposed measures for disposal of waste water by industries drawing saline water.

Measures to be adopted for water conservation which include recycling, reuse, treatment, etc. This
includes the water balance chart being adopted by the firm along with details of water conservation
methods to be adopted.

- Brief write up along with capacity and flow chart of Sewage Treatment Plants / Effluent
Treatment Plants / Combined Effluent Treatment Plants existing/ proposed within the project.

- Details of water conservation measures to be adopted to reduce/ save the ground water.
- Total water balance chart showing the usage of water for various processes.

Any other details pertaining to the project.

Annexure V

Format of the Report on ground water conditions (for mining projects)

Introduction

Project description

Background

Obijectives and scope

Regional setting

Location

Landuse

Climate

Topography and drainage

Geology —Regional and Local

General Hydrogeology (aquifer types, aquifer depth, zone tapped etc.)

Groundwater condition (In core and buffer zones)

Spatial and temporal variations in water levels Groundwater quality (Shallow and deep aquifer)

Impact of groundwater extraction on local groundwater

Hydrograph of water level/piezometer in monitoring wells
Trend analysis of historical water levels Flow net analysis (groundwater flow direction)

Year wise/ bench wise mine dewatering computation as per approved mine plan

Conclusions
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Annexure VI
Indicative list of Infrastructure projects

Residential townships including commercial buildings

Office building

School

College

University

Special Economic Zone

Metro Station

Railway Station

Bus Depot

Airport

Seaport

Highway infrastructure

Fire station

Warehouse

Business Plaza

Malls & Multiplex

Hospitals

Nursing Homes

Resort

Hotel/ Restaurant/ Food Plaza

Holiday home/Guest house/ Hostels

Banquet Hall/ Marriage Gardens

IT Complex

Logistics & Cargo

Clubs

Trade Centre

Annexure -VI1I

Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for prevention
of fatal accidents of small children due to their falling into abandoned bore wells and tube
wells

In Re: Measures for prevention of fatal accidents of small children due to their falling into
abandoned bore wells and tube wells

Union of India and Ors. Respondents(s)
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ORDER

With this Court issuing requisite guidelines vide order dated 11th February, 2010, subject to slight
modifications, nothing survives in the present writ petition.

That modification is as follows:

(i)

(i)

(iii)

(iv)
(v)

(vi)
(vii)
(viii)
(iX)
(x)

(xi)

(xii)

(xiii)

The owner of the land/ premises, before taking any steps for constructing bore well/ tube well must
inform in writing to the concerned authorities in the area, i.e., District Collector/ District Magistrate/
Sarpanch of the Gram Panchayat/ any other Statutory Authority/ concerned officers of the
Department of Ground Water/ Public Health/ Municipal Corporation, as the case may be, about the
construction of bore well/ tube well.

Registration of all the drilling agencies, namely, Government/ Semi Government, Private etc. should
be mandatory with the district administration/ Statutory Authority wherever applicable.

Erection of signboard at the time of construction near the well with the following details:-

(a) Complete address of the drilling agency at the time of construction/ rehabilitation of well.
(b) Complete address of the user agency/owner of the well.

Erection of barbed wire fencing or any other suitable barrier around the well during construction.

Construction of cement/ concrete platform measuring 0.50x0.50x0.60 meter (0.30 meter above
ground level and 0.30 meter below ground level) around the well casing.

Capping of well assembly by welding steel plate or by providing a strong cap to be fixed to the
casing pipe with bolts & nuts.

In case of pump repair, the tube well should not be left uncovered.
Filling of mud pits and channels after completion of works.

Filling up abandoned bore wells by clay/sand/boulders/pebbles/drill cuttings etc. from bottom to
ground level.

On completion of the drilling operations at a particular location, the ground conditions are to be
restored as before the start of drilling.

District Collector should be empowered to verify that the above guidelines are being followed and
proper monitoring check about the status of bore holes/ tube wells are being taken care through the
concerned state/ Central Government agencies.

District/ Block/ Village wise status of bore wells/tube wells drilled viz. No. of wells in use, No. of
abandoned bore wells/ tube wells found open, No. of abandoned bore wells/ tube wells properly
filled up to ground level and balance number of abandoned bore wells/ tube wells to be filled up to
ground level is to be maintained at District Level.

In rural areas, the monitoring of the above is to be done through Village Sarpanch and the Executive
from the Agriculture Department.

In case of urban areas, the monitoring of the above is to be done through Junior Engineer and the
Executive from the concerned Department of Ground Water/Public Health/ Municipal Corporation
etc.

If a bore well/ tube well is ‘Abandoned’ at any stage, a certificate from the concerned department of
Ground Water/ Public Health/ Municipal Corporation/ Private Contractor etc. must be obtained by
the aforesaid agencies that the ‘Abandoned’ bore well/tube well is properly filled upto the ground
level. Random inspection of the abandoned wells is also to be done by the Executive of the
concerned agency/ department. Information on all such data on the above are to b maintained in the
District Collector/ Block Development Office of the State.

We are informed that the last paragraph of the earlier order dated 11th February, 2010, concerning publicity
has been duly complied with.

Subject to the above, the writ petition is disposed of.
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[S.H. KAPADIA]

...................................... J.
[K.S. RADHAKRISHNANA]

...................................... I
[SWATANTER KUMAR]

New Delhi,

August 6, 2010

ANNEXURE VIII

List of States/Union territories where ground water extraction is being requlated by Central Ground Water
Authority

1. Andaman and Nicobar Islands

2. Assam

3. Avrunachal Pradesh

4. Bihar

5. Chhattisgarh

6. Dadra and Nagar Haveli and Daman and Diu
7. Gujarat

8. Haryana

0. Jharkhand

10.  Madhya Pradesh

11.  Maharashtra

12. Manipur

13.  Meghalaya

14.  Mizoram

15.  Nagaland

16.  Odisha

17.  Punjab

18.  Rajasthan

19.  Sikkim

20.  Tripura

21.  Uttar Pradesh

22.  Uttarakhand

23.  Andhra Pradesh (only mining projects)
24.  Telangana (only mining projects)
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Annexure 1X

Glossary of technical terms used
1. Safe area: Area categorized as SAFE from the ground water resources point of view, based on the

10.
11.

12.

13.
14.
15.
16.

17.

18.
19.
20.

21.

22.
23.

latest ground water resources assessment carried out jointly by CGWB and State ground water
organizations. Details available on the websites of NOCAP and CGWB.

Semi-critical area: Area categorized as SEMI-CRITICAL from the ground water resources point of
view, based on the latest ground water resources assessment carried out jointly by CGWB and State
ground water organizations. Details available on the websites of NOCAP and CGWB.

Critical area: Area categorized as CRITICAL from the ground water resources point of view, based
on the latest ground water resources assessment carried out jointly by CGWB and State ground water
organisations. Details available on the websites of NOCAP and CGWB.

Over-exploited area: Area categorized as OVER-EXPLOITED from the ground water resources point
of view, based on the latest ground water resources assessment carried out jointly by CGWB and State
ground water organisations. Details available on the websites of NOCAP and CGWB.

Aquifer: Geological formation capable of storing and transmitting ground water.

Deeper Aquifer: In areas having multiple aquifer system, the aquifer(s) occurring below the
uppermost aquifer.

Well: Any structure used for the extraction of groundwater, including open wells, dug wells, bore
wells, dug-cum-bore wells, tube wells, filter points, collector wells, infiltration galleries, recharge
wells, or any of their combinations or variations.

Government Agency: May be Central or State Government body.
Supplier: Government/ Government approved Water Supply Agency.
Mine: Area where mining activity is taking place, or area abandoned after mining.

Illegal Ground Water abstraction Structure: Any energized abstraction structure viz. dugwell,
tubewell, borewell which is being used to withdraw ground water without valid No Objection
Certificate from Central Ground Water Authority.

Rainwater Harvesting: The technique or system of collection and storage of rainwater, at micro
watershed scale, including roof-top harvesting, for future use or for recharge of groundwater.

Mining Project: Project which involves mining activity either open cast or underground or both.
Ground Water Draft: Quantum of ground water withdrawal.
Saline Water: Water having salinity in excess of 2500 psiemens/cm at 25°C.

Water Table Intersection: Intersection of the water table on excavation of the overlying material due
to mining or other activities.

Drinking and domestic use: Besides drinking & domestic use of households, this category will cover
drinking requirement of industries not requiring water for industrial process; drinking, washing,
cleaning use etc. in case of hospitals, hotels, malls & multiplexes, institutions, offices, banquet halls,
fire stations, metro stations, railway stations, airports, sea ports, stadia etc.

Recycle/Reuse: Using treated waste water for various purposes/ putting water to multiple uses.
Government Department: Either Central Government or State Government.

Municipality: Municipality, a Municipal Corporation or similar body of local urban governance by
any other name.

Groundwater: Water, which exists below the surface in the zone of saturation and can be extracted
through wells or any other means or emerges as springs and base flows in streams and rivers;

Bgl : Below Ground Level.
BCM : Billion cubic metres.



609

[¢TRT Hl—=ve 3(ii)] T T TSI © T 59

24. Groundwater Abstraction structure: Structure used to withdraw groundwater like bore well / tube
well / dug well/dug cum bore well/tunnel well.

25. Observation well or Piezometer: A bore well/tube well used only for measuring the water
level/piezometric head and to take water sample periodically but not used for groundwater abstraction.

26. Water Audit: A method of quantifying water use in simple or complex systems, with a view to
reducing water usage and often saving money on otherwise unnecessary water use.

27. Ground water pollution: If concentration of any parameter in ground water exceeds the maximum
permissible limit for drinking water prescribed by the Bureau of Indian Standards.

28. Cooperative Group Housing Societies/ Builder flats: A Housing Society is a society formed by
house owners within a residential complex. The housing society formed must be formally registered
with registrar of co-operatives.

29. KLD - Kilo Litre per day
30. ECgw - Environmental compensation for drawing illegal ground water.
31. ECewr - Environmental compensation rates for drawing illegal ground water.

ANNEXURE X

Annual water audits by the industries (Source — CII)

Water audit is a systematic process of objectively obtaining a water balance by measuring flow of water
from the site of water withdrawal or treatment, through the distribution system, and into areas where it is
used and finally discharged. Conducting a water audit involves calculating water balance, water use and
identifying ways for saving water.

Water audit involves preliminary water survey and detailed water audit. Preliminary water survey is
conducted to collect background information regarding plant activities, water consumption and water
discharge pattern and water billing, rates and water cess. After the analysis of the secondary data collected
from the industry, detailed water audit is conducted, which involves the following steps:

e On site training and discussion with facility manager and personnel

e Water system analysis

e Quantification of baseline water map

e Monitoring and measurements using pressure and flow meters and various other devices
e Quantification of inefficiencies and leaks

e Quantification of water quality loads and discharges

e Quantification of variability in flows and quality parameters

e Strategies for water treatment and reuse or direct use

A detailed water balance is finally developed. Water quality requirement at various user areas is mapped,
which helps in developing ‘recycle’ and ‘reuse’ opportunities.

The detailed water audit report contains the following:
e \Water consumption and wastewater generation pattern
e Specific water use and conservation
o Complete water balance of the facility
o \Water saving opportunities
e Method of implementing the proposals
o Full description and figures
e Investment required
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Industries can undertake following measures for water conservation:

Setting up of norms for water budgeting
Modernization of industrial process to reduce water consumption
Recycling water with a re-circulating cooling system

Ozonation cooling water approach which can result in five fold reduction in blow down when
compared to traditional chemical treatment

Reduction in reuse of de-ionized water by eliminating some plenum flushes, converting from a
continuous flow to an intermittent flow system and improving control on the use

Use of waste water for gardening

Proper processing of effluents to adhere to the norms of disposal.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
and Published by the Controller of Publications, Delhi-110054.  1aosxumss
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ST |
(iii) @< () F forw, Meferied @< #r staerfod BT ST, sei;-

"(T). "I ST % AR F qreer #, fRT f TAuEiue Aear ST ST a1 §9HT g1 aqHred
TATTTAT H HIS[ET S/ SFAA/FH0 % T oraT 22T

T T TRATSTATSA 6 ATAA H @I oI f HereT 6 o7 ITh TARTITATsti & ST ¥ [orav & sfiwe/
fFehead! HISET T3l i aTe T&qa il ST Tl 2l

(iv) @< (=) # foro, Referiaa @ #1 wiaerfog Bam o, -

"(e1) Tt TE TSI F O T FIA/IAAT AT F I F T H FEAS AT T F o
weafa/TAtaoft depdl/ T Serfa usidt & FrE 9= TETa|

(v) @ (F) & forg, FMeferfaa @< &t wiaeataa B ST, sraiq-

"(F)IATEEH GIRT ALHIT TSiel &l T 9T ST G AT i T TAAT A8 T T ATHAL 6
HATAT, T T G ST AT AISA [ feed STHAAT & ATATE TRATSHAT TR § 9T S Ha9
| AT T TEATE.

(vi) @€ (7) % forg, Meferfaa @< &t Tiaeata Bam ST, said-
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"(=)THTE e e stfa-artea, T sfiT sd-wgeaqet &=t § 100 =9 fiev/fRq & «faF sfw #=-
SR Ar=aTad el § 500 = Hiey/fad & AfaF i geierd ssed shsdi § Saig &= § 2000 =7
HTe/fad & SAfere e Hehrere aret Gl RIS 1 A=A &9 F AT ITH TATSHI FIET dI17
TRATSHET &I % SATEITH 6 5 et FBsam & #7 ot F3d gU ST TOITetl 9% ’ISET / J&arad qeret
ATt % T Feaiad RATE 3T sore RIS steqae & AfF e &9 § eqa w747 g e &1 yo=r
Fgae IV # oo = 21

6.9374.2 ¥,
(i). @< (i) F =9 W= Metated @< &1 staenfud T ST, -

"ii) 100 = Hie/fGT & ATaF o Mahre/Ieqriad Fd qTel @1 & (o0 & o0 ATEE i &q¥ il
AifFear & forw afvew & afefe & arer Jaor $0 (TSI ie) w1 [ stqard germ fisiHies § &0 &
TS TEATS Y STAYT & T &7 § [HArs/ U 9 % o ITART 0 S a1 ST & =T 2R
FSTHTe? & BT oY M7 & forg faeqa fRem-fAeer sae || 7 faw w1

(ii). @< (@) & forw, Mefated @< &1 staertea BRar S, i -

"(@) SATEEH G AR USiHT &l Teqd a9T ST {=9 ST Sl T a7 Sarg e gl ATHaAr &
HATAT, AT ALHIT G AT T HISA AT SARTAT % FTTARE TRATSHT THET H T T H=37 /
AT o o weare srerar S & @ & aREw § A g dE o4 & Hisesequ/arsT uSiieEt gy
ERCIEC R

(iii). @< () F ATE, TF AT GE () FTEATAT AT SITUIT, T~

"(%1) T T IRATSETSAT % U 72 aRATSAT/I= A FT QET  THI F T H T€qras AAqTd SITIET 6
fore ewta/aateaeofi oS/t Farfaes vsieh & Frg ovT =T,

7.974.37:-

(i). 3T 92T 3 H, "SI TRATSTATSAT T Fiehiash Gl sTqera VI H & TS g" eaT % &1 9%, "0F /3

SYANT % o7 oot &1 SA@edshdT qTer ATTTSAF AT TRATSIATAT I AT TH AV & Fq(q o
FohaT STTORTT | 8k AT Teh &1 faforg sremesyq aRarsrel 7 |ihfas gar oqad VI § &F 7€ 87 &7

THH ITE Q0 T FLTTerd e VI g7 Siaearaa &ham s

(ii). @< (v) F ATE, TF ¥ GE (Vi) STET STTUAT, AT -

"(vi) T TR, B 939 S 17T O HEW/AIE, Teh HE S ToIT 6 Hrd [TH0/IET A
=T % o1 ST TOITAT G T [ T07/EqTIAT T

(iii). @< (F) * foru, it @< & gfaeartad BT ST, soid;-

"(F) UH ATHAT H T ST 1A g, ATAAT ITH FATaE g7 &3 § ol 6l #dfq 9 5 Tt &
T T A AN digd TATT had d1E weqa AT, e ofdw it ffega TiemEr, 99 & 0 se
& TEATE T ITANT 3T SATIF oI ATEAT o TATT FT AHAT AT T 3] Ra1E | Foreft off e
HEA@QUT TATELU T qET SE 99T &< # Frae, Faad e &7 2 & & o0 aiaeuia STt i
TEITIAT Tererd FTAAHAT T ST FAT T |
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(iv). @< (%) * form, Fefefed g i giaetg fEr s, i -

"(F) SATAEH GIT ALHRILT USTHT &l Teqd a7 ST T=AT TISTHT it ST AT SATATH AT U<t ATHAT o6 HATAT,
AT TLHT FET SR JHATorq Ated &fees SuHaHl F e 9RFeHTr 9hE § aul oo §=994 /
AT o oI e 17,

(V). @ (8) & AE, TF 3T G (F) AT HIT ST, 40T -

"(F) FHT 7T IRATSATS & [T AT AT SATHIET AT TR Jemiee Tsier § 95 9ISl & THTT &

T § e A TEEE aeqrasl”|

8. TXT 5.1 & T2q @< | H, ATfershr 5.1% #1e 9%, Mefertaa qrferst 5. 197 Staeriod R ST, st
qrferTt 5.1 T 3 =R ST & g sporer fAawredt o

CRERREI TR o S C R e N i T Rl (A I SR
(=7 e /) i)

0-25 ERSERE

> 25- < 200 1.00

200 37 stfarh 2.00

U /AL STANT o o0 ST T AT el ATAT TLRTLN/FLHTT G ATAH TS 16T TAT FqLRTET
AT TRATSIATAT T G (bt it 7T o2 A= 0 5 srer Hft goF @  0.50 =93 ufa
H H{ET T AT FIAT 2RI |
9. 137 6.0, 37 I37 2 # M=ferfea &t sfaenfoa fRm srosm, srri:-

"UH T STTNTHAT (oo GIXT oIl il HaTel il ST Tt & Y =il Sl & qTedq & o7F S i &
ST THRT ITANT THAT ST BT &, Sve Hisiseq U gIT GHT-THT I¢ ST Sli¥ =AU 0 91 ST
ATl & QTGN & ATHTT AATH ®T & -5 R o6 o0 AT THIT T ST FeAT gn”
10. 927 7.0, 37 91 3 HiRwferfaa &t wfaeataa e stroam, sratq:-

"G ST HT (AEHRU HiSTeaeqU ZIRT @1 5 HHTET & o7 FHT-897 9T T ST srarae fQemaent

& ATHATT G0 "
11.9%78.0 9,
39 T=7 2 # fAeferfea & wtaeenta e somm, staiq-
“ATTRT sg-sf &=t it aRfer 7 500 Wex F fiaw o aret IRASATe & dAHard ®9 g

faeqa T T&qa FAT g, e 78 Ioera B 1 21 o afiase ywamEs geT qore et &
Freft ot \fera s e o= oo wama 98 92 T 2 | 39 Afaieh Hisiiesequ & Al o 3 1@
RTSIHTAT &7 & & ST RSt #7 wrfud w2 ¥ fore Suaeh sy arfarreor/arsa stereRor ar
et v SUgh AT FaTe WTTEaReoT & HegHia/sqarad oaT grm”

12. 97 9.0 #:-

(i). @< (i) % T o2 Feferfad @ &1 giaearaa T ST, sra-

"(i). STATIRY STHTT T FT ATGET FEA ATl T STAETHRATSN o6 (N7 Tseedae w2aa< § SoAigr foeen
gfgd v TF =RfSea ares = #ez/ft i fier () (@rEua/smsud qEEt & A9ET) T FErIE
gfar grit =T sy smor o= geT e 30 feAt # oftaw seedy deemaer * v § Fa-qrde F

AT & HiS{igsequ 1 gi=d BHar S |
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e qoier ehuor U g aE & T w2 a/aag9l T a7 g, AT F-IF [Soed 9 94718
Hiew/ A o a1 ff U Hiex F7 amTeT sredre fog aw wmiud R ST gt 21

(ii). = (iv) F forg, et @< it gfaeaioa B o, serd-

"iv. SEQTE® T &7 5 § T T &2 & AqHIL ST [HHTET il HIAT & S I oA (ARt / Tgredt
ST T AT [T ST |
(iii). @< (v) F T oX Feferfaa @< v gfaeataa B s, srai-

"v. ST FAT AT WA & 3297 § [T o1 $0 (FSiie) amr 14 % Sqar §eqriaq R ST
ST T F AR T Ted AT F HIS(SeeqU &l IUse FIT ATUA| Frretes F fHaior & forw faega
fRen-fAzer sgay-1l § fRw o g1

(iv). @@= IX 3 for, Refertaa @< =t gfaenfoa B S, st -

"ix. FETHHCT | TfEde & 919 §, ITET % 90 "Tiord &l I8 &1 Feoll o & 60 =T & fiaw searash
STHTOT o AT STATIIRT STHTO 957 § SA9F TRAdT THA HA o (0 @ FaAT gl

13. 937 14.0 9,
(i). 3T 9T 1 % =1 9 Mefertad & staeariea Bham S, s&id-

"THE TATT Sfoatad SR &l & ATA<h , T TRATSHAT Tearaai (1€ T THHT THT &
T 100 =17 Hiex /T & ofd ofiT Uegaaw UFH T & (o0 500 =1 Hiew /G & offaw sqora &
ATt % TorT) & STHard ®9 | 57 T2 6l AT & o0 09 TRET & Hiae T e (Y& Fu)
&1 AT FTAT gAML | TEE AT SRR o= | (% / T5T G g1 AieE A7 steeg=a), s
ST e (HIsiesegdl) eI i Rafaal o Sor &=q¢ &t Aifqeia F Jqae AEaedsdi-
AT It &1 A FEm RIS 87 § quia &< fF Qg gifvetir f1 gEted &30 F
29T | UAT ATATAT T AT AT g1 H Fael § qRATSHAT Teqraahi g7 GSH1e? % ATeqq § 9 &

#T it & fore srasas aree arterr 14.1 § [RuTw
(ii). FTTTERT 14.1 % feruAetertaa arfer i giaeaea fmam ST, i -

qrferT 14.1 RfSes arex daw Rt ( Sesegquasr )i TAd F arar i frg 9 o fiefie §i der
BT ST ST AT 3 & T

G I ATt 7 97 (79 e /Rq) | S fi g (Sesequas? 7 Sehiad i ated )

1. 0-100 0

2. >100 1
(fr=nTTRres et 3 srfafes § 218 OF
REXDS!
3. >500 1
(=R et 3 srfafis & SAe
ST )
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14. 937 16.0 # qrfersr 16.1 ),

(i). FF TEAT 2, ATA "I THEHI0T [ AT STl MR HZAATSAT T HAT0T

T) - T HLAATT

) sr=fera [ afeas

e & T2 T A-FHTITHF/ATATAT [T G170 &1 aHiwd ST % e % oIy 28 Ut gt
TEAATSAT & IO AT ST 7|

F1 fReferfea & wiaeanfoa e smom

"STATh qoTel (AwgoT SEaaTet &7 q2-we /AT

F) FATHT | TT-FHATHE GLAATT

A1) sv=fera [ o

qre: & T2 T FEATHSA-HIITHB/ATATAT /TRTh GEAATeN % T 81 FHiET A & e & fou
T8 THT FoT HLAATS & O 6T ST )

(i)). 7 HEAT 7 F qEd, "[TELO HAATAT T T@I@E F gET" EEl & T 9T S HIE0
AT T SIAATSAT T T@LETE | AT QTeal i TITedTad 6T ST

(iii). 9=T 16.0 # I 927 2 T WiareArioa AT STosm, st
" qU UAAET / TAAHT o FAAHLT & 0 AEET ok qa9T-997 97 Hisieeequ g =eia
T o AT T AT ST ST S SteraTia aa qiedt & A1eqd | G=ra AT STuam| /is@r St e 10
SATAIT AT 957 § GET/EGT 6 forg |7 e a7 grm”.
(iv). aTfereT 16.2 ¥,
11 o 1 e R N 7 1 T T ) T £ s ) e A e B D2 B R G I A SRR e A
STTAT |
i.  FH.HEAT 1 (AATT 7 "AR] [ Alad (AT /AT § TREd") T A9 A7 ST
15. srgerae || Higere g 1 % v wiRwtated gere &g afaeaiea e s, sraia-
7T 37 T ST ATAT STAT FoTE FGTH § AT SIS (ahTel ST ATl GHHT F0 & T e &l 15 Hie &

a9 T ¥ "t / [ BT S g ) afe SaYa e g a1 98 g 50 Hiew gt | e #:T
T T A 39 9 Bg 2F g1 AT Ul

16. 3% faer-[Aaert #, srgeras VI & Meferied sgam sfaerfua far smom:

"Sre VI
o fAfAre sredEaT aRasETsh fi aiefas gt
. €. STAEEATHT TRATSATE
1, EQEENPERE]
2. HaT TEO/Aea T9T ST a9 f=2dr

3. BATs oTg, ATWITE, AlS(ITeadh, HIT ST TETH
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4. gTed SRTEEFaT
5. EIPEE T
6. STETATS Y AT g
7. T, Fierst, e fa=mer™, RIT=T ST, TILve0r sha/miere G g aigd S gem

- A ITANT & T vt Y sraeasndr § IqSTe/ae START & o0 Ster it sraezshar oft oo
2l
17. 3<% fem-fagent Hergeras VI #1 Feferfaa stqame wiaeefog frar sros:

"srqee VNI
@u@?ﬁﬁmﬁﬁﬁsﬁaﬁﬂﬁﬁﬁ%ﬁﬁwww@wmwﬁwmﬁm%ﬁm?ﬁm?;%
1. HH ST e
2. a4
3. TR T2
4. farm
5. RITETE
6. FTET AT T gl U AT A< &1
7. e
8. ARG
9. HET TS
10 HEITg
11 i
12 ERIED]
13 GRS
14 ANMTAE
15 arfear
16 TSTEITH
17 ferfa
18 o
19. EAMIEE]

TIe: UL AT aiaaaeiia g i e T off T & /AT T HisiescdT g1 o9 AT ae
Tee o HTETH F TIST1/E T 90T, TRATSHT TEqTaehi Higd SSARM &l Frerd a1 ST

18. STTATF IX (TIH THAhT QT T qearaeAT) H FF F&AT 17 F q8d, "IF i 7 STAN: 9 377
TIY, Wl T, T T9H, gATe AgT, AGTg, Tl NS = Tohar & o saeds S Tal
Ffed S=ITRE & U TEAT 1 FHa? HA a1 6 T I “ T 3L TG STANT: =g 29T TAT GTET
TR, HH, R/ gATs, Togdl Als Algd g Je] AAETeal & o aea® 9o 9 7 3
SYANT o TATAT, Tg AT SATTATA, gled, AT 3T Foe (el a ), HEATAL, FIATAT, Sohe giet, BT T, Hal
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TEI, T T, §ATS AT, TG, TS TS SATRIF TRAT & [T AATF A Al dfod SR
F UT TELAT F FAC FO" Tt B smowmn

19. FqATF X ¥, offvi= F siavia, "SRM T ATy S arex difee (Aq-Cll)" =&l & T4 9%, "SI 510
ST Afee” arsat 1 wiaeefua T s

[®T. 9. 23014/29/2021-FHaT AAT-9TR1(2)]
el o, Aaeas

e ' & g et # AT oiw Feta w3 & oA 9 & T, SEremer, 9 i,
T 3, 3U-ET (i) # UH.3. 3289 (3) g fawiw 24 e, 2020 Fr wehrfora fohw 7w o |

MINISTRY OF JAL SHAKTI
(Department of Water Resources, River Development and Ganga Rejuvenation)
(CENTRAL GROUND WATER AUTHORITY)
NOTIFICATION
New Delhi, the 29th March, 2023

S.0. 1509(E).— In exercise of the powers conferred by sub-section (3) of section 3 read with section 5 of the
Environment (Protection) Act, 1986 (29 of 1986), the Department of Water Resources, River Development & Ganga
Rejuvenation, hereby makes the following amendments to the guidelines to regulate and control groundwater
extraction in India, published in the Gazette of India, Extraordinary, Part Il, section 3, sub-section (ii), vide
Notification number S.0. 3289 (E) 24" September, 2020, namely:-

In the said notification, for the Schedule, the following changes in the Schedule shall be substituted/added, namely:-
“Schedule

1. In the Guidelines to regulate and control groundwater extraction in India, 2020 -

(a). in the Index, Item no. 16.0 ,for the words “Provisions of Penalty” the words “Provision of Penalty and Charges

for correction/modifications in NOCs” shall be substituted.

(b). in the index, in the Annexures, for the words, “Annexure VI : Indicative list of Infrastructure projects”, the words,

“Annexure VI : Indicative list of location specific Infrastructure projects” shall be substituted.

(¢). in the index, in the Annexures, for the words, “Annexure X : Annual water audits by the industries” , the words,
“Annexure X : Water audits by the industries” shall be substituted.

2. Inthe said guidelines, in the paragraph 1.0, after clause (v), clauses (vi),(vii) shall be added namely:-

“(vi) All industries/ mining projects/ infrastructure projects drawing ground water only for drinking/ domestic
purposes up to 5 Cum /day in all assessment units.

(vii) Residential Apartments and Group Housing Societies:

(a) For drinking water and domestic uses, drawing ground water upto 20 m*/day subject to the conditions mentioned
in Para 2.0 of the guidelines.

(b) Dwelling units for Economically Weaker Sections (EWS) under Government schemes.”.

3. Inthe said guidelines, in the paragraph 2.0:-
(i). Sub-para 2 shall be added namely-:

“Installation of digital water flow meter (conforming to BIS/ IS standards) in all abstraction structure(s) shall be
mandatory for all Residential Apartments and Group Housing Societies. All Residential Apartments and Group

Housing Societies having swimming pools drawing ground water shall be mandatorily required to seek No Objection
Certificate.”
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(ii). for the clause (d), the following clause shall be substituted, namely:-

“d) In case of saline ground water extraction, ground water quality data of existing bore well/ tube well/ dug well
from any National Accreditation Board for Testing and Calibration Laboratories (NABL) accredited laboratory or
Govt. approved laboratory.

Note: In case of new projects, water quality data/report of nearby existing wells from above-mentioned laboratories
may be submitted for saline ground water extraction.”.

(iii). for the clause (e), the following clause shall be substituted, namely:-

“e) Copy of Rain Water Harvesting Plan submitted to Government agency by the applicant or a proposal for rain
water harvesting/ recharge in the project premises as per the prevailing Model Building Bye Laws issued by Ministry
of Housing & Urban Affairs, Government of India.”.

(iv). in the paragraph 2.0, after the clause (), one more clause (f), shall be inserted/added, namely:-

“f) For all New projects, a self declaration/ affidavit (duly notarized) indicating date of completion of project shall be
required.”.

4. In the paragraph 4.0, for sub para 3, the following sub para shall be substituted, namely:-

“Commercial entities extracting ground water shall be required to submit online water audit report including an audit
of water use as mentioned in the relevant sections. CGWA/ State Ground Water Authority (SGWA) shall publish all
such audit reports online.”.

5. In the paragraph 4.1:-
(i). for clause (iii), the following clause shall be substituted, namely:-

“(iii). All industries abstracting ground water in excess of 100 m*/day shall be required to undertake biennial (once in
two years) water audit through certified auditors of agencies as approved by CGWA and submit audit reports within
three months of completion of the same to CGWA. Compliance of the earlier given reports may be checked by
certified water auditors after one year and the report in this regard may be shared with CGWA.

All such industries shall be required to reduce their ground water use by at least 20% over the next three years through
appropriate means.”.

(ii). for clause (iv), the following clause shall be substituted, namely:-

“(iv). In industrial areas (as designated or, notified by Central/State Government), Central Ground Water Board
(CGWB) shall construct need-based piezometers as per local hydro-geological conditions and further monitor water
levels.

In other than industrial areas as mentioned above, construction of observation well(s)/(piezometer)(s) within the
premises and installation of appropriate water level monitoring mechanism as mentioned in Section 14 shall be
mandatory for industries/Infrastructure drawing/ proposing to draw more than 100 m* /day of ground water for Hard
rock aquifer type and more than 500 m* /day of ground water for Alluvium aquifer type. Monitoring of water levels in
these areas shall be done by the project proponents. Minimum distance between the abstraction structure and
piezometer will be 15 m if the aquifer tapped is hard rock and 50 m if the aquifer is alluvium. Depth and aquifer zone
tapped in the piezometer shall be the same as that of the pumping well/wells. Detailed guidelines for design and
construction of piezometers are given in Annexure Il. Monthly water level data shall be submitted to the CGWA
through the web portal.”.

(iii). for clause (c), the following clause shall be substituted, namely:-

“(c). In case of saline ground water extraction, ground water quality data of existing bore well/ tube well/ dug well
from any NABL accredited laboratory or Government approved laboratory.

Note: In case of new projects, water quality data / report of nearby existing wells from above-mentioned laboratories
may be submitted for saline ground water extraction.”.
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(iv). for clause (d), the following clause shall be substituted, namely:-

“(d). For all new projects, document as proof of new establishment / commencement of operation i.e. Consent to
Establish/ Environmental Clearance/ any other document from a statutory agency.”.

(v). for clause (e), the following clause shall be substituted, namely:-

“(e). Copy of Rain Water Harvesting Plan submitted to Government agency by the applicant or a proposal for rain
water harvesting/ recharge in the project premises as per the prevailing Model Building Bye Laws issued by Ministry
of Housing & Urban Affairs, Government of India.”.

(vi). for clause (f), the following clause shall be substituted, namely:-

“(f). Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m* /day in
Over-exploited, Critical and Semi-critical areas and in excess of 500 m*/day in areas underlain by non-alluvium and
2000 m*/day in areas underlain by alluvium in Safe assessment units shall have to mandatorily submit impact
assessment report and ground water modeling study of existing/ proposed ground water withdrawal on the ground
water regime covering 5 KM radius area around the project site prepared by accredited consultants. Pro-forma for the
report is given in Annexure [V.”.

6. In the paragraph 4.2,
(i). for clause (ii), the following clause shall be substituted, namely:-

“i1) Construction of observation well(s) (piezometers) along the periphery in the premises, for monthly ground water
level monitoring, shall be mandatory for mines drawing/ proposing to draw more than 100 m® /day of ground water.
Depth and aquifer zone tapped in the piezometer shall be commensurate with aquifer used for irrigation/drinking
water in the buffer area. Detailed guidelines for design and construction of piezometers are given in Annexure I1.”.

(ii). for clause (b), the following clause shall be substituted, namely:-

“(b) Copy of Rain Water Harvesting Plan submitted to Government agency by the applicant or a proposal for rain
water harvesting/ recharge in the project premises as per the prevailing Model Building Bye Laws issued by Ministry
of Housing & Urban Affairs, Government of India or as feasible in the mine premises and as approved by
CGWA/State agencies”.

(iii). after clause (c), one more clause (d) shall be inserted, namely:-

“(d) For all New projects, document as proof of new project / commencement of operation i.e. Consent to Establish/
Environmental Clearance / any other document from a statutory agency.”.

7. In the paragraph 4.3:-

(i). in the sub para 3, for the words “Indicative list of Infrastructure projects is given in Annexure VI”, the words
“Commercial infrastructure projects requiring ground water for drinking /domestic use shall also be covered under this
category. Further, the Indicative list of location specific Infrastructure projects is given in Annexure VI” shall be
substituted by revised Annexure VI given hereafter.

(ii). after clause (v), one more clause (vi) shall be inserted, namely:-

“(vi) All stadiums, cricket grounds, and other sports grounds/courts, golf courses etc shall construct/install appropriate
mechanism for artificial recharge of ground water / rain water harvesting.

(iii). for clause (a), the following clause shall be substituted, namely:-

“(a) In cases where dewatering is involved, submission of impact assessment report along with groundwater modelling
in 5 km radius prepared by an accredited consultant on the ground water situation in the area giving detailed plan of
pumping, proposed usage of pumped water and comprehensive impact assessment of the same on the ground water
regime shall be mandatory. The report should highlight environmental risks and proposed management strategies to
overcome any significant environmental issues such as ground water level decline, land subsidence etc.”.

(iv). for clause (e), the following clause shall be substituted, namely:-
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“(e) Copy of Rain Water Harvesting Plan submitted to Government agency by the applicant or a proposal for rain
water harvesting/ recharge in the project premises as per the prevailing Model Building Bye Laws issued by Ministry
of Housing & Urban Affairs, Government of India.”.

(v). after clause (g), one more clause (h) shall be inserted, namely:-

“(h) For all New projects, building plan approval or any other relevant document as proof of new project from a
statutory agency.”.

8. Inthe Section | under paragraph 5.1, for the table 5.1, the following table 5.1 shall be substituted, namely:-

“Table 5.1 Ground Water Abstraction charges for Drinking & Domestic use

Quantum of Rate of ground water abstraction charges (Rs. per m®
Groundwater
withdrawal
(m®/day)
0-25 No Charge
> 25-< 200 1.00
200 and above 2.00

Government/ Government authorized agencies supplying water for drinking/ domestic use and Government
infrastructure projects shall pay ground water abstraction charges @ Rs. 0.50 per m® irrespective of quantum of
ground water abstraction.”.

9. In the paragraph 6.0, sub para 2, the following shall be substituted, namely:-

“All those users abstracting ground water and using it for supply as bulk water supplies through private tankers shall
mandatorily seek No Objection Certificate for ground water abstraction as per Guidelines for Bulk water suppliers as
issued and updated by CGWA from time to time.”.

10. In the paragraph 7.0, sub para 3, the following shall be substituted, namely:-

“Abstraction of saline ground water shall be according to the Guidelines for Saline Ground Water Abstraction as
issued and updated by CGWA from time to time.”.

11. Inthe paragraph 8.0,
In the sub para 2, the following shall be substituted, namely:-

“Projects falling within 500 m from the periphery of demarcated wetland areas shall mandatorily submit a detailed
proposal indicating that any ground water abstraction by the project proponent does not affect the protected wetland
areas. Furthermore, before seeking permission from CGWA, the projects shall take consent/approval from the
appropriate Wetland Authority/ State Authority or any other appropriate local government authority to establish their
projects in the area.”.

12. In the paragraph 9.0:-
(i). for clause (i), the following clause shall be substituted, namely:-

“(i). Installation of tamper proof digital water flow meter/ Pre Paid Meter (s) (conforming to BIS/ IS standards) having
telemetry system in the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and
intimation regarding their installation shall be communicated to the CGWA within 30 days of grant of No Objection
Certificate through the web-portal.

In case the ground water extraction is from multiple bore/tube wells within the same premises, tamper-proof digital
water flow meter(s)/Pre Paid Meter (s) with telemetry can be installed at common outlet point(s).”.

(ii). for clause (iv), the following clause shall be substituted, namely:-

“iv. Proponents shall pay ground water abstraction/ restoration charges based on quantum of ground water extraction
as applicable as per the rates given in Section 5.”.
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(iii). for clause (v), the following clause shall be substituted, namely:-

“v. Purpose-built observation wells (piezometers) for ground water level monitoring shall be installed as per Section
14. Water level data shall be made available to CGWA through web portal. Detailed guidelines for construction of
piezometers are given in Annexure-I1.”.

(iv). for clause ix, the following clause shall be substituted, namely:-

“ix. In case of change of ownership, new owner of the premises will have to apply for incorporation of necessary
changes in the No Objection Certificate with documentary proof within 60 days of taking over possession of the
premises.”.

13. In the paragraph 14.0,
(i). for sub para 1, the following shall be substituted, namely:-

“In other than industrial areas as mentioned hereafter, all the project proponents (drawing ground water more than 100
m? /day of ground water for Hard rock aquifer type and more than 500 m® /day of ground water for Alluvium aquifer
type have to mandatorily construct Piezometers (observation wells) within their premises for monitoring of the ground
water levels. Further, in industrial areas (as designated or notified by Central/State Government), Central Ground
Water Board (CGWB) shall construct need-based piezometers as per local hydro-geological conditions and further
monitor water levels. Such a mechanism of compliance conditions has been made to ensure regular monitoring of
ground water level in the project area. In this regard the necessary criteria for monitoring of water levels through
piezometers by the project proponents is given in Table 14.1.”.

(ii). for Table 14.1, the following Table shall be substituted, namely:-

Table 14.1 No. of Piezometers with Digital Water Level Recorder (DWLR) and telemetry to be constructed &
Type of Water Level Monitoring Mechanism

SI. | Quantum of Ground water withdrawal No. of piezometer(s) (with DWLR and telemetry required)
No. (cum/day)

1. 0-100 0

2. >100 1

(Hard rock aquifer type in other than
industrial areas)

3. >500 1

(Alluvium aquifer type in other than
industrial areas)

14. In the paragraph 16.0, in the Table 16.1,

(i). Serial no. 2, i.e. “Non disclosure/ construction of additional groundwater abstraction structures

a) Non-functional Structures.

b) Defunct/Abandoned

Note: Given rates are for unit non-functional/ defunct/ abandoned structures. This shall be multiplied with total such
structures to arrive at consolidated penalty”,

shall be substituted with

“Non disclosure/ construction of additional groundwater abstraction structures

a) Functional / Non-functional Structures.

b) Defunct / Abandoned

Note: Given rates are for unit Functional/non-functional/ defunct/ abandoned structures. This shall be multiplied with
total such structures to arrive at consolidated penalty.”

(ii). under the serial no. 7, for the words, “Non maintenance of Recharge structures”, the words “Non maintenance of
water conservation structures/ recharge structures” shall be substituted.

(iii). in the paragraph 16.0, the sub para 2 shall be substituted, namely:-
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“Application fee for fresh/ renewal of NOC shall be charged as per the rates prescribed by CGWA from time to time
and intimated through the official web portal. Fee shall also be payable for correction/ modification in the existing
issued No Objection Certificate letter.”.

(iv). in the Table 16.2,

i under the heading/heading of the table, for the words “Proposed Charges” the words “Charges” shall be
substituted.

ii. the serial no. 1 ( i.e the words " Change in recharge quantum including applicable charges" ) shall be deleted.

15. In the Annexure 11, for bullet point 1, the following bullet point shall be substituted, namely:-

“The piezometer is to be installed / constructed at the minimum distance of 15 m if the aquifer tapped is hard rock and
50 m if the aquifer is alluvium from the pumping well through which ground water is being withdrawn. The diameter
of the piezometer should be about four inches to six inches.”.

16. In the said guidelines, Annexure V1 shall be substituted as given hereafter:

“Annexure VI

Indicative list of location specific Infrastructure Projects

SI. No. Infrastructure Projects
1. Special Economic Zone
2. Metro Station/Railway Station & Bus Depot
3. Airport, Seaport, Logistics, Cargo & Warehouse
4, Highway Infrastructure
5. Fire station
6. Hospitals & Nursing Homes
7. Educational Institutions including schools, colleges, universities, coaching institutes, Training
Centres/ Skill development centres

Note:- The requirement of NOC for Groundwater use may include the water requirement for drinking water/domestic
uses also.
17. In the said guidelines, Annexure V111 shall be substituted as given hereafter:

“Annexure VIII

List of States/Union territories where ground water extraction is being requlated by Central Ground Water
Authority

Andaman & Nicobar

Assam

Arunachal Pradesh

Bihar

Chhattisgarh

Dadra and Nagar Haveli and Daman & Diu
Gujarat

Jharkhand

Madhya Pradesh

Maharashtra
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11. Manipur
12, Meghalaya
13. Mizoram
14. Nagaland
15. Odisha
16. Rajasthan
17. Sikkim
18. Tripura
19. Uttarakhand

Note: The above list is dynamic in nature and any addition/deletion in this regard shall be communicated to the
States/UTs, project proponents including industries by CGWA through its official web portal.”.

18. In the Annexure IX (Glossary of technical terms used), under the serial no. 17, for the words ‘“Drinking and
domestic use: Besides drinking & domestic use of households, this category will cover drinking requirement of
industries not requiring water for industrial process; drinking, washing, cleaning use etc. in case of hospitals, hotels,
malls & multiplexes, institutions, offices, banquet halls, fire stations, metro stations, railway stations, airports, sea
ports, stadia etc.”, the words,“Drinking and domestic use: Water required for daily household activities including
hygienic purposes, such as cooking food, bathing, cleaning / washing, sanitation etc. Besides drinking & domestic use
of households this category will cover drinking requirement of industries not requiring water for industrial process;
drinking, washing, cleaning use etc. in case of hospitals, hotels, malls & multiplexes, institutions, offices, banquet
halls, fire stations, metro stations, railway stations, airports, sea ports, stadia etc.”shall be substituted.”.

19. In the Annexure X, under the heading, for the words “Annual water audits by the industries (Source—CII)”, the
words, “Water audits by the industries” shall be substituted. ”

[F. No. 23014/29/2021-Coordination Section- Part(2)]

ASHISH KUMAR, Director

Note:  he ‘Guidelines to control and regulate ground water extraction in India’ were published in Gazette of India,
Extraordinary, Part I1, section 3, sub-section (i) vide S.0. 3289 (E) dated 24" September, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
and Published by the Controller of Publications, Delhi-110054. &
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Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation
Central Ground Water Authority
Notification of Guidelines dated 24t September 2020

Standard Operating Procedure (SOP)

Executive Summary

Revised guidelines 2020 have been notified in the Gazette of India vide No. CG-DL-E-24092020-221952
New Delhi, 24.09.2020 for obtaining/renewal of No Objection Certificate (NOC) to regulate and control
groundwater extraction in the country in supersession of all the earlier guidelines issued by Central
Ground Water Authority, Ministry of Jal Shakti. Recently, amendment to guidelines have been notified
vide SO 1509(E), dated 29.03.2023.

In order to overcome the difficulties faced by applicants as well as evaluating officers for processing/
issuance of No Objection Certificate (NOC) for groundwater extraction/de-watering in the country, the
Standard Operating Procedures (SOP) has been prepared. The SOP will act as a guiding document for

workflow and fast tracking the process of issuance of NOC.

Various chapters given in present SoP describe the details about the procedures for processing the
applications, eligibility, timeline, various charges and checklist of mandatory documents required for
existing/ fresh and renewal applications. Moreover, in the SoP an attempt has also been made to
elaborate the procedure to be adopted for imposition of Environmental Compensation and Penalty for

illegal withdrawal of groundwater.
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WHAT IS NEW

A) Guidelines Amendments dated 29.03.2023

Please go through guidelines amendment dated vide SO 1509(E), 29.03.23023

B) Option for Revival of Rejected Application - Please refer to Public Notice dated 13.10.2022
and corrigendum thereof dated 03.11.2022 (Annexure-1).

C) Online Modification Request Facility (Application/ NOC) presently for expansion of industries
(quantum increase)

D) Date of Validity for Different Type of Applications (Fresh New, Fresh Existing, Renewal)

e Fresh New (Proposed) Project — Validity starts from Date of issuance of NOC
e Fresh Existing Project — Validity starts from date of submission of application (to
be extended in case of very old application where validity may end within next 6

months).

e Renewal Applications — Month and Date remains same as previous NOC, only
year will change (presently in practice)

About Accreditation Institutes:

Sl No Accreditation Institute Location | For Institution/ Authorized for
Individuals Accreditation
From

1 RAJIV GANDHI RAIPUR e Individual 15/2/2021
NATIONAL GROUND WATER consultants
TRAINING AND RESEARCH e Institutions
INSTITUTE (RGNGWTRI)

2 NATIONAL ACCREDITATION | NEW e Institutions only | 23/06/2021
BOARD FOR EDUCATION DELHI
AND TRAINING (NABET)

20of 84
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Frequently Asked Questions

FREQUENTLY ASKED QUESTIONS

ol

Who should obtain No Objection Certificate (NOC) from CGWA?

Ans.

All Residential Apartments (with or without Swimming Pools, except exempted
under Para 1.0(vii))/ Group Housing Societies (with or without Swimming Pools,
except exempted under Para 1.0(vii))/ Government Water Supply Agencies in
Urban Areas / Industrial / Infrastructural / Mining Projects which are either

existing, new or are under expansion and requiring to withdraw ground water have
to obtain NOC from CGWA.

02.

Who is exempted from seeking No Objection Certificate (NOC)?

Ans.

Following categories of consumers shall be exempted from seeking NOC for
ground water extraction :

(i) Individual domestic consumers in both rural and urban areas for

drinking water and domestic uses.

(i) Rural drinking water supply schemes.

(iii) Armed Forces Establishments and Central Armed Police Forces

establishments in both rural and urban areas.

(iv) Agricultural activities.

(v) Micro and small Enterprises drawing ground water less than 10
cum/day.

(vi) All industries/ mining projects/ infrastructure projects drawing ground
water only for drinking/ domestic purposes up to 5 cum/ day in all
assessment units.

(vii) Residential Apartments and Group Housing Societies:

a) For drinking and domestic uses, drawing ground water up to
20m3/day, subject to conditions mentioned in Para 2.0 of the guidelines.
b) Dwelling units for Economically Weaker Sections (EWS) under
Government schemes

03.

Which type of industries shall not be granted No Objection Certificate (NOC)?

Ans.

New industry and expansion of existing industries except those falling under MSME
category (other than PDWs) located in over-exploited assessment units involving
increase in quantum of ground water shall not be granted NOC.

04.

Will new projects falling under Over-exploited assessment units be required to
apply for NOC from competent authority?

Ans.

Only new industries falling under MSME (other than PDWs) can apply for NOC
for ground water abstraction in OF assessment units. New industries falling in
other categories can obtain NOC only for drinking/domestic use for work force and
greenbelt development. Further New mining Projects and New Infrastructure
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Projects can apply for NOC in OF areas.

05.

Is expansion of existing industries falling under over-exploited assessment units
involving increase in quantum of groundwater abstraction allowed?

Ans.

Expansion of existing industries involving increase in quantum of ground water
withdrawal falling under Over-exploited assessment units is permitted only for
MSME sector.

06.

Are new packaged water industries falling under MSME category and located in
Over-exploited assessment areas eligible to apply for NOC?

Ans.

No.

7.

Which type of infrastructure projects is not eligible for seeking No Objection
Certificate (NOC) in OE Areas?

Ans.

Except following 7 categories, no infrastructure project is eligible for NOC in OE
areas.

(i) Special Economic Zone

(i) Metro Stations/ Railway Stations/ Bus Depots

(iii) Airport, Seaport, Logistics, Cargo & Warehouse

(iv) Highway Infrastructiure

(v) Fire Station

(vi) Hospitals & Nursing Homes

(vii)  Educational Institutions including schools, colleges, universities,
coaching institutes, training centres/ skill development centres

08.

In which States / UTs CGWA is issuing NOC for ground water withdrawal to
Residential Apartments / Group Housing Societies / Government Water Supply
Agencies in Urban Areas / Industrial / Infrastructural / Mining Projects/ Bulk
Water Supply for Drinking, Doemstic purposes?

Ans.

In the States of Assam, Arunachal Pradesh, Bihar, Chhattisgarh, Gujarat,
Jharkhand, Madhya Pradesh, Maharashtra, Manipur, Meghalaya, Mizoram,
Nagaland, Odisha, Rajasthan, Sikkim, Tripura, Uttarakhand, and in UTs of
Andaman & Nicobar, and Daman, Diu & Dadra Nagar Haveli.

09.

In which States / UTs CGWA is not Issuing NOC for ground water withdrawal to
Residential Apartments / Group Housing Societies / Government Water Supply
Agencies in Urban Areas / Industrial / Infrastructural / Mining Projects?

Ans.

CGWA does not Issue NOC for ground water withdrawal in the States of Andhra
Pradesh, NCT Delhi, Uttar Pradesh, Punjab, Haryana, Goa, Himachal Pradesh,
Jammu & Kashmir, Karnataka, Kerala, Tamil Nadu, Telangana and West Bengal
and in UTs of Chandigarh, Puducherry, Lakshadweep and Ladakh.

010.

Where should project proponent submit the Proposal?
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Ans.

Project proponent has to submit the application online on the website http.//cgwa-
noc.gov.in.

0I1.

Is installation of Sewage Treatment Plants (STPs) mandatory for all residential
apartments/ Group Housing Societies?

Ans.

Installation of Sewage Treatment Plants (STPs) shall be mandatory for all new
residential apartments/ Group Housing Societies where ground water requirement
is more than 20 m’/day.

0I2.

What are ground water abstraction charges and who need to pay it?

Ans.

Ground water abstraction charges are amount to be paid against ground water
withdrawal based on type of water use, the quantum of ground water extraction and
category of assessment unit.

All residential apartments/ group housing societies/ Government water supply
agencies in urban areas / Industries / Mining/ Infrastructure projects drawing
ground water in safe, semi-critical and critical assessment units will have to pay
ground water abstraction charges.

0I3.

Who need to pay ground water restoration charges?

Ans.

All existing Mining / Infrastructure projects / Industries (including MSMEs) and
new MSMEs (other than PDWs), new infrastructure (falling in 7 categories in Ans-
7) and new mining projects drawing ground water in over-exploited assessment
units will have to pay ground water restoration charges based on their quantum of
ground water extraction.

014.

Can treated water be used for recharge to ground water?

Ans.

Treated / Untreated wastewater can not be used for recharge to ground water.

01I5.

Which type of industries need to submit Impact Assessment Reports?

Ans.

All industrial projects extracting / proposing to extract ground water in excess of
100 m*/day and up to 500 m3/day ground water in over-exploited, critical and
semi-critical areas shall have to mandatorily submit Impact Assessment Report
with Analytical Modelling Report (Annexure-4a and 4b). For GW Extraction above
500 KLD in OCS blocks shall have to mandatorily submit Impact Assessment
Report with Mathematical Modelling Report Also in safe areas underlain by hard
rock, industries drawing >500 m*/day and in safe areas underlain by alluvium/ soft
rock, industries drawing >2000 m’/day are required to submit impact assessment
report with Mathematical Modelling (Annexure-4a and 4b)

01I6.

What kind of project needs to submit consent / approval from the wetland
authorities?

Ans.

Projects falling within the 500 m. periphery of demarcated wetland area (As per
RAMSAR Sites given in Annexure-2) shall mandatorily need to submit consent/
approval from the appropriate wetland authorities/ State Authority/ or any other
appropriate local government authority to establish their projects in the area.
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o17. What is the mode of payment of processing fee, abstraction fee and restoration
charges?

Ans. One year advance Payment is to be made online through link given in NOCAP
Bharatkosh (website: Bharatkosh.gov.in) before submission of application Arrears/
EC/ Penalty, if applicable will be communicated later on approval of application
and will have to deposited against the application within stipulated period by
logging in into one’s account .

Q18. Will it be allowed to apply for renewal after validity expiry of NOC?

Ans. Yes, but the project proponent shall be liable to pay environmental compensation
for the period starting from the date of expiry of NOC, till NOC is renewed by the
competent authority.

Q19. | Is there any provision of extension of NOC?

Ans. Yes, extension of NOC will be allowed in case proponent is unable to construct
well(s) during the validity period of NOC.

020. | How extension of NOC will be accorded and for how many years?

Ans. Proponent will have to apply for extension of NOC with valid reason along with
supportive documents. Other conditions will remain the same as that for fresh NOC.
Extension of NOC will be granted for the maximum period of 2 years. Creation of
facility for online request for extension in NOCAP is in process and will be
functional shortly.

021. Can CPHEEQ norms be considered instead of NBC-2016 norms?

Ans. | No. The guidelines of NBC-2016 norms are available on CGWA website.

022, Which projects are exempted from paying groundwater abstraction charges?

Ans. The projects which are abstracting saline groundwater are exempted from paying
groundwater abstraction charges. However, in case of delay in submission of
application, EC will be charged at the rates prescribed for Safe Area.

Q23. | Are the projects eligible for any kind of rebate to seek NOC?

Ans. Yes, proponents will be eligible for 50% rebate in groundwater
abstraction/groundwater restoration charges, at the time of every renewal by the
competent authority, if they have implemented recharge measures as per the
condition specified in their previous NOC.

024. What will happen in case of nonpayment of EC/ Penalty/ Arrears (if applicable)
after approval of NOC?

Ans. If the applicant fails to deposit required charges abstraction/restoration charges
within the prescribed time limit, the application shall be liable to rejection (even
after approval).

025. What is the procedure for change in groundwater quantum in the NOC/
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Application?

Ans. The PP has to apply online thorugh Modification Request Facility on NOCAP with
proper justification and supporting documents. The change will subject to approval
of competent authority.

026. What is the procedure in case of failure of Bharatkosh transactions?

Ans. The project proponent will have to contact Bharatkosh helpline/NTRP Team on
email ID available on NTRP portal. No action is required from CGWA side.

027. What is the mechanism for imposing EC on illegal abstraction?

Ans. | EC is to be imposed for illegal abstraction of ground water.

The amount of EC will be deposited by applicant online by logging into user account

028. What is the mechanism for show cause notice?

Ans. | If a firm violates the NOC conditions and it has been proved during site inspection,

the show cause notice will be issued to the firm by the NOC approving authority
RD/HQ with condition of replying within 15 days. If the firm fails to submit reply
within stipulated time frame, the case may be forwarded to respective Authorized
DM/DC for necessary action.
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Chapter-1

Application Fee and Processing

1.1 Application Fee

° Fresh NOC Rs. 10000
° Renewal of NOC Rs. 5000
° Extension of NOC Rs. 5000
° Change in User ID Rs. 5000
° Change in name of the firm Rs. 5000
° Issuance of corrigendum of NOC  Rs. 5000
° Any other items/ corrections etc.- Rs. 5000

Expansion of NOC

1.2 Processing of Applications for Fresh NOC and Renewal of NOC

Applications received in Regional Offices shall be verified, processed and approved and NOC shall be
processed and disbursed for ground water abstraction upto 100 KLD and those above 100 KLd will be
forwarded to HQs after verification. The detailed procedure for processing of applications and issuance
of NOC is described in succeeding paras. NOC shall be issued for the period as per assessment unit

category and type of water use as mentioned below:

Category Use Validity of NOC
Critical, Semi-critical | Infrastructure projects for drinking & domestic 5 years
and Safe use and urban Water
Supply Agencies
Industries 3 years
Mines 2 years
Over exploited All users in ‘Over-exploited areas’ 2 years

1.2.1 Regional Office

Regional Director/ Head of Office is declared as Administrator at Regional Office. All cases up to 100

m?3/day will be processed in the Regional Office.
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1.2.1.1 Role of Evaluating Officer
Check all the documents as per the check list given below and enter details of processing fee and ground

water abstraction/ restoration charges received at verification stage. Verification is to be completed within

7 days of receipt of application.

CHECK LIST OF DOCUMENTS AT VERIFICATION STAGE

S.No Documents Yes/No

1 Consolidated Consent & Authorization (CCA) Consent to
Establish (CTE) or Consent to Operate (CTO) from State Pollution
Control Board or letter from MOoEF, or letter from State level
Environmental Impact Assessment Authority or any other letter
from statutory agencies indicating date of commencement of
project (in case of OF area and in case of new projects only)

2 Affidavit on non-judicial stamp paper of Rs. 50/- by the applicant,
confirming non/ inadequate availability of public water supply ( in
case of water requirement is less than 10 KLD for fresh as well as
renewal cases)

3 Certificate regarding non/ partial availability of fresh water/
treated waste water supply from the local government water
supply agency (Required in case of water requirement is more than
10 KLD for fresh as well as renewal cases)

4 In saline category only, Ground water quality report of existing well
from NABL accredited/govt. approved lab

5 Water requirement for drinking and domestic purpose to be
computed as per the National building code (NBC) 2016.

6 Completion certificate/Affidavit from the concerned agency for|
infrastructure projects in case ground water requirement exceeds
10 KLD

7 Certificate of Installation of STP /Affidavit (For New Projects) in case
of water requirement is more than 20 KLD

8 Impact Assessment Report/G.W. Modeling report by accredited
consultants as per the format available in NOCAP (if applicable)

9 MSME Certificate in case of MSME (If groundwater requirement is
more than 10 KLD or more in OE areas) or certificate for Medium
Enterprise if groundwater requirement is less than 10 KLD

10 Detailed report from projects falling within 500 m from the
periphery of demarcated wetland areas indicating that any ground
water abstraction by the project proponent does not affect the
protected wetland areas

11 Certificate/Affidavit of wetland from projects falling beyond 500
m from the periphery of demarcated wetland areas only in the
districts where the wetland is located (Annexure- showing
RAMSAR sites)
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12 Water audit reports by certified auditors of NPC/ClI/FICCl/ PHDCCI
for cases GW withdrawal is more than 100 KLD ( in case of renewal
Only)

13 Site Inspection/ Self Inspection (Renewal cases only)

14 Approved Mine Plan by approving authority.

15 Comprehensive Hydrogeological report on groundwater conditions
in core and buffer zones of the mine . in case of dewatering by
Accredited Consultants as per guidelines. GW Modelling report by
accredited consultant is to be included in CHR in case of > 500 KLD
GW extraction.

16 Copy of Bharatkosh receipts (If payment made directly into
Bharatkosh without using NOCAP Link):

® Application Fee
e Ground water abstraction/ restoration charges

Applications incomplete (partial payment/ non-payment of Abstraction/ Restoration Charges and/ or
without mandatory documents are to be rejected at verification stage itself. The reason(s) for

rejection is/ are to be clearly mentioned in the Action Comment and Noting.

Application for ground water withdrawal of more than 100 KLD after verification and filling up
Evaluation Proforma in the Headquarter will be forwarded to AO level at HQ.

Applications seeking GW withdrawal upto 100 KLD,if documents are complete, should be
processed, else rejected within 7 days of receipt of application. No queries should be made at
verification stage.

In case of complete application, EO shall fill Evaluation Proforma, calculate ground water
abstraction/ restoration charges and fill columns regarding EC and penalty, if any and forward to
Approving Officer.

If any query is raised in application processing stage, first query should be raised within 7 days giving
15 days time for submission of response. Query will be generated at EO level and will be approved
by AO. Therefore, in case of query application will be forwarded to AO level seeking approval of
query.

Query will be sent by email (till provision of generating query is made in NOCAP portal).

If response to first query is received and reply is satisfactory, fill Evaluation Proforma, calculate
ground water abstraction/ restoration charges and fill columns regarding EC and penalty, if any and
forward with recommendation to Approving Officer with noting (Visible to applicant on website and
by SMS).

Second query may be raised in special cases in extraordinary situations only.

On receipt of satisfactory reply of queries, fill the Evaluation Proforma and calculate groundwater

abstraction/ restoration charges and fill columns regarding EC and penalty, if any and forward with
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recommendation to Approving Officer with noting. (Visible to Applicant on website and by SMS).
In case no reply is received even after second query or reply is still unsatisfactory, reject the

application clearly stating the reason.

1.2.1.2 Role of Approving Officer

Approving Officer will verify the recommendation received from Evaluating Officer and returned for

clarification to Evaluating Officer, if any discrepancy is observed.

Approving officer will also check the ground water abstraction/ restoration charges, EC and penalty

calculated by the Evaluating Officer.

In case of query, if AO is satisfied with the query suggested by EO, he will approve as it is, otherwise

he will modify/ add query and return to EO.

AO will approve the application if quantum of ground water withdrawal is upto 10 KLD on being

satisfied with the recommendation of the Evaluating Officer.

Applications for ground water withdrawal of > 10 KLD will be forwarded to Admin with
recommendation and noting in case of higher quantum of ground water withdrawal. Action/ comment

is visible to Applicant on website and by SMS.

There may be provision to representation by the applicant in case of dispute/mismatch in query by
himself or authorized representative by means of submitting documents/presentation to resolve
query before expiry of time limit. After both the queries, if applicant fails to satisfy condition,
the application will be rejected, else with satisfactory reply application will be processed for

issuance of NOC.

NOC processing

After approval of NOC from AO/ Administrator, will check and update the charges, EC and penalty,

if any, imposed and received from the PP in NOC processing sheet.

NOC disbursement

After updating of charges, EC and penalty, AO will approve and disburse the NOC.

1.2.1.3 Role of Administrator

Recommendation received from Approving Officer will be verified and returned to Approving Officer
for clarification, if any discrepancy is observed.

Application upto 100 KLD will be approved by Administrator within cumulative 15 days of receipt of
complete application if no query is raised.
In case of query raised, application is to be approved within 30 days.
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1.2.2 HQs Office

Applications for more than 100 KLD will be submitted directly to CGWA, New Delhi. Applications for
ground water abstraction of more than 100 KLD after verification will be forwarded to AO level in HQs

for further processing.

1.2.2.1 Role of Evaluation Officer (EO, HQ)

Please refer to Section 1.2.1.1 above.

1.2.2.2 Role of Approving Officer

e The Approving Officer will process the application. For processing of applications of > 100 KLD in
OCS areas and >500 KLD in safe areas underlain by hard rock and > 2000 KLD in safe areas
underlain by soft rock/ alluvium and mining/ infrastructure dewatering projects, the AO will go through
the Impact Assessment Report, Comprehensive Hydrogeological Report, Modelling Report and the
Water Audit Report as the case may be. If the case is fit for review by the Expert Appraisal Committee
(EAC), AO will recommend for presentation before EAC. Mail will be sent to PP for sending
presentation and filled in evaluation proforma.

e After approval of EAC of such applications, AO will check the charges deposited by the PP, calculate
revised charges in case change of quantum is suggested by EAC, calculate EC and penalty, if any,
and fill up Evaluation proforma.

e Applications of infrastructure projects not involving dewatering , and therefore, not requiring IAR and
review by Expert Appraisal Committee will be processed by AO. AO will check the charges received,
calculate EC and penalty and submit with recommendation to the Administrator. AO will fill the

Evaluation Proforma.

1.2.2.2 Role of Administrator

e On receiving recommendation from the AO, the Administrator will shortlist the cases for presentation
before the EAC and arrange to hold meeting of EAC. All the applications approved by the EAC will
be processed. Applications upto 500 KLD shall be approved by Administrator and those of higher
quantum shall be recommended and forwarded to Member.

e (Cases which have not been approved by EAC will be returned to AO for seeking the information as
advised by the EAC.

e (Cases which do not come under purview of EAC, the Administrator will process and approve
applications upto 500 KLD and forward applications of higher quantum to Member.
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1.2.2.3 Role of Member

Member will examine all applications as recommended by the Administrator and approve if the
quantum of ground water abstraction is >500 to 1000 KLD and forward applications with quantum
of >1000 KLD to Chairman.

1.2.2.4 Role of Chairman

Chairman will approve all applications for ground water withdrawal of >1000 KLD as recommended
by the Member.

NOC processing and disbursement

After approval of NOC from Administrator/ Member/ Chairman as per quantum, AO will update the
charges, EC and penalty imposed and received from the applicant and modify the NOC in case
required.

Approve and disburse the NOC in case all payments have been received. NOC will be automatically
uploaded.

NOC is to be issued within 45 days of submission of application.

1.2.3 Clarifications for NOC processing

1.

Existing infrastructure projects where the application has been submitted before 24/9/2020 and water

requirement is >20 KLD -- STP is not mandatory.

Completion certificate/occupancy certificate - It is mandatory document for issuance of NOC for all
projects in respect of Infrastructure Projects. However, an affidavit can be accepted from the

project proponents as given in the annexure.

While computing the water abstraction/ restoration charges, the consumption for major use has to

be taken for deciding the rates of charges.

The Micro and Small enterprises mining, hotel and infrastructure project applicants having GW
withdrawal less than 10 KLD are also exempted from seeking NOC.

Mining Projects seeking renewal need not submit water availability certificate.

Mining cases where water requirement is for drinking and domestic purpose shall be dealt under

drinking and domestic category.

Industries applying for the first time need not submit water audit report at the time of filing
application.
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8. As per the amendment to guidelines notified on 29.03.2023, All projects extracting/proposing to

extract ground water in excess of 100 m3 /day in Over-exploited, Critical and Semi-critical areas

and in excess of 500 m3/day in areas underlain by non-alluvium and 2000 m3/day in areas underlain

by alluvium in Safe assessment units shall have to mandatorily submit impact assessment report and

ground water modeling study of existing/ proposed ground water withdrawal on the ground water

regime covering 5 KM radius area around the project site prepared by accredited consultants.. The

following will be the criteria for GW modelling.

a. Criteria for Modelling Studies for Industries

Assessment Unit Aquifer Type Quantum of GW Type of Category of
(m3/day) Modelling Consultants
All Assessment All >100 to 500 All consultants
Unit Analytical GW accredited for
Modelling with or without
Modelling
Over-exploited, Non-Alluvium >500
Critical & Alluvium >1000 : consultants
Semi-Critical Numerical GW | o jived for GW
Safe Non-Alluvium >500 Wil Modelling only
Alluvium >2000

b. Criteria for Modelling Studies for Mining projects.

Assessment Aquifer Type Quantum of Groundwater
Unit (m3/day)
Over-exploited, Hard Rock/ Non- >500
Critical and alluvium
Semi-critical
(OCS) Alluvium >1000
Safe Hard Rock/ Non- ~500
alluvium
Alluvium >2000

The following amendments have been made and are available on the NOCAP Portal :

(a) The Impact Assessment study Report in case of industries covering 5 Km radius area around the

project site and ground water modeling study is mandatory as per the criteria given in point

number 4.

(c) In case of infrastructure projects where dewatering is required, impact assessment report along

with groundwater modeling in 5 km radius shall be mandatory irrespective of groundwater volume.
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(d) All mining projects irrespective of dewatering shall mandatorily submit comprehensive

hydrogeological reports of core and buffer zones in the radius of 2 and 10 sq.km respectively.

(e) In case of dewatering, ground water modeling in 10km radius is mandatory as per the criteria
given in point number 4 below.

9. For Renewal case: In case of non compliance of conditions of previous NOC, penalty of Rs. 100000
will be imposed under Section 15 of EPA for non compliance in case of NOCs issued/ applications
submitted prior to 24.9.2020, since guidelines cannot be implemented with retrospective effect.
However, the applicant need to comply with the then NOC conditions within six months of renewal

failing which case will be liable for EC.

10. Existing industries, infrastructure units and mining projects which have installed/constructed artificial
recharge structures in compliance of the conditions prescribed in the groundwater guidelines
prevailing at the time of grant of No Objection Certificate or its renewal shall be eligible for a rebate
of 50% (fifty percent) in the ground water abstraction charges/ground water restoration charges,

subject to their satisfactory performance and verification in each renewal.

11. Projects existing prior to 30.09.2022, which had not applied for NOC by the last date, |.e 30.09.2022
shall be liable to pay EC as per Public Notice dated 03.11.2022 (Annexure-3). However, the
relaxation in the Public Notice to PPs who made attempts to apply by 30.09.2022 but could not do
so due to NOCAP issues, shall not be applicable in respect of such applications submitted after
31.12.2022.

1.3 Extension of NOC

Cases of extension of NOC shall be approved at appropriate levels as defined in the procedure for
processing of NOC applications. Extension of No Objection Certificate will be granted for a
maximum period of two years. No further extension will be granted after the expiry of the

extended period.

1.3.1 Regional Office
1.3.1.1 Role of Evaluating Officer

The Evaluating Officer will first examine the application and attached documents submitted by the Project

Proponent.
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Check list in case of Extension of NOC

S.No. Documents Yes/ No
1. Previous NOC
2. Documentary proof justifying the reasons for delay
in implementation of the project

e Extension of NOC is to be considered only in cases, where no ground water abstraction structures
have been constructed.

e If EO is satisfied with the justification furnished by the PP, EO will recommend applications of up to
100 KLD to AO of the Regional Office and applications above 100 KLD will be forwarded to HQ.

e EO will also indicate ground water abstraction/ restoration charges to be deposited by the PP.

e After approval from the approving Authority, charges will be communicated to PP giving 15 days’
time to deposit the same.

e After receiving the charges, Extension letter will be issued duly signed by the Regional Director till

the provision for online submission and processing is made in NOCAP.

1.3.1.2 Approving Authority at Regional Office

The applications for extension of NOC shall be approved by the approving Authority

as specified below:

S. No. Quantum of ground water abstraction | Approving Authority
(KLD)

1. Upto 10 KLD Approving Officer

2. Upto 100 KLD Administrator

1.3.2 HQs Office
1.3.2.1 Role of Evaluating Officer (EO, HQ)

Pl refer to Section 1.3.1.1 above

1.3.2.2 Role of Approving Officer

e The Approving Officer will examine the application along with supporting documents forwarded by
the Evaluating Officer of the Region and the recommendation furnished by the EO.

e Extension of NOC is to be considered only in cases, where no ground water abstraction structures
have been constructed.

e If AO is satisfied with the justification furnished by the PP and recommendation of the EO from
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Regional Office, AO will recommend the application to Administrator.

e AO will also indicate ground water abstraction / restoration charges to be deposited by the PP.

e After approval from the approving Authority, charges will be communicated to PP giving 15 days’
time to deposit the same.

e After receiving the charges, Extension letter will be issued duly signed by the Member till the

provision for online submission and processing is made in NOCAP.

1.3.2.3 Approving Authority at HQs Office

The applications for extension of NOC shall be approved by the approving Authority as

specified below:

S. No. Quantum of ground water abstraction | Approving Authority
(KLD)
1. Up to 500 KLD Administrator (RD/
HoO)
2. Up to 1000 KLD Member
3 >1000 KLD Chairman

1.4 Change in User ID in NOCAP portal

The user will send mail to the concerned Regional Office requesting for change in User ID, indicating

the new User ID and submit the following documents:

e |D proof

e Authorisation letter

e Copy of NOC, in case of existing NOC holders.

e Incase NOC has not been issued, the user will inform application No.

e Bharatkosh receipt for fee paid for Rs. 5000 (Till the provision for service request is made online in
NOCAP portal)

The Evaluating Officer on being satisfied with the documents submitted by the Proponent obtain approval

from Regional Director and do the needful in NOCAP.
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1.5 Change in name of the firm

The user will submit a request through mail to the concerned Regional Office/ CGWA for change of name
of the firm along with the following documents:-

e Bharatkosh receipt for fee paid for Rs 5000 in respect of name change

e Certificate of incorporation or any other legal document in support of name change

e Copy of existing NOC

The Evaluating Officer in Regional Office/ AO in HQs office, as the case may be, will check the
documents submitted by the proponent and put up for approval. Approving Authority will be as follows:

S. No. Quantum of ground water abstraction | Approving Authority
in the NOC/ application (KLD)

1. Upto 10 AO in Regional Office

2. Upto 100 Administrator in Regional Office
(RD/HoO)

4, Upto 500 Administrator in HQs (with the role
of rdhq)

5. Upto 1000 Member

6. >1000 Chairman

After receiving approval from the Approving Authority EO will change in the name in the NOCAP and
issue corrigendum of NOC.

1.6 Issuance of corrigendum of NOC/ Revised NOC

Once a request is received in the Regional Office/ HQs from the applicant regarding issuance of
corrigendum/ revision in NOC, the Evaluating Officer in the Region / Approving Officer in the HQs will
examine the request and justification furnished by the applicant. If he is satisfied with the justification
corrigendum/ revised NOC will be issued after approval of the approving Authority as mentioned in the

table under para 1.5.

1.7 Expansion of quantum of ground water abstraction in NOC

Application for expansion of NOC shall be considered separately only if it is submitted within the validity
period of NOC. After the expiry of validity of NOC, proposal for expansion is to be included by the
applicant in the application for renewal of NOC. Applications upto 100 KLD shall be processed at
Regional Office and those above 100 KLD at HQs. Such requests are to be made by PP online
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through Modification Request Facility on NOCAP Portal.

Check list in case of Expansion

S. No. Documents Yes/ No
1. Previous NOC
2. Documentary proof justifying the increase in

quantum of ground water abstraction - Consent to
Operate or Environmental Clearance or any other
document by concerned State agency mentioning
the increased quantum of water consumption

3 Self-inspection

4 Bhratkosh receipt of Rs. 5000

e Application will be submitted by the applicant online through Modification Request Facility on
NOCAP Portal.

e Procedure for processing of application and issuance of Revised NOC shall be the same as
described under application processing for fresh/ renewal of NOC.

e Approving Authority will be the same as for approval of NOC.

e No expansion shall be granted to existing industries in Over-exploited assessment units.

e However, if any industry has already undergone expansion before 24.09.2020, in such case

expansion to industry in Over-exploited assessment units shall be considered.

1.8 Archival of old applications and NOC

Archival of old applications received and processed offline is to be done at respective Regional Offices.

Steps for archival of applications and NOC are given below:

Step-1 Log in using ID and Password of Data Entry Operator as provided by NIC

Step- 2 Click on Apply => New application=> Industry/ Infra/ Mining
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Step-4

Fill all the details as per application and NOC like project address, communication address, quantum of
ground water abstraction /dewatering, Number of abstraction and dewatering structures and attach all
the documents in extra attachment page.

NOTE : New NOC number should be in proper format as shown below
For fresh NOC- Old NOC number- CGWA/IND/Proj/2018/332

New Format
For fresh NOC - CGWA/NOC/IND/ORIG/2018/332
For 1ST renewal NOC- CGWA/NOC/IND/REN/1/2018/332
For 2nd renewal NOC- CGWA/NOC/IND/REN/2/2018/332

After filling all the details “SUBMIT” the application.
Step-5
Log in using ID and PW of Data Entry Approval

Step- 6

Click on Inbox=> New/Renew =? Ind/Infra/Min => Pending for approval =» Take action

Government of India

Ministry of Jal Shakti F,
Department of Water Resources, River Development and Ganga Rejuvenation T e}
Central Ground Water Authority (CGWA) 3 ’

et oer Application for Issue of NOC to Abstract Ground Water (NOCAP)
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—
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— | dovwuirem |

Keneow
-
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B
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Name OFf Type vl Scaned nsve Take
Cooe nonry Category Narcer Cemer Leme NOCNumber Acson

There 5 No ACORCAN0N SuomBed

Pae-AOCm. Gov sn intarnaliser QDO Imbou Q00 »
0O 1
£ Type here 10 search

Step — 7 Cross check the details entered by data entry operator

21 of 84



e . T e
- e 0 ACORTGRA 908

R e o 3
R - e

—— P Co—— L el

- . fve o

v T vn  ug, T @ hpy - ————

N . P Srne Bagr Comant Pt |t o Swwe Camam 8

s Cutan @ B My A ® S P 06 ad S S

e o ( )

e

Step-8

Go to the last page and approve the application.

Step-9
Click on Inbox =» New/Renew => Ind/Infra/Min => Approved applications =2 Associate User

O ot Sewchres X | O Semogs Peme X | O € Whatsigp X | Q Avsmcatyge X | Q Awenre 10OV X AOMIPogen X QO NOCAM x o - o x
€« C a "a-FOCIA GOV * »Q
Government of India 2
Ministry of Jal Shakti F,
Department of Water Resources, River Development and Ganga Rejuvenation j ‘
Central Ground Water Authority (CGWA) ‘@;
e Application for Issue of NOC to Abstract Ground Water (NOCAP) e
:'.".1:‘;'.‘.'. Tome: OA102001 13 30 28 PN, 1 Address: 164 100 177 244 Ll

L A DashBloard (aroll Old NOC  Profile warch

Lver
Lener Oviats
W3 LOAPUR S0t ovw pit " 072016 NOC View  Geohq! CONANOCINDORGIVINIETE LBLOOWS Assocate
BEVERAGESLTD FRIRET 250000 Leter User
W INCA Marracestcas 21 i OT2016 NOC Vew  oeong! CONANCOINDORIO00OM2 FCALIM Asson ate
LABORATORE S ATNPIND 2N Lo Lser
o

aE-COn v Iternal i OO IRORHCO0 6% Comert Indus

L Type here 10 search

Step- 10

Select the user name provided by the applicant

22 of 84



O fradSewchre: X | O Semogs - Pase X

€ > C A Notsecuns

CPNB-POTINGOV

- e

Welcome: deng

Previous Loge Date Teme: 061

—
Indox

Phenerne

651

O @whansigp X | O Avommcatyge X | Q Awenwe 1000 x | [ A0 Pegen X Q NOCaM x + o - o x
Aiete /MO Q00 > * »®
Government of India :
Ministry of Jal Shakti . \
Department of Water Resources, River Development and Ganga Rejuvenation \%
Central Ground Water Authority (CGWA) -
Application for Issue of NOC to Abstract Ground Water (NOCAP) oo
164,900 177 L

020 MNP Astress

DashBloard | aroll Ol NOC  Profile warch

New
®
e —— — ]
[ ot s | [T R ey —
Industral View
Appincaton Code
—— =
A7 el New Apgroved Apgacaton
Fnat $<anes
Tyoe Asoes Uner
Coge o™ Of monty Category [rem—en Dot Lether l—- NOC NuTter Aveoc wted Uner @
! W3 LOAPUR S0t oem pi " 07016 NOC View  deohg! CONANOCINDORIGIVINIETE LUILCOWS Asocate
BEVERAGESLTD FRIRET 00T Leter Lser
2 W3 INCA Prasvacesscas 21 SHOT2016 NOC View  Geohq! CONANCCINDOROIIOMEMED FCALIM Assocate
LABORATORES AJNPINOXN LeBer User
LY
CPaR-2Cn Gov el e MO0 o Q00 2160 C qmere

L Type heve 10 search

Step-11

Click on Associate user

O rahSewcrhres X | O Semogs - Pame X

C A Nt securs

s

«

CPRB-POCINGOV

Asdessire !

Adoessire 2

Asyess e )

e

et

a0 Devct

P Cote

Ouate Of on

wo

0 Proct Type

O Proet Ungue No

Creates O

< x x x

(4]

Q snsmwrandy g

Whatsigp Aeverwre-1CO (3 40 #Q Progres
@ G >

\irternalUser MO ) selser s
e o 1

BEMND STATE DUS OEPORT

LOMARDAGA ROAD GUMLA

MARRIAND

L350
0410
Vae
29017
o O
CIOMIN
/TN

Yeu

Assocem User || Clone

n L Type heve 10 search

23 of 84



652

lHlustration

Cases up to 100 KLD — Regional Level
1. Stages of Application Processing

Evaluation-Ch

. arges,
Receipt Verification Penalty, EC

Calaculation

Application

Recomendatio Approval

2. Stages of NOC Processing and Disbursement

Auto- Email, SMS NOC
for charges, EO-Verify and AO-Approval, file Disbursement-Aut

penalty, EC in upload BK Receipt auto back to EO o Upload,Auto
Bhartkosh email to applicant

Cases > 100 KLD

1. Stages of Application Processing

Hedd Quarter

A Verificatio AO
Application EO-Verification EO HQ - Prepare Approval-

Summary of HQ-Recomend Presentation RD/Member/Cha
ation for Expert Group man

expert Group

sy Evaluation-Charg
e n :
Receipt i es, Penalty, EC

Region Calaculation Case

2. Stages of NOC Processing and Disbursement

NOC
EO HQ-Verify and AO-Approval, file Disbursement-Auto
upload BK Receipt auto back to EO Upload, Auto email
to applicant

Auto- Email, SMS for

charges, penalty, EC
in Bhartkosh
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1.9 Calculation of ground water abstraction/ restoration charges

1.9.1 Fresh NOC

Ground water abstraction/ restoration charges will be calculated on annual basis.

Charges as per categories of Ground Water Resource Assessment- as on 1% January of each year.
Those who have already deposited charges, their charges will be revised as per new category w.e.f.
1st January of each year.

Every year the PP will submit data on actual water consumption and charges for one year will be
communicated to the PP with the direction to pay charges within 15 days, failing which their NOC
shall be cancelled, tubewells will be sealed and EC will be imposed.

Based on the actual water consumption, excess amount, if any, received during the previous year
shall be adjusted while calculating charges for next year.

If actual daily withdrawal of ground water exceeds the sanctioned quantum in more than --------
instances and the quantum drawn is such that the rate of ground water charges increases, then the
rate as per the changed quantum shall be charged for number of days, the ground water withdrawal
is in excess.

If the actual quantum of ground water withdrawal per day is less and such that the rate of ground
water charges falls in lower slab, then charges shall be payable as per the lower slab and the excess

amount received shall be adjusted in the subsequent year.

1.9.1.1 Existing industries/ infrastructure/ mining projects

In case of existing industries and mines, check the date of commencement of operation from CTE/
Industry profile/ Environmental Clearance.
In case of existing infrastructure projects, check date of establishment.

If the project is operational prior to 24.09.2020, charges will be payable from 24.09.2020.

1.9.1.2 New industries/ mines/ infrastructure projects

In case of new industries which have been established after 24.09.2020, charges will be payable
from the date of start of validity of NOC.

1.9.2 Renewal of NOC

In case of renewal of NOC, charges will be payable from 24.09.2020.
The charges will be calculated from 24.09.2020 till date of completion of one year from date of start
of validity of NOC.

Ground water abstraction/ restoration charges will be calculated on annual basis.
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Charges as per categories of Ground Water Resource Assessment- as on 1%t January of each
year.

Those who have already deposited charges, their charges will be revised as per new category
w.e.f. 1st January of each year.

e Existing industries, infrastructure units and mining projects which have installed/constructed artificial

recharge structures in compliance of the conditions prescribed in the groundwater guidelines

prevailing at the time of grant of No Objection Certificate or its renewal shall be eligible for a rebate

of 50% (fifty percent) in the ground water abstraction charges/ground water restoration charges in

each renewal, subject to their satisfactory performance and verification.

Users located in safe areas, who had obtained NOC prior to 24.09.2020 and had implemented
recharge measures to the tune of 50% or more of the annual ground water withdrawal shall be
eligible for 50% rebate in each renewal.

Users who had obtained NOC prior to 24.09.2020 but have failed to implement recharge
measures as per the then prevailing guidelines (2015) shall be liable to pay penalty of Rs, 1 lakh
and shall not be eligible for rebate in ground water abstraction/ restoration charges.

Users who had obtained NOC prior to 24.09.2020 and have not been able to adopt recharge
measures due to shallow ground water level in the area shall not be liable to pay penalty. But
they will not be eligible for rebate in ground water abstraction/ restoration charges.

Users who had obtained NOC prior to 24.09.2020 and had adopted recharge measures as per
the recharge norms of the prevailing guidelines, but have failed to maintain those structures shall
be liable to pay penalty of Rs. 1 lakh. Though they will be eligible to claim rebate as per the
guidelines in ground water abstraction/ restoration charges.

Sample Calculation for Abstraction/Restoration Charges for renewal cases, assuming
that category of the area has not changed :

Prior to 24.09.2020

Sample Calculator for Renewal NOC expiring prior to 24.09.2020

GW requirement (m3/day) 525

Annual quantum (m3/year) 1,91,625

Area category OE
Validity Start  |Validity End
date date

Validity of Previous NOC 28-Feb-17 27-Feb-19

Deemed to extended NOC validity (system 28-Feb-19 27-Feb-21

generated)

Renewed NOC Validity 28-Feb-21 27-Feb-23

Abstraction charges calculated from 24-Sep-2020 to 27-Feb-2021 + 28-Feb-2021 to 27-Feb-2022

Date of New Date of NOC  |No. of Days [Rates of Abstraction
Guideline / Date [expiry for the Qbstraction [charges
of start of abstraction [charges
validity of charges to be
renewed NOC paid / No. of
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Operation

days
Abstraction charges to be paid 24-Sep-20 27-Feb-21 157 10 824250
from 24-09-2020 to 27-02-2021
Abstraction charges to be paid 28-Feb-21 27-Feb-22 365 10 1916250
from 28-02-2021 to 27-02-2022
Net Abstraction charges 27,40,500.00
Net Abstraction charges (after 50% rebate, If 13,70,250.00
applicable)

After 24.09.2020

Sample Calculator for Renewal NOC expiring after 24.09.2020 and before the date of issuance of NOC

GW requirement (m3/day) 430
Annual quantum (m3/year) 1,56,950
Area category OE
Validity Start | Validity End
date date
Previous NOC Validity 31-Oct-18 30-Oct-20
System generated NOC Validity 31-Oct-20 30-Oct-22
Abstraction charges calculated from 24-Sep-2020 to 30-Oct-2020 + 31-Oct-2020 to 30-Oct-2021
Date of New Date of NOC | No. of Days Rates of Abstraction
Guideline / Date expiry for the abstraction charges
of start of abstraction charges
validity of charges to be
renewed NOC paid
Abstraction charges to be paid 24-Sep-20 30-Oct-20 37 10 159100
from 24-Sep-2020 to 30-Oct-2020
Abstraction charges to be paid 31-Oct-20 30-Oct-21 365 10 1569500

from 31-Oct-2020 to 30-Oct-2021

Net Abstraction charges

17,28,600.00

Net Abstraction charges (after 50% rebate, If
applicable)

8,64,300.00
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Chapter-2
Documents Required

Documents required to be submitted with applications for various purposes are listed in this

chapter.

2. 1 Issuance of NOC

2.1.1 Documents required for Industrial Projects

Sl. No. Documents Withdrawal Withdrawal Withdrawal
Less than 10 | between 10 to| more than 100
KLD 100 KLD KLD
Fresh (Industry)
1 Consent to Establish/Operate from State Yes Yes Yes
Pollution Control Board or letter from MoEF, or
letter from State level Environmental Impact
Assessment Authority or any other letter from
statutory  agencies indicating date of
commencement of project.
2 Certificate/Affidavit of non/partial availability of No Yes Yes
water from local government water supply agency
in respect of all categories of assessment units
3 Ground water quality report of existing ground Yes Yes Yes
water  abstraction structure from  NABL
accredited/ govt. approved lab (In case of
saline).
4 Impact Assessment Report with GW modeling No No Refer to
Annexure-4a &
4b
5 In OE Areas MSME Certificate in case of MSME Yes Yes Yes
(in case of water requirement is 10 KLD or more in
OE areas, for new projects only) or Certificate of
Medium Enterprise if groundwater requirement is
less than 10 KLD
6 If located in Industrial Areas declared by Central/ No No Yes
State Govt, Documentary Proof of same
Renewal (Industry)
1 Site Inspection/ Self-inspection report (pl refer Yes Yes Yes
NOCAP portal, www.cgwa-noc.gov.in) and
compliance report
2 Water audit reports by certified auditors (in case of No No Yes
water requirement is more than 100 KLD) as per
guidelines.
3 Certificate/Affidavit of non/partial availability of No Yes Yes
water from local government water supply agency
in respect of all categories of assessment units
4 Ground water quality report of existing ground Yes Yes Yes
water abstraction structure from NABL accredited/
govt. approved lab (In case of saline)
5 Impact Assessment Report with GW modeling No No Refer to
Annexure-4a &
4b
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6 Documentary proof justifying the increase of
quantum of GW abstraction.

Yes

Yes

Yes

7 If located in Industrial Areas declared by Central/
State Govt, Documentary Proof of same

No

No

Yes

2.1.2 Documents required for Infrastructure Projects

Sl. No. Documents

Withdrawal
Less than 10
KLD

Withdrawal
between 10 to
100 KLD

Withdrawal
more than 100
KLD

Fresh (Infrastructure)

For construction activity

1 Document as proof of new establishment /
commencement of operation i.e. Consent to
Establish/ Environmental Clearance/ building plan
approval or any other document from a statutory
agency

OR
Consent to Operate for existing projects from State
Pollution Control Board or letter from MoEF, or
letter from State level Environmental Impact
Assessment Authority or any other letter from
statutory  agencies indicating date of
commencement of project

Yes

yes

yes

2 Duly notarized affidavit on non-judicial stamp
paper of Rs. 50/- by the applicant, confirming non/
inadequate availability of public water supply (in
case water requirement is less than 10 KLD).

OR

Yes

No

No

3 Certificate from water supply agency regarding
non/partial availability of water from any other
source in case water is required for construction in
safe and semi critical areas.

OR

No

Yes

Yes

4 Certificate from a government agency regarding
non /partial availability of treated sewage water for
construction within 10 km radius of the site in
critical and over-exploited areas.

No

Yes

Yes

5 Detailed report from projects falling within 500 m
from the periphery of demarcated wetland areas
indicating that any ground water abstraction by the
project proponent does not affect the protected
wetland areas

Yes

Yes

Yes

Certificate/ Duly notarized affidavit (on non-judicial
stamp paper of Rs. 50) of wetland from projects
faling beyond 500m from the periphery of
demarcated wetland areas (only in the districts
where the wetland is located)

Yes

Yes

Yes

6 Ground water quality report of existing / nearby
existing wells ground water abstraction structure
from NABL accredited/ govt. approved lab (In case
of saline)

Yes

Yes

Yes

7 Bharatkosh receipt for depositing Application Fee,
GW abstraction/restoration charges (for offline
payment)

Yes

Yes

Yes

8 Copy of Rain Water Harvesting Plan submitted to
Government agency by the applicant or a proposal
for rain water harvesting/ recharge in the project
premises as per the prevailing Model Building Bye

Yes

Yes

Yes
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Laws issued by Ministry of Housing & Urban
Affairs, Government of India

Impact Assessment Report with ground water
modelling by Accredited Consultant in case
Dewatering is involved.

No

No

Yes (Refer to
Annexure-5)

For Drinking and Domestic use:

1

Document as proof of new establishment /
commencement of operation, i.e. Consent to
Establish/ Environmental Clearance/ any other
document from a statutory agency

OR
Consent to Operate for existing projects from State
Pollution Control Board or letter from MoEF, or
letter from State level Environmental Impact
Assessment Authority or any other letter from
statutory agencies indicating date of
commencement of project

Yes

Yes

Yes

Duly notarized affidavit on non-judicial stamp
paper of Rs. 50/- by the applicant, confirming non/
inadequate availability of public water supply (in
case water requirement is less than 10 KLD).

OR

Yes

No

No

Certificate of non/partial availability of water from
local government water supply agency in respect
of all categories of assessment units.

No

Yes

Yes

Ground water quality report of existing / nearby
ground water abstraction structure from NABL
accredited/govt. approved lab

No

Yes

Yes

Water requirement for drinking and domestic
purpose to be computed as per the National
building code (NBC) 2016. (pl refer NOCAP portal,
WWW.Cgwa-noc.gov.in).

Yes

Yes

Yes

Completion certificate from the concerned agency
for infrastructure projects/ duly notarized affidavit
on non-judicial stamp paper of Rs. 50/- by the
applicant.

No

Yes

Yes

Duly notarized affidavit on non-judicial stamp
paper of Rs. 50/- regarding installation of STP (For
New Projects) in case water requirement is more
than 20 KLD

No

Yes

Yes

Detailed report from projects falling within 500 m
from the periphery of demarcated wetland areas
indicating that any ground water abstraction by the
project proponent does not affect the protected
wetland areas

Yes

Yes

Yes

Certificate/Affidavit (on non-judicial stamp paper of
Rs. 50) of wetland from projects falling beyond
500m from the periphery of demarcated wetland
areas (only in the districts where the wetland is
located)

Yes

Yes

Yes

Copy of Rain Water Harvesting Plan submitted to
Government agency by the applicant or a proposal
for rain water harvesting/ recharge in the project
premises as per the prevailing Model Building Bye
Laws issued by Ministry of Housing & Urban
Affairs, Government of India

Yes

Yes

Yes

Bharatkosh receipt for depositing Application Fee
and ground water abstraction/ restoration charges
(for Direct Bharatkosh payments)

Yes

Yes

Yes
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Renewal (Infrastructure)

For construction activity (Renewal)

1

Duly notarized affidavit on non-judicial stamp
paper of Rs. 50/-by the applicant, confirming non/
inadequate availability of public water supply (in
case water requirement is less than 10 KLD).

Yes

No

No

Certificate from water supply agency regarding
non/partial availability of water from any other
source in case water is required for construction in
safe and semi critical areas. OR

No

Yes

Yes

Certificate from a government agency regarding
non /partial availability of treated sewage water for
construction within 10 km radius of the site in
critical and over-exploited areas.

No

Yes

Yes

Site Inspection/ Self-inspection report  (pl refer
NOCAP portal, www.cgwa-noc.gov.in) and
compliance report

Yes

Yes

Yes

Ground water quality report of existing ground
water abstraction structure from NABL accredited/
govt. approved lab (In case of saline)

Yes

Yes

Yes

Detailed report from projects falling within 500 m
from the periphery of demarcated wetland areas
indicating that any ground water abstraction by the
project proponent does not affect the protected
wetland areas

Yes

Yes

Yes

Certificate/ Duly notarized affidavit (on non-judicial
stamp paper of Rs. 50) of wetland from projects
falling beyond 500m from the periphery of
demarcated wetland areas (only in the districts
where the wetland is located)

Yes

Yes

Yes

Bharatkosh receipt for depositing Application Fee,
GW abstraction/restoration charges (for Direct
Bharatkosh payments - )

Yes

Yes

Yes

Impact Assessment Report with ground water
modelling by Accredited Consultant in case
Dewatering is involved.

No

No

Yes (Refer to
Annexure-5)

7

Documentary proof justifying the increase of
quantum of GW abstraction.

Yes

Yes

Yes

For Drinking and Domestic use:

1

Duly notarized affidavit on non-judicial stamp
paper of Rs. 50/- by the applicant, confirming non/
inadequate availability of public water supply (in
case water requirement is less than 10 KLD). OR

Yes

No

No

Certificate of non/partial availability of water from
local government water supply agency in respect
of all categories of assessment units.

No

Yes

Yes

Self inspection report (pl refer NOCAP portal,
www.cgwa-noc.gov.in) and compliance report

Yes

Yes

Yes

Ground water quality report from NABL
accredited/ Govt. approved laboratory

No

Yes

Yes

Detailed report from projects falling within 500 m
from the periphery of demarcated wetland areas
indicating that any ground water abstraction by
the project proponent does not affect the
protected wetland areas

Yes

Yes

Yes

Certificate/duly notarized Affidavit (on non-
judicial stamp paper of Rs. 50) of wetland from

Yes

Yes

Yes
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projects falling beyond 500 m from the periphery
of demarcated wetland areas (only in the
districts where the wetland is located)

Water requirement for drinking and domestic
purpose to be computed as per the National
building code (NBC) 2016. (pl refer NOCAP
portal, www.cgwa-noc.gov.in). Calculation of
water requirement for green belt to be estimated
as per the norms. (Norms: 3-5 It./sqgm)

Yes Yes Yes

Documentary proof justifying the increase of

quantum of GW abstraction.

Yes Yes Yes

2.1.3 Documents required for Mining Projects

SI. No.

Documents

Withdrawal
Less than 10
KLD

Withdrawal
between 10 to
100 KLD

Withdrawal
more than 100
KLD

Fresh (Mining)

Approved Mine Plan as per approving authority

Yes [ Yes | Yes

N|—

Comprehensive hydrogeological report/
Modelling Study including year wise, bench wise
Dewatering Impact Assessment on groundwater
conditions in core and buffer zones of the mine by
Accredited Consultants

Yes, Refer to Annexure-6

Ground water quality report of existing well from
NABL accredited/govt. approved lab in case of
saline.

Yes Yes Yes

Renewal (Mining)

refer
and

Site Inspection/ Self-Inspection report (pl
NOCAP portal, www.cgwa-noc.gov.in)
compliance report

Yes Yes Yes

Comprehensive hydrogeological report/
Modelling Report including year wise, bench wise
Dewatering Impact Assessment on groundwater
conditions in core and buffer zones of the mine by
Accredited Consultants

Yes, Refer to Annexure-6

Water quality report of mine dewatering and
existing tubewells/Borewells through NABL /Govt
approved lab in case of saline

Yes Yes Yes

2.1.4 Documents required for Residential apartments/Group Housing societies

SI.
No.

Documents

Withdrawal
Less than 10
KLD

Withdrawal
between 10 to
100 KLD

Withdrawal
more than 100
KLD

Fresh (Residential apartments/Group

Housing societies)

Document as proof of new establishment /
commencement of operation i.e. Consent to
Establish/ Environmental Clearance/ any other
document from a statutory agency
OR

Consent to Operate for existing projects from
State Pollution Control Board or letter from
MoEF, or letter from State level Environmental
Impact Assessment Authority or any other
letter from statutory agencies indicating date
of commencement of project

Yes

Yes

Yes
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Affidavit on non-judicial stamp paper of Rs.
10/- by the applicant, confirming non/
inadequate availability of public water supply
(in case of ground water requirement up to 10

KLD)*

Yes

NA

NA

Certificate of non/partial availability of water
from local government water supply agency
(in case of ground water requirement more

than 10 KLD)*

NA

Yes

Yes

Ground water quality report of existing or
nearby ground water abstraction structure
from NABL accredited/govt. approved lab

No

Yes

Yes

Water requirement for drinking and domestic
purpose to be computed as per the National
building code (NBC) 2016. (pl refer NOCAP
portal, www.cgwa-noc.gov.in)

No

Yes

Yes

Installation of STP in case of water
requirement is more than 20 KLD (for new
projects)

No

Yes

Yes

Detailed report from projects falling within 500
m from the periphery of demarcated wetland
areas indicating that any ground water
abstraction by the project proponent does not
affect the protected wetland areas

Yes

Yes

Yes

Certificate/duly notarized Affidavit (on non-
judicial stamp paper of Rs. 50) of wetland from
projects falling beyond 500m from the
periphery of demarcated wetland areas (only
in the districts where the wetland is located)

Yes

Yes

Yes

Copy of Rain Water Harvesting Plan submitted
to Government agency by the applicant or a
proposal for rain water harvesting/ recharge in
the project premises as per the prevailing
Model Building Bye Laws issued by Ministry of
Housing & Urban Affairs, Government of India

Yes

Yes

Yes

SI.
No.

Documents

Withdrawal
Less than 10
KLD

Withdrawal
between 10 to
100 KLD

Withdrawal
more than 100
KLD

Renewal (Residential apartments/Group Housing societies)

Self inspection report (pl refer NOCAP
portal, WWW.Cgwa-Noc.gov.in) and
compliance report

Yes

Yes

Yes

Affidavit on non-judicial stamp paper of Rs.
10/- by the applicant, confirming non/
inadequate availability of public water supply
(in case of water requirement is up to 10

KLD)*

Yes

NA

NA

Certificate regarding non/partial availability of
water supply from the local government water

supply agency®

NA

Yes

Yes

Ground water quality report of existing well
from NABL accredited/govt.
approved lab

Yes

Yes

Yes

Detailed report from projects falling within

Yes

Yes

Yes
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500 m from the periphery of demarcated
wetland areas indicating that any ground
water abstraction by the project proponent
does not affect the protected wetland areas

Certificate/duly notarized Affidavit (on non-

judicial stamp paper of Rs. 50) of wetland Yes Yes Yes
from projects falling beyond 500 m from the
periphery of demarcated wetland areas
(only in the districts where the wetland is
located)
5 Documentary proof justifying the increase of Yes Yes Yes
quantum of GW abstraction.
*The categories are exempted up to 20 KLD except if there is Swimming Pool in the Society/ Apartments
2.1.5 Documents required for government water supply agencies
Sl. No. Documents Withdrawal Withdrawal Withdrawal
Less than 10 between 10 to more than 100
KLD 100 KLD KLD
Fresh (Government water supply agencies)
1 Approval of the scheme/project Yes Yes Yes
2 Ground water quality report of existing or No Yes Yes
nearby well from NABL accredited/govt.
approved lab
3 Water requirement for drinking and domestic Yes Yes Yes
purpose to be computed as per the National
building code (NBC) 2016. (pl refer NOCAP
portal, www.cgwa-noc.gov.in)
Renewal (Government water supply agencies)
1 Affidavit on compliance reportof NOC Yes No No
conditions for renewal cases, in case of water
requirement is less than 100 KLD (pl refer
NOCAP portal, www.cgwa-noc.gov.in)
Self-Inspection report (pl refer NOCAP No Yes Yes
portal, WWW.cgwa-noc.gov.in) and
compliance report
2 Ground water quality report of existing well No Yes Yes
from NABL accredited/govt. approved lab
2.1.6 Documents required for Bulk Water Supply
Sl Documents Withdrawal Withdrawal Withdrawal
No. Less than 10 between 10 to more than
KLD 100 KLD 100 KLD
1 Proof of ownership of land of size 200 Yes Yes Yes
sqm or more on which abstraction
structure is installed
2 GW Quality Report of existing or Yes Yes Yes
nearby ground water abstraction
structure from NABL accredited/ govt.
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approved lab

Book.

4 Proof of ownership/ Lease of tanker/ RC Yes

Yes

Yes

For all types of projects Note:

Affidavit (self-Declaration) on Rs 50/ stamp paper is to be submitted by the Project Proponent, in

case he/she fails to produce the required documents related to non/ inadequate availability of

public water supply from the concerned authorities. They are liable to face legal action in case

the information furnished by the applicant is found to be incorrect.

After checking of the documents and approval from the Admin/Members/Chairman the NOC will

be kept pending till the firm submit required water abstraction/restoration charges and penalty.
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Chapter 3

Abstraction of Saline Groundwater

Abstraction of saline ground water in areas having either saline ground water at all depths or pockets
of saline ground water in an otherwise fresh water area for use by industries/ dewatering by
infrastructure/ mining projects including those located in over-exploited areas would be encouraged.
Such industries shall be exempted from paying ground water abstraction charges. However, in
case of delayed submission of application, EC shall be applicable as per the rates prescribed

for illegal extraction in Safe Areas.

However, due care shall be taken in respect of disposal of effluents by the units so as to protect the

water bodies and the aquifers from pollution. Detailed guidelines in this regard are given below.
3.1 Detailed Guidelines for Abstraction of Saline Ground Water

Water having EC above 5000 u siemens/cm at 250C is saline water. Any user desirous of utilizing

saline groundwater is permitted to extract saline ground water and will be exempted from payment
of ground water abstraction / restoration charges. However, all such users need to have proper
effluent water disposal plan to avoid degrading of environment/ surroundings. Further, NOC shall

not be granted to new major industries in over-exploited assessment units.

No Objection Certificate for saline ground water extraction shall be granted subject to the following

specific conditions:
3.1.1 Completely Saline Assessment Units

a) All the users withdrawing more than 100 KLD of saline groundwater, need to submit Impact
Assessment Report with Modelling including water level /water quality /land subsidence in and
around the project area.

b) Ground water quality data of existing bore well/ tube well/ dug well from any NABL accredited
laboratory or Govt. approved laboratory.

c) Oil and Mining companies to submit approved plan by the concerned Govt. agency/

department in case of abstraction/dewatering or injection.
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All the users’ need to adopt rain water harvesting as per building bye laws within premises.

3.1.2 Partially Saline Assessment Units

In the areas where saline water occur in lenses or fresh and saline zones overly/ underly each other,

saline water ingress is expected. In such cases, information on depth wise occurrence of saline/

fresh ground water zones/ interface shall be made available by Regional Office, CGWB.

a)

b)

All the users who need to draw saline ground water more than 100 KLD shall submit Impact
Assessment Report with modelling, indicating saline - fresh water interface, impact of saline
ground water abstraction on the ground water regime or impact of saline water pumping on
saline water ingress in coastal areas. The saline water withdrawal shall avoid up coning of

saline water into fresh water, mixing or ingress towards land.

Piezometer should be constructed and regular monitoring to be taken up for piezometric level
& water quality of the aquifer from which the saline water is pumped, as well as, the adjacent/

overlying/underlying fresh water aquifers.

In case well starts yielding fresh water instead of saline water, project proponent shall
immediately inform the Regional Office, CGWB. The project proponent shall have to pay

groundwater abstraction /restoration charges as per the guidelines.

All the users’ needs need to adopt rain water harvesting as per building bye laws within

premises
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Chapter 4

Groundwater Abstraction/ Restoration Charges/ Penalties and
Environmental Compensation

Every (existing/ new/ renewal) project proponent (Drinking and domestic use for residential

apartments/Group Housing Societies/ Government Water Supply agencies in Urban areas Infrastructure,

Industry, Mining, Packaged drinking water units, Bulk water suppliers) has to pay Groundwater

abstraction/ restoration charges w.e.f. 24/9/2020 as well as Environmental Compensation (wherever
applicable) as mentioned in Section 5 and 6 of revised CGWA Guideline (2020) dated 24/9/2020 and
amendment dated 29.03.2023 thereof.

4.1 Groundwater Abstraction/ Restoration Charges

All residential apartments/ group housing societies/ Government water supply agencies in urban

areas shall be required to pay ground water abstraction charges.

All industries/mining/ infrastructure projects drawing ground water in safe, semi-critical and critical
assessment units will have to pay ground water abstraction charges based on quantum of ground

water extraction and category of assessment unit as per details given in this guideline.

All existing mining/ infrastructure projects and existing industries including MSME drawing ground
water in over-exploited assessment units will have to pay ground water restoration charges based on
quantum of ground water extraction. Further, new MSME, new infrastructure and new Mining projects

in over exploited areas shall also be required to pay ground water restoration charges.

Existing industries, infrastructure units and mining projects which have installed/constructed artificial
recharge structures in compliance of the conditions prescribed in the groundwater guidelines
prevailing at the time of grant of No Objection Certificate or its renewal shall be eligible for a rebate
of 50% (fifty percent) in the ground water abstraction charges/ground water restoration charges in

each renewal, subject to their satisfactory performance and verification.

Users who had obtained NOC prior to 24.09.2020 and have adopted artificial recharge but do not
satisfy the recharge norms as per the prevailing guidelines (2015) will not qualify for rebate till they
complete recharge interventions.

Users located in safe areas, who had obtained NOC prior to 24.09.2020 and had implemented
recharge measures to the tune of 50% or more of the annual ground water withdrawal shall be eligible
for 50% rebate in each renewal.

Users who had obtained NOC prior to 24.09.2020 but have failed to implement recharge measures

as per the then prevailing guidelines (2015) shall be liable to pay penalty of Rs, 1 lakh and shall not
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be eligible for rebate in ground water abstraction/ restoration charges.

e Users who had obtained NOC prior to 24.09.2020 and have not been able to adopt recharge
measures due to shallow ground water level in the area shall not be liable to pay penalty. But they
will not be eligible for rebate in ground water abstraction/ restoration charges.

e Users who had obtained NOC prior to 24.09.2020 and had adopted recharge measures as per the
recharge norms of the prevailing guidelines, but have failed to maintain those structures shall be
liable to pay penalty of Rs. 1 lakh. Though they will be eligible to claim rebate as per the guidelines

in ground water abstraction/ restoration charges in each renewal.

4.2 Compliance Monitoring and taking punitive action

Technical officers of CGWB/ CGWA and State groundwater organizations are authorized to take

actions with respect to monitoring and periodic inspections with the approval of competent authority.

The ground water users shall fill up self inspection module and submit for compliance monitoring. Random
inspections shall be carried out physically by Regional Offices of CGWB in 10% of the cases. Proforma

for site inspection is given in Annexure Ill.

4.2.1 Issuance of show cause notice

Show Cause Notice is to be issued under the following circumstances:

1) If a ground water user who has obtained NOC but has failed to submit self compliance report.

2) If a ground water user who has obtained NOC fails to comply with any of the conditions specified
in the NOC.

3) If a ground water user furnished false information regarding quantum of ground water withdrawal.

4) If a ground water user fails to apply for renewal of NOC in time as per the guidelines.

5) If a ground water user withdraws ground water without obtaining NOC.

Samples of show cause notices are given in Annexures 4 to 8.
4.2.2 Provision of Penalty

Penalty shall be imposed on the proponents for non-compliance of No Objection Certificate conditions
issued by the appropriate authority. Rates of penalty proposed for non-compliance of various conditions
of No Obijection Certificate are given in Table 16.1 of the revised CGWA Guideline (2020). Provision of
Penalty is for renewal cases or projects who had got NOC for ground water abstraction/de-watering and
have failed to comply with the conditions specified in the NOC. The penalty as per notified guidelines shall
be applicable in cases of violations/ non -compliance where NOC has been granted after 24.09.2020. In
cases of violations/ non -compliance, where NOC had been granted prior to 24.09.2020, penalty of Rs. 1

lakh as per Section 15 of EPA shall be applicable.
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4.2.3 Environmental Compensation

Extraction of groundwater for commercial use by industries, infrastructure units and mining projects
without a valid No Objection Certificate from appropriate authority shall be considered illegal and such
entities shall be liable to pay Environmental Compensation for the quantum of groundwater so extracted.
The norms prescribed as per the guidelines shall be utilized for calculating the Environmental

compensation as mentioned below:

ECew= Groundwater consumption per day x Environmental Compensation rate (ECRgw) x No. of

days (pro-rata basis) x Deterrence factor.

Deterrence Factor based on the duration of illegal ground water extraction shall be applied to compensate
losses and environmental damage (for packaged drinking water units e.g. mining, industries,

infrastructure, and infrastructural dewatering projects) as per Table 15.4 of the Guidelines.

Environmental compensation will be imposed based on groundwater abstraction, type of project and
category of block in accordance with Guidelines 2020 dated 24/9/2020. Minimum Environmental

compensation is Rs. 1,00,000/- irrespective of quantity, type and category of block.

4.2.4 Taking punitive action and Prosecution

District Magistrate/ District Collector/ Sub Divisional Magistrates of each Revenue District/Sub

division as Authorized Officers, have been delegated the power to:

e Seal illegal wells,
e Disconnect electricity supply to the energized well,
e Launch prosecution against offenders etc.

e Grievance redressal related to ground water.
In order to further decentralise and strengthen the monitoring and compliance mechanism as per the

guidelines, officials of concerned Departments of Revenue and Industries of respective States/ Union

Territories shall also be appointed as Authorized officers in consultation with the State/ UT Governments.
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Chapter 5

Implementation of Artificial Recharge

All the units should implement rooftop rainwater harvesting system in the buildings within its

lease area, as per the model building bye-laws issued by Ministry of Housing & Urban Affairs /

Local Authority.

Artificial Recharge Plans may be prepared based on “Manual on Atrtificial Recharge of Ground Water

Recharge” as prepared by Central Ground Water Board and available on CGWB website

http://cgwb.gov.in/documents/.

5.1 Artificial Recharge/ Rain Water Harvesting Measures

Roof top/paved area/open area rain water harvesting/ recharge is mandatory in the project
premises except industries which are likely to pollute groundwater (chemical, pharmaceutical,
dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.). In such cases project proponents shall store the harvested rain water in

surface storage tanks for use in the industry.

In renewal cases, if any project has successfully executed recharge measures as specified in NOC
issued prior to 24.09.2020 and maintaining recharge structures within and outside premises/mining
lease area, they will be entitled for a rebate of 50% in ground water abstraction/restoration

charges in each renewal.

All the projects withdrawing saline ground water shall store rainwater runoff generated within

premises in surface storage tanks for use in the project.

5.2 Conditions regarding Design and Number of Recharge/Storage Structures

1.

For design and number of recharge/storage structures (only from roof top) are to be computed
based on intensity of rainfall i.e. mm/15 min (20 to 40mm depending on area and rainfall pattern).

The number of structures should be optimized so that maximum rainwater can be harvested.

Depth of recharge structure should be down to water level in alluvium area and down to weathered
part encountered in hard rock area. Recharge shaft is suitable for the area where water level is
within 30m from ground level. Injection wells beyond impervious layers are suitable where water

level is more than 30m.

Trench with recharge shaft may be suitable in hard rock areas depending on hydraulic conductivity

of formation and water level. If abandoned/functional dug
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well/tube well/bore well is already existing, these can be utilized for recharge purpose with

due care to avoid contamination.

4. Collection of rainwater from surfaces other than roof-top should include specifically designed
collection system.

5. Storm water drainage line should be separate from waste water drainage line.
6. BIS Standard IS 15797:2008 for Roof Top RWH may be consulted and adhered to.
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Chapter 6
Amendments approved in CGWA Board Meetings

6.1 Amendments approved in 46" CGWA Meeting 08-06-2021

. Applications for fresh/ renewal of NOC by the existing users which have been rejected on grounds
of either non-submission of required documents or non- fulfilment of various documents/ criteria,
shall be given a one-time relaxation. Such existing users who have re-applied for NOC after
30.06.2020 shall be exempted to pay Environmental Compensation/ Penalty till 31.03.2022.

However, they shall be liable to pay the water abstraction/ restoration charges w.e.f. 24.09.2020.

Exemption of EC shall also be applicable to existing users who have failed to submit application
for NOC till 30.06.2020. However, they shall be liable to pay penalty of Rs. one lakh. They shall
also be liable to pay ground water abstraction/ restoration charges w.e.f. 24.09.2020 or date of its
commencement whichever is later.

For the submission of Impact Assessment Reports by industries, Comprehensive Hydrogeological
reports by Mining Projects and Water Audit Reports, the date is hereby extended upto
31.03.2022. No Environmental Compensation shall be imposed on such users if the said report
is submitted in the prescribed time. The Environmental Compensation already paid by the project
proponents shall be adjusted in the Abstraction/restoration Charges of the unit for subsequent

years.

To reduce the financial burden on the project proponents, the project proponents shall now be
required to make a yearly advance payment of the Ground Water Abstraction/Restoration
Charges, which would be adjusted in succeeding years based on actual ground water withdrawal,
instead of one-time advance payment of Ground Water Abstraction/Restoration Charges for entire
NOC period.

. All the project proponents/users drawing ground water shall be required to mandatorily install
tamper-proof Digital Water Flow Meter with/ without Telemetry System by 31.03.2022 or as

specified in NOC, whichever is later.

The applicants/project proponents who are facing the issue of double taxation due to levy of water
charges/ cess by States as well as water abstraction/restoration charges by CGWA, may seek
reimbursement of water charges/ cess paid to State Governments from CGWA in the subsequent

years limited to the water abstraction/restoration charges levied by CGWA.
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6.2 Amendments Approved in 45""CGWA Meeting 21-01-2021

1. The applicants, who are required to conduct modeling studies shall keep the model for at least 3

years. CGWA shall maintain archive of models.

2. It was agreed that existing industries which are located in safe areas and had submitted their
applications prior to 24.09.2020 may be given time extension for submission of impact
assessment reports till 30.06.2021 and no Environmental Compensation should be imposed w.e.f.
1.1.2021 on such units, as it was not mandatory for such industries as per the notified guidelines.

Conditional NOC shall be issued in such cases.

3. Time frame for submission of Impact Assessment Report in Over-exploited, Critical and Semi-
critical areas by 30.6.2021 and Environmental Compensation shall be imposed in such cases
w.e.f. 1.1.2021 till the date of submission of report. Their applications will not be rejected as they

are existing industries.

In case of mining projects, who had submitted their applications prior to 24.09.2020, it was agreed
that time for submission of comprehensive hydrogeological report as per the revised proforma
shall be extended till 30.6.2021 and Environmental Compensation shall be imposed w.e.f.
1.1.2021. It was decided that a letter in this regard shall be sent to the Secretary, Ministry of Coal
& Mining by the Authority to keep him informed about the decisions taken.

4. The installation of tamper proof digital water flow meters for ground water withdrawal < 10 KLD
and tamper digital water flow meter with telemetry > 10 KLD on ground water abstraction

structures are made mandatory.

5. Members approved the draft guidelines for saline ground water abstraction with a few minor
modifications such as provision of online/real time monitoring of Electrical Conductivity of ground
water being extracted by the applicant and dropping the requirement of submission of data on

land subsidence.
6. Guidelines for bulk water supply with the following suggestions:
a. It should be only for drinking and domestic purposes.

b. Agency responsible for monitoring of water quality being supplied by bulk water suppliers
through private tankers may be specified.

c. Condition of GPS tracking should be removed.

7. Ministry of Environment, Forests and Climate vide its notification dated 27.09.2020 has extended
the validity of Environmental Clearance of all such projects, which was due to expire during 2020-

2021 to 31st March, 2021 or six months from the date of expiry whichever is earlier. Vide another
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notification dated 18.12.2020, the MoEF&CC has informed that the year 2020-21 shall not
be considered for the purpose of the calculation of the period of validity of Terms of
Reference and the prior Environmental Clearances granted by the Ministry. It was agreed
that CGWA may also bring out a Public Notice stating that validity of NOCs issued, which
were due to expire during 2020-2021 shall be deemed to be extended till 31.3.2021.

6.3 Amendments Approved in 44" CGWA Meeting 20-10-2020

1.

Obtaining Water Quality Report from NABL Accredited Lab as mandatory documents from project
proponents (PP) for the cases where the water requirement is < 10 KLD and cases were submitted
before 24/9/2020.

Water Quality Report from Accredited NABL lab in such cases shall not be mandatory
document and PP may be exempted from submitting this document.

Obtaining Impact Assessment Report from the proponents drawing more than 100 KLD in Critical
and Semi — critical assessment units and Water Audit Report from those drawing more than 100
KLD in Critical, Semi-critical and Safe assessment units in case of applications received prior to
24.09.2020.

NOC may be issued subject to the condition that the proponent will submit Impact Assessment
Report prepared by Accredited Consultant by 30/6/2021 and Water Audit Report prepared
by certified auditors by 31/03/2021 (only in renewal cases). Failure to submit the above
reports in the prescribed time, will lead to cancellation of NOC. The NOC Cases for Over
Exploited Assessment Units shall continue to be processed as per the notified guidelines
dated 24/9/2020.

Processing of the existing cases submitted in NOCAP between 30/6/2020 and 24/9/2020. In all

such cases, a penalty of Rs 1 lakh will be imposed.

Processing of the existing cases submitted in NOCAP after 24/9/2020 - In all such cases,
environmental compensation as per guidelines will be imposed.

To speed up the process of issuance of NOC, the delegation of power to approve NOC to the

Regional Offices and various functionaries at CHQ is given below:

Quantum of GW abstraction (m3/day) | Approving Authority

Up to 100 Regional Director of the Region
>100 to 500 Regional Director, CGWA
>500 to 1000 Member, CGWA
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1000 Chairman

6. Application fee has been increased for issuance of fresh NOC from Rs. 1000 to Rs. 10000 and
that for renewal of NOC from Rs. 500 to Rs. 5000. Provision in the Bharatkosh have been made
under the head Water resources>NOC Processing Fee Revised Fresh application and Water
resources>NOC Processing Fee Revised for Renewal
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File No. CGWA-NOCA/4/2020-CGWA
Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation
Central Ground Water Authority

CORRIGENDUM
Sub: Partial Modification of CGWA Public Notice No. 8/2022, dated 13.10.2022

In partial modification of this Authority’s Public Notice 8/2022, dated 13.10.2022, following
revision in Point-5 is hereby made.

Point 5 of the above Notice should be read as following.

5. PP can request for revival of rejected application within 60 days of rejection of
application (excluding date of rejection). Revival shall be subject to payment of
Revival Charges (presently, Rs 10,000/-) and fulfilling requirements due to which the
application was rejected (Advance Abstraction Charges and/or incomplete
documents).

(Member Secretary)
CGWA
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File No. CGWA-NOCA/4/2020-CGWA
Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation
Central Ground Water Authority

PUBLIC NOTICE No. 08/2022
New Delhi, Dated 13" October, 2022

ATTENTION: ALL PPs SUBMITTING GROUND WATER NOC APPLICATIONS
WITHOUT FULL PAYMENT OF ADVANCE ABSTRACTION/ RESTORATION
CHARGES AND/ OR WITHOUT COMPLETE DOCUMENTS

It has come to notice that a number of project proponents are submitting
applications without making full payment of Advance Abstraction/ Restoration
Charges, as calculated by ‘Know Your Charges’ (https:i//cgwa-
noc.qgov.in/Sub/Report/GWChargesCalculation/GWChargesCalculation.aspx) tool
(available under Users’ Assistance) as per the quantum applied, number of days
and category of block.

In the above context, following may be noted.

1. Before applying for/submission of NOC, the PP should calculate Advance
Abstraction/ Restoration Charges through the link ‘Know Your Charges’
(https.//cgwa-
noc.gov.in/Sub/Report/GWChargesCalculation/GWChargesCalculation.aspx) and
deposit same amount before submission of NOC Application.

2 Arrears (wef 24 .9.2020 or Date of Commencement of Project, whichever is
later) and other charges (such as Penalty/ Environmental Compensation), if any
shall be communicated after approval of NOC and shall have to be deposited by
PP for final issuance of NOC.

3 At pre-application submission stage, all payments (Application Fee,
Abstraction/ Restoration Charges) should be made through either one of the two
Payment Gateways (Direct Bharatkosh or Via NOCAP). Part payments through
different gateways shall not be accepted.

4. Applications submitted without payment of full Advance Abstraction/
Restoration Charges as calculated above and/ or without complete
documents shall be rejected forthwith. Please note that Application Fee is
non-refundable.

5. Rejected application can be revived by paying Revival Charges of Rs
10,000/-.
6. Final issuance of NOC shall be subject to payment of arrears (wef

24 9.2020 or Date of Commencement of Project, whichever is later)/ Penalty/ EC,
if any. These charges, if any, shall be separately communicated later after
scrutiny of documents.

(Member Secretary)
CGWA
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Annexure-2
Projects falling beyond 500m from the periphery of demarcated wetland areas shall
submit Certificate/ Affidavit of wetland only in the districts where the wetland is
located. List of the demarcated wetlands and their districts of occurrence is given

below:

List of Notified Wetlands in India as per Ramsar

State Covered Districts Name of Wetland
Andhra Pradesh West Godavari and Krishna Kolleru Lake
Assam ﬁzm;:g Metropolitan and DeeporBeel
Bihar Begusarai Kabartal Wetland
Gujarat Vadodara and Chhota Udaipur Wadhvana Wetland
Gujarat Ahmadabad and Surendranagar | Nalsarovar
Guijarat Mahesana and Gandhinagar Thol Lake Wildlife Sanctuary
Haryana Jhajjar Bhindawas Wildlife Sanctuary
Haryana Gurgaon Sultanpur National Park
Himachal Pradesh Lahaul&Spiti Chandertal wetland
Himachal Pradesh Kullu Renuka Wetland
Himachal Pradesh Kangra Pong Dam lake
Himachal Pradesh Kangra Beas Conservation reserve
Himachal Pradesh Bilaspur and Una Nangal Wildlife sanctuary
Himachal Pradesh Sirmaur Asan Conservation reserve
Himachal Pradesh Lahaul&Spiti Tso Morrori
Jammu Kashmir Baramulla and Gandebal Woular Lake
Jammu Kashmir Badgam and Baramulla Hokera
Jammu Kashmir Jammu and Udhampur Surinsar-Mansar Lakes
Kerala Kollam Ashtamudi Wetland
Kerala Kollam Sasthamkotta Lake
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Kottayam, Ernakulam and

Kerala Alappuzha Vembanad-Kol Wetland
Ladakh Leh Tso Morrori
Ladakh Leh Tso Kar wetland complex
Madhya Pradesh Bhopal Bhoj Wetland
Maharashtra Nashik NandurMadhameshwar
Maharashtra Buldhana Lonar Lake
Manipur Bishnupur, Imphal and Thoubal | Loktak Lake
Odisha Kendrapara and Bhadrak Bhitarkanika Mangroves
Odisha Puri, Khorda and Ganjam Chilika Lake
Pathankot, Gurdaspur, Amritsar,
Punjab Tarn Taran, Hoshiarpur, Beas Conservation reserve
Kapurthala, Firozpur
Punjab Gurdaspur gizzs\f)gr-Miani Community
Punjab Kapurthala Kanijli
Punjab Kapurthala Harike Lake
Punjab Rupnagar Nangal Wildlife sanctuary
Punjab gzi:iadgg:\agat Singh Nagar and Ropar
Rajasthan Bharatpur Keoladeo National Park
Rajasthan Nagaur, Jaipur and Ajmer Sambhar Lake
Tripura Sipahijala Rudrasagar Lake
Uttar Pradesh Amroha and Bulandshahar Upper Ganga River
Uttar Pradesh Mainpuri and Etawah Saman Bird Sanctuary
Uttar Pradesh Mainpuri and Etawah SarsaiNawarJheel
Uttar Pradesh Hardoi Sandi Bird Sanctuary
Uttar Pradesh Unnao Nawabganj Bird Sanctuary
Uttar Pradesh Amethi Samaspur Bird Sanctuary
Uttar Pradesh Gonda Parvati Arga Bird Sanctuary
Uttar Pradesh Agra and Mathura Sur Sarovar
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Uttarakhand Dehradun Asan Conservation reserve

South 24 Parganas, Calcultta,
West Bengal North 24 Parganas East Calcutta Wetlands

South 24 Parganas and North 24
West Bengal Parganas Sundarban Wetland

N
" . Ramsar Wetland Sites of India ik — an et dre 3. .
E g 2| Ashtamudi Wetland 19-08-2002 374.87
: 3|Beas Conservation Reserve 26-09-2019 437.34)
4 Bhindawas Wildlife Sanctuary 25-05-2021 44341
Mangroves 19-08-2002 374.87
6Bhoj Wetland 19-08-2002 374.87,
7|Chandertal Wetland 08-11-2005 386.64/
8| Chilika Lake 01-10-1981 298.6,

9 Beel 19-08-2002 374.87,
10/ ast Calcutta Wetlands 19-08-2002 374.87
11 Harike Lake 23-03-1990 329.55,
12|Hokera Wetland 08-11.2005 386.64
13|Kabartal Wetland 21.07-2020 44033
14/Kanjli 22:01-2002 37278

15|Keoladeo National Park 01-10-1981 298.6)
16| Keshopur-Miani Community Reserve 26-09-2019 437.34)

19| Lonar Lake 22072020 440.34
20| Nalsarovar 24-09-2012 41176
21 Nandur Madhameshwar 21-06-2019 436.37
22| Nangal Widife 2609-2019 437.34
19-09-2019 431.27
24 Parvati Arga Bird Sanctuary 02-12:2019 438.01
25 Point Calimere Wildiife and Bird Sanctuary _19-08-2002 374.87)
26/Pong Dam Lake 19-08-2002 374.87)
27]Renuka Wetland 08-11-2005 386.64)
28/Ropar 22.01-2002 312.78
29| Rudrasagar Lake 08-11-2005 386.64)
30|Saman Bird Sanctuary 02-12-2019 438.01)
31/Samaspur Bird Sanctuai 03-10-2019 437.41
32/Sambhar Lake 2303199 329.55|
33)Sandi Bird Sanctuary 26-09-2019 437.34
34/Sarsai Nawar Jheel 19-09-2019 431.27
35 Sasthamkotta Lake 19-08-2002 374.87)
25-05-2021 44341
37 Wetland 30-01-2019 434.95
38]Sur Sarovar 21-08-2020 44064
39| Surinsar-Mansar Lakes 08-11-2005 386.64,
40| Thol Lake Wildiife Sanctuary 05-04-2021 442,91
41]Tso Kar Wetland Complex 17-11-2020 441.52)
42 Tsomoriri 19-08-2002 374.87)
43(Upper Ganga River 08-11-2005 386.64)
44|Vembanad-Kol Wetland 19-08-2002 374.87)
Wetland 05-04-2021 442,91
e 46/ Wular Lake 23031990 329.55)
. . ENVIS-Resource Partner
< % Ramsar Wetland Sites of India . Wildlife and Protected Areas
Scale “y 2021
f 1 T 1T T T 71 'Km : " % et asaofta searsy
7. Source: rsis.ramsar.org 0 250 500 1,000 ] Wikife Mnstitite of Indis
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Annexure-3

File No. CGWA-NOCA/4/2020-CGWA
Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation
Central Ground Water Authority

Public Notice No.10/ 2022
New Delhi, Dated 03.11. 2022

Attention - Ground Water Users from these categories: Industrial/ Infrastructure/ Mining
Projects/ Drinking & Domestic Use for Residential Apartments/ Group Housing Societies/
Government Water Supply Agencies in Urban Areas/ Bulk Water Suppliers/ Swimming Pool/
Sport Complex/ Govt Office Building, in the States/UTs of Assam, Arunachal Pradesh, Bihar,
Chhattisgarh, Gujarat, Jharkhand, Madhya Pradesh, Maharashtra, Manipur, Meghalaya,
Mizoram, Nagaland, Odisha, Rajasthan, Sikkim, Tripura, Uttarakhand, Andaman and Nicobar
Islands, Dadra & Nagar Haveli and Daman & Diu.

The deadline for submission of Groundwater NOC applications for already existing projects expired
on 30.09.2022. Environmental Compensation (EC)/ Late Submission Fee shall to be imposed on
Projects that did not apply or did not make efforts to apply by 30.09.2022. EC on entire ground water
withdrawal quantum shall be imposed wef 24.09.2020 or Date of Commencement of Project (as per
application/ other documents like CTE/ CTO/ Mine Plan Approval), whichever is later. Late
Submission Fee of Rs 1,00,000/- shall also be applicable in all such cases alongside EC. EC and
Late Fee as above shall also be applicable in those cases where earlier application(s) of firm got
rejected and the firm did not apply/ did not make efforts to apply before 30.09.2022.

The above applies only to new applications. Renewal applications not submitted timely shall be
processed as per Para 11.0(vii) of Guidelines dated 24.09.2020.

Member Secretary
CGWA
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Annexure —4a

Format for Impact Assessment Report
(for Industries)

1. Brief about the proposed project giving location details, coordinates, google/ toposheet
maps, etc. demarcating the project area.

1.1 Land Use Land Cover of the surrounding area, Percentage of LULC categories
1.2 Topography and drainage.

1.3 Details of wetlands [Highlight protected wetlands / Ramsar sites / NLCP lakes/
other important wetlands in terms of dependencies of local communities if any]

2. Ground water situation in and around the project area including water level and quality
data and maps along with quality issues, if any. In case of mines, ground water conditions
in both core and buffer zone should be described.

2.1 Brief geology of the area

2.2 Hydrogeology of the area

2.2.1 Aquifer description [type, depth, storativity, permeability and porosity]

2.2.2 Ground water flow and aquifer interaction [flow direction, Ground water —
surface water connectivity]

2.2.3 Ground water level trend analysis [pre — monsoon and post — monsoon] for 10
vears based on existing data

2.2.4 Hydrograph of the water level for 10 years based on existing data
2.2.5 Predicted water level declines for affected aquifers

2.2.6 Ground water quality [pre - monsoon and post — monsoon]

2.2.7 Water quality of nearby water bodies

3.Details of the tubewells/ borewells proposed to be constructed. This includes the aquifer
parameters, drilling depth, diameter, tentative lithological log, details of pump to be
lowered, H.P. of pump, tentative discharge of tubewells/ borewells, etc. Locations to be
marked on the site plan/ map including location of proposed piezometers.

5. Comprehensive assessment of the impact on the ground water regime in and around the
project area highlighting the risks and proposed management strategies proposed to
overcome any significant environmental issues.

5.1.Impact on groundwater sources

5.1.1 A description of the impacts on environmental values that have
occurred, or are likely to occur, because of any past ground water
abstraction.

5.1.2 An assessment of the likely impacts on environment that will occur, or
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are likely to occur, because of the ground water abstraction for a five
vears period starting on the consultation day for the report; and over
the projected life of the resource project area, affected area and radius
of influence in case of dewatering.

5.2.8ocio-Economic Aspects:

5.2.1 Settlements and population dynamics around project area.
5.2.2 Dependency on sources of water [surface or sub-surface]
5.2.3 Ground water uses [e.g. irrigation (irrigation method, number of watering) water

supply etc.]

5.2.4 Improvement / decline in agricultural yield in last 5 years and likely impact after
NOC

5.2.5 Impact of proposed/ existing project on local communities [based on local
interactions (interactions must be with stakeholders like fishermen community,
farmers etc.]

6. Proposed measures for disposal of waste water by industries drawing saline water.

7. Measures to be adopted for water conservation which include recycling, reuse, treatment, etc.
This includes the water balance chart being adopted by the firm along with details of water
conservation methods to be adopted.

- Briefs write up along with capacity and flow chart of Sewage Treatment Plants / Effluent
Treatment Plants / Combined Effluent Treatment Plants existing/ proposed within the project.

- Details of water conservation measures to be adopted to reduce/ save the ground water.

- Total water balance chart showing the usage of water for various processes.

8. GW Modeling (if applicable as per amendment issued)

For Industries
Assessment Unit Aquifer Type Quantum Type of Category of Consultants
of GW Modelling
(m3/day)
All Assessment Unit All 100 to 500 Analytical GW | All consultants accredited for
Modelling with or without Modelling
(Annexure-4b)
Over-exploited, Critical & |Non-Alluvium >500 Numerical GW Consultants accredited for
Semi-Critical Alluvium ~1000 Modelling GW Modelling only
Safe Non-Alluvium >500
Alluvium >2000

9. Any other details pertaining to the project.
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Annexure-4b

METHODS FOR ANALYTICAL GW MODELING IMPACT ASSESSMENT OF
GROUNDWATER WITHDRAWAL

l. Introduction
Long-term withdrawal of groundwater from an aquifer can have a significant impact on the regional water table,

which can lead to a range of environmental and economic consequences. The most significant impact of long-
term groundwater withdrawal is the depletion of the water table, which can lead to a range of problems, including
a decline in the availability of water for agriculture, industry, and domestic use. In some cases, the depletion of
the water table can also result in land subsidence, which can cause structural damage to buildings, roads, and
other infrastructure. Long-term groundwater withdrawal may also cause intrusion of saltwater into freshwater
aquifers in hydraulic connection with the sea. Long-term groundwater withdrawal can also have ecological
impacts due to reduction in flow of water to these systems can be reduced or cut off entirely, leading to reduction
in stream flow, as well as deterioration of water quality and ecosystem health. This can have significant impacts
on local wildlife and biodiversity. It can also have economic consequences due to the increase in the cost of water
due to its reduced availability, making it more expensive for industries, farmers, and households to access the
water they need. This can lead to economic hardship for some communities, particularly those in rural areas
where agriculture is a significant source of income.

Il Impact Assessment Methods
Several methods are available to assess the impact of groundwater withdrawal. Some of the common methods
suitable for assessing the impact of groundwater withdrawal are described below:

i.  Groundwater Monitoring:
Groundwater monitoring involves the installation of monitoring wells to measure the depth of the water table
and the rate of groundwater withdrawal. The data collected from the monitoring wells can be used to evaluate
changes in the groundwater levels over time and assess the impact of groundwater withdrawal on the regional
water table.

ii. Stream flow Depletion Analysis:
Stream flow depletion analysis involves measuring the reduction in stream flow in response to groundwater

withdrawal. This method is suitable for assessing the impact of groundwater withdrawal in areas where a stream
flows in the vicinity of the pumping well, ideally within a distance of 1 to 1.5 km. The analysis involves measuring
the reduction in stream flow caused by groundwater pumping and is suitable for assessing the impact of pumping
on the environment in general and surface water resources and the environment. However, unless and until
calibrated rainfall-runoff models are available to compute the runoff for the available rainfall, this method may
result in unrealistic results. If the stream gauge stations give accurate runoff, then the depletion can be assessed
accurately from the data.
iii.  Water Quality Analysis:

Water quality analysis involves the measurement of various chemical and physical parameters of groundwater to
determine the impact of groundwater withdrawal on water quality. The analysis can also help identify the
presence of contaminants in the groundwater due to the impact of groundwater withdrawal.

iv. Geophysical Surveys:
Geophysical surveys involve the use of various geophysical techniques to map the subsurface structure of the

aquifer and identify changes in the subsurface due to groundwater withdrawal. The surveys can help identify the
extent of land subsidence and the potential for saltwater intrusion.

V. Remote Sensing:
Remote sensing involves the use of satellite imagery and other remote sensing techniques to measure changes

in land surface elevation, vegetation growth, and other environmental parameters. The data can be used to
identify changes in the environment due to groundwater withdrawal.

Vi. Groundwater Modeling:
Groundwater modeling involves the use of mathematical equations to simulate the flow of groundwater in an

aquifer. The model can be used to evaluate the impact of various factors such as groundwater withdrawal,
recharge, and precipitation on the aquifer and the environment.
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1. Predictive simulation of Ground Water levels

As a gradual decline in regional groundwater levels is almost always the prominent initial manifestation of the
impact of groundwater withdrawal from the aquifer, prediction of groundwater levels at a future date is of
importance for predicting the impact of pumping over a period of time. This is commonly done using the
technique of groundwater modelling. Analytical and numerical models are two main types of modeling
techniques used to predict the impact of groundwater withdrawal on regional water levels. While both models
have their own advantages and limitations, there are several key differences between analytical and numerical
models. Some of the major differences are mentioned below in brief:

l. Analytical models use mathematical equations derived from fundamental principles of fluid mechanics to
describe groundwater flow and transport. These equations are solved using mathematical techniques to
obtain an exact solution. On the other hand, numerical models use numerical methods such as finite
element, finite difference, and boundary element methods to solve the equations numerically, usually
through computer programs.

li. Analytical models often make simplified assumptions about the geometry, boundary conditions and aquifer
properties to obtain an exact solution. These assumptions may limit the applicability of the model to specific
hydrogeological settings. Numerical models, however, can incorporate more complex geometry and
boundary conditions, and can handle more complex aquifer properties, making them more versatile.

lii. Analytical models provide an exact solution to groundwater flow and transport problems, and are therefore
highly accurate within their assumptions. Numerical models, on the other hand, rely on numerical
approximations to solve the equations, and the accuracy of the results depends on the numerical methods
used, the grid size and the time step used. Therefore, numerical models are generally less accurate than
analytical models, but they can simulate more complex scenarios.

liii. Numerical models are more flexible than analytical models, as they can be easily modified to incorporate
new data or to simulate different scenarios. Analytical models, on the other hand, are less flexible and may
require a complete re-derivation if significant changes are made.

liv. Numerical models require significant computational resources to handle the large datasets and complex
calculations involved. Analytical models, on the other hand, can be solved using hand calculations or simple
computer programs, making them more accessible to those with limited computing resources.

In general, analytical groundwater models are useful for solving simple problems or for getting quick estimates

of groundwater flow, while numerical groundwater models are better suited for complex problems or for
simulating the effects of management scenarios on the groundwater system.

IV. Modelling Methods:
As mentioned in the previous section, either analytical or numeric groundwater modelling techniques are useful
for predicting long-term declines in groundwater levels in an area in response to groundwater withdrawal,
depending on the complexity of the prevailing hydrogeological scenario. Ideal methods of analytical and numeric
modelling suitable for different aquifers are described below in brief:

1. Analytical Modelling:
Analytical modeling of transient flow conditions in confined, unconfined, and semi-confined aquifers can be
challenging, and there are several analytical solutions that can be used for this purpose. Some well-known
equations that could be ideally used for predicting the impact of groundwater withdrawals on regional
groundwater levels through analytical modeling in different types of aquifers are :

a. Confined Aquifers:
The Cooper-Jacob equation is an analytical solution that can be used for estimating drawdown in a confined
aquifer with a fully penetrating well.

Example:
The confined aquifer system has the following characteristics:
Aquifer thickness: 100 m; Hydraulic conductivity: 10 m/day; Specific storage: 0.0002; Transmissivity: 1000 m”2/day; Pumping
rate: 200 m”3/day; Distance from the well to the observation well: 500 m; Time since start of pumping : 1 year.
To use the Cooper-Jacob method, two dimensionless parameters, viz. the Theis non-dimensional time (u) and the Theis non-
dimensional distance need to be calculated first, using the following equations:

u=S*T/t*r"2

r=(4*T*t/S)"0.5*r'
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where
‘S’ is the specific storage of the aquifer (m”-1), ‘T’ is the transmissivity of the aquifer (m”2/day), ‘t’ is the time since pumping
began (days) and ‘r' “ is the distance from the pumping well to the observation well (m).
Using these equations, the value of r for the aquifer system is calculated as:
r=(4 *1000 * 365 /0.0002)70.5 * 500 = 28,081 m
The value of u is then calculated as:
u=0.0002 * 1000/ (365 * 365) * 28,0812 = 0.856
Next, the Cooper-Jacob method is used to calculate the drawdown (s) at the observation well using the equation
s=Q/ (4 *pi *T)* W(u)
where:
Q is the pumping rate (m”3/day), T is the transmissivity of the aquifer (m”2/day) and W(u) is the Cooper-Jacob well function,
which is a function of the Theis non-dimensional time (u)
Using a table of well function values, we can find that W(u) = 0.290 for u = 0.856.
Replacing the values, we get:
s=200/ (4 * pi * 1000) * 0.290 = 0.018 m
Therefore, the drawdown at the observation well after one year of pumping will be 0.018 meters.

The Hantush-Jacob equation is a modification of the Theis’ solution that accounts for the delayed response of a
confined aquifer with a partially penetrating well.
Example:
The confined aquifer system has the following characteristics:
Aquifer thickness: 50 m; Hydraulic conductivity: 25 m/day; Specific yield: 0.2; Storage coefficient: 0.0004; Transmissivity: 1250
mA2/day; Pumping rate: 300 m”3/day; Distance from the well to the observation well: 750 m; Time since pumping began: 2
years
To use the Hantush-Jacob method, the Hantush-Jacob dimensionless parameter (s) is calculated using the following equation:
s=2*rw*(T*t/S)"0.5
where:
rw is the radius of the pumping well (m), T is the transmissivity of the aquifer (m”2/day), t is the time since pumping began
(days) and S is the storage coefficient of the aquifer (dimensionless)
Using these equations, we can calculate the value of s for our system:
s=2%*0.1%*(1250 * 2 /0.0004)"0.5 = 200
Next, the Hantush-Jacob method is used to calculate the drawdown (s) at the observation well using the equation:
s=Q/(4*pi*T) *f(s)
where:
Q is the pumping rate (m”3/day), T is the transmissivity of the aquifer (m”2/day) and f{(s) is the Hantush-Jacob well function,
which is a function of the Hantush-Jacob dimensionless parameter (s)
Using a table of well function values, f(s) = 0.348 for s = 200.
Drawdown is then calculated by using the values mentioned above:
$=300/ (4 * pi * 1250) * 0.348 =0.018 m
Therefore, the drawdown at the observation well after two years of pumping is 0.018 meters.

Note: the Hantush-Jacob method assumes steady-state flow conditions, which may not be appropriate for highly transient
aquifer systems. In such cases, numerical modelling may be necessary to accurately predict changes in regional groundwater
levels.

b)Unconfined Aquifers:
The Theis equation is the most commonly used analytical solution for predicting drawdown in an unconfined
aquifer with a fully penetrating well.

Example:
The following values are assumed for the analysis
Pumping rate (Q) = 500 m3/day; Aquifer hydraulic conductivity (K) = 20 m/day; Aquifer thickness (b) = 30 m; Distance from
the pumping well (r) = 800 m; Initial hydraulic head (Ho) = 40 m; Specific storage (Ss) = 0.0002
The drawdown (s) is calculated using Theis' equation:
s=(Q/ (4 *pi *K *Ss)) * W(u)
where W(u) is the well function and u is a dimensionless parameter given by:
u=r"2*Ss/(4 *K*t), where t is the pumping time.
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For a pumping period of 1 year (365 days), the drawdown at a specific time is calculated using the following equation:
s=(Q/ (4 *pi *K *Ss)) * W(u) *exp(-r’'2 *Ss /(4 *K *t))
To find the well function value, the value of u is first calculated.
u=r*"2*Ss/(4*K*t)
=(800)/2 * 0.0002 / (4 * 20 * 365) = 0.03288
Looking up the value of W(u) from the well function table, we find that for u = 0.03288, W(u) = 0.246.
Substituting these values into the equation for drawdown, we get:
s=(500/ (4 * pi * 20 * 0.0002)) * 0.246 * exp(-(800)*2 * 0.0002 / (4 * 20 * 365))
=2.05m
Therefore, the drawdown at a distance of 800 m from the pumping well after 1 year of pumping would be 2.05 m. This
information can be used to predict changes in regional groundwater levels and manage groundwater resources accordingly.

The Cooper-Jacob equation can also be used for an unconfined aquifer, with the consideration of the unsaturated
zone.

Example:
The following values are assumed for the analysis
Pumping rate (Q) = 1500 m3/day; Aquifer hydraulic conductivity (K) = 30 m/day; Aquifer thickness (b) = 25 m; Distance
from the pumping well (r) = 600 m; Specific yield (Sy) = 0.15; Initial hydraulic head (Ho) = 45 m;
The Cooper-Jacob method involves calculating the dimensionless time, S, and the dimensionless distance, R, as follows:
S=K*t/(b*Sy)
R=r*(Sy/(K*b))0.5
where t is the pumping time.
Using these dimensionless parameters, the drawdown (s) can be calculated using the following equation:
s=(Q/(4*pi *K*b *Sy)) *f(S, R)
where f(S, R) is a dimensionless function that can be found in tables or calculated using numerical methods.
For a pumping period of 1 year (365 days), the drawdown at a specific time can be calculated using the following
equation:
s=(Q/ (4 *pi *K*b*Sy)) *f(S, R) * exp(-S)
To find the value of f(S, R), we need to first determine the values of S and R.
S=K*t/(b*Sy)=30*365/(25 *0.15) =730
R=r*(Sy/(K*b))*0.5 = 600 * (0.15 / (30 * 25))70.5 = 0.346
Looking up the value of f(S, R) from the Cooper-Jacob table, we find that for S = 730 and R = 0.346, f(S, R) = 0.198.
Substituting these values into the equation for drawdown, we get:
s=(1500/ (4 * pi *30 * 25 ¥ 0.15)) * 0.198 * exp(-730) = 4.07 m
Therefore, the drawdown at a distance of 600 m from the pumping well after 1 year of pumping would be 4.07 m.

c)Semi-Confined Aquifers:
The Walton model is a semi-analytical solution that combines the Theis and Hantush equations to predict
drawdown in a semi-confined aquifer with a fully penetrating well.

Example:
The following parameters are assumed:
Pumping rate (Q) = 2000 m3/day; Aquifer hydraulic conductivity (K) = 100 m/day; Aquifer thickness (b) = 20 m; Specific storage
(Ss) = 5 x 10°-5 m~-1; Specific yield (Sy) = 0.2; Distance from the pumping well (r) = 500 m; Initial hydraulic head (Ho) = 40 m;
Aquitard hydraulic conductivity (Kt) = 1 x 107-5 m/day; Aquitard thickness (T) =5 m
The Walton model involves calculating the dimensionless time, T, and the dimensionless distance, &, as follows:
T=Ss*t/(Sy *b)
E=r/(4* (Kt *T/K)"0.5)
where t is the pumping time.
Using these dimensionless parameters, the drawdown (s) can be calculated using the following equation:
s=(Q/(4*pi *K*b)) *F(z, §)
where F(t, £) is a dimensionless function that can be found in tables or calculated using numerical methods.
For a pumping period of 1 year (365 days), we can calculate the drawdown at a specific time using the following equation:
s=(Q/ (4 *pi *K*b)) *F(t, §) * exp(-t)
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To find the value of F(t, £), we need to first determine the values of T and &.

T=Ss*t/(Sy *b) =5x 1075 * 365 /(0.2 * 20) = 0.0453
E=r/(4* (Kt * T/K)"0.5) =500/ (4 * (1 x 107-5 * 5 / 100)0.5) = 100

Looking up the value of F(t, §) from the Walton table, we find that for t = 0.0453 and & = 100, F(t, §) = 0.103.
Substituting these values into the equation for drawdown, we get:

s=(2000/ (4 * pi * 100 * 20)) * 0.103 * exp(-0.0453) = 2.52 m

Therefore, the drawdown at a distance of 500 m from the pumping well after 1 year of pumping would be 2.52 m.

The Hantush equation is a purely analytical solution that can be used to estimate the drawdown in a semi-
confined aquifer with a partially penetrating well.

Example
The follo

wing parameters are assumed:

Pumping rate (Q) = 1000 m3/day; Aquifer hydraulic conductivity (K) = 50 m/day; Aquifer thickness (b) = 25 m; Specific storage

(Ss)=2x

107-5 m~-1; Specific yield (Sy) = 0.15; Distance from the pumping well (r) = 400 m; Well radius (rw) = 0.15 m; Aquitard

hydraulic conductivity (Kt) = 2 x 1076 m/day; Aquitard thickness (T) =6 m
Using the Hantush equation, we first need to calculate the dimensionless time, ¥, and the dimensionless distance, n:

Next, we

9=(Ss/Sy) *t=(2x104-5/0.15) * 365 = 0.8765

n=(M2*K*Ss/(4*Kt*b *Sy))r0.5

=(40072 * 50 *2 x 10"-5 /(4 * 2 x 10"-6 * 25 ¥ 0.15))70.5 = 146.69

need to find the value of the well function, w(u), using the table provided. The value of u can be calculated as follows:
u=(n"2*8)/(T*r"2)=(146.69/2 * 0.8765) / (6 * 4002) = 0.000518

Using the table, we find that the corresponding value of w(u) is approximately 0.156.
Finally, we can calculate the drawdown (s) using the Hantush equation:

s=(Q/(4*pi*K*b*Sy)) *(1/n) *w(u) *exp(-n"2 /(4 *5))
= (1000 /(4 * pi * 50 * 25 * 0.15)) * (1/146.69) * 0.156 * exp(-146.6942 / (4 * 0.8765)) = 1.47 m

Therefore, the predicted drawdown at a distance of 400 m from the pumping well after one year of pumping is 1.47 m.

ii. Numerical Modelling:

There a
respons
a.

e.

re several numerical models commonly used for predicting changes in regional groundwater levels in
e to groundwater withdrawals, including:

MODFLOW (MODular three-dimensional Finite-difference groundwater flow model): This is a widely used
and highly customizable numerical model that can simulate groundwater flow in three dimensions under
steady-state or transient conditions.

FEFLOW (Finite Element subsurface FLOW system): This model is based on the finite element method
and can simulate groundwater flow and transport in both two and three dimensions.

SEAWAT (SEAwater-intrusion and-density-dependent groundWATER flow): This is a coupled groundwater
flow and solute transport model that can simulate saltwater intrusion and density-dependent flow in coastal
aquifers.

MT3DMS (Multi-species Transport in 3-Dimensions Mass-Transport Model): This is a numerical model that
can simulate the transport of multiple solutes in three dimensions, including their interaction with the
groundwater flow field.

SUTRA (Saturated-Unsaturated Transport): This model is based on the finite element method and can
simulate both saturated and unsaturated flow in porous media, including solute transport and heat transfer.

These models vary in their complexity, capabilities, and required input data. The choice of model depends on the

specific
To use

objectives of the study, available data, and the level of accuracy required for the predictions.
numerical models for predicting changes in regional groundwater levels in response to groundwater

withdrawals, a number of steps must be followed:

a.

b.

Data collection: Collect relevant data such as groundwater recharge rates, hydraulic conductivity, and
pumping rates.

Model construction: Develop a numerical model using appropriate software such as MODFLOW,
FEFLOW, or SEAWAT. This involves defining the aquifer properties, boundary conditions, and sources
and sinks of groundwater.

Calibration: Calibrate the model by adjusting the input parameters to match the observed groundwater
levels and flow rates.

Scenario development: Develop scenarios that reflect different pumping rates or changes in the aquifer
properties over time.
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e. Prediction: Run the numerical model for each scenario and analyze the predicted changes in groundwater
levels and flow rates.
f. Validation: Validate the model predictions by comparing them with observed groundwater levels and flow
rates.
g. Sensitivity analysis: Perform a sensitivity analysis to assess the impact of uncertainties in the input
parameters on the model predictions.
The choice of numerical model depends on the specific objectives of the study, available data, and the level of

accuracy required for the predictions. The model should also be validated using observed data to ensure its
reliability for making predictions.

V. Model Calibration

Calibration of outputs from modelling is essential for accurate prediction of changes in regional water levels in
response to groundwater withdrawal. Calibration is the process of adjusting model parameters to match observed
data, which allows the model to make more accurate predictions.

Groundwater models use mathematical equations to simulate the flow of water through an aquifer. These
equations are based on physical laws and properties of the aquifer, such as hydraulic conductivity, porosity, and
recharge rates. The accuracy of the model depends on the accuracy of these parameters.

However, in most cases, the exact values of these parameters are not known with certainty. Therefore, calibration
is necessary to adjust these parameters based on observed data, such as water levels in monitoring wells. By
comparing the model predictions with the observed data, the model parameters can be adjusted until the model
output matches the observed data.

Calibration helps reduce uncertainty in the model predictions, and provides a more accurate representation of
the aquifer system. It is important to note that calibration is an iterative process and requires an understanding
of the aquifer system and the limitations of the model.

V.1 Procedure for calibration:

Through the process of analytical or numerical modelling, water levels are simulated within the specified time
domain using the analytical solution depending on the aquifer type and using the available parameters. For
calibration of the model, a fixed number of observation wells are idenified at varying distances from the pumping
well within its cone of depression. The water levels in the observation wells are recorded at regular intervals. The
water level / piezometric head in each well is then simulated for the same time periods using the analytical
solution selected. The model can then be calibrated by adjusting the values of parameters such as T and S or Sy
to get as close a match as possible to the measured water levels.

The reliability of the model outputs could be analyzed by calculating the Root Mean Square (RMS) error and the
Normalized Root Mean Square (NRMS) error.

NRMS can be computed as a percentage by dividing RMS either by the mean of observed heads or Range of
observed heads or standard deviation of observed heads.

For prediction of ground water levels in response to ground water withdrawal, an RMS error of up to 3.0m and
NRMS error of up to 10% is considered acceptable. Even though it is considered mandatory to have both RMS
and NRMS errors within the limits mentioned for treating the model as realistic, it is advisable to have at least

one of these parameters within the prescribed limits in complex aquifer systems with limited data availability.
3k 3k 3k 3k %k k %k k
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Annexure -5

Format for Impact Assessment Report
(for Infrastructure Projects involving Dewatering)

1. Brief about the proposed project giving location details, coordinates, google/ toposheet
maps, etc. demarcating the project area.

1.1 Land Use Land Cover of the surrounding area, Percentage of LULC categories
1.2 Topography and drainage.

1.3 Details of wetlands [Highlight protected wetlands / Ramsar sites / NLCP lakes/
other important wetlands in terms of dependencies of local communities if any]

2. Ground water situation in and around the project area including water level and quality
data and maps along with quality issues, if any. In case of mines, ground water conditions
in both core and buffer zone should be described.

2.1 Brief geology of the area

2.2 Hydrogeology of the area

2.2.1 Aquifer description [type, depth, storativity, permeability and porosity]

2.2.2 Ground water flow and aquifer interaction [flow direction, Ground water —
surface water connectivity]

2.2.3 Ground water level trend analysis [pre — monsoon and post — monsoon] for 10
vears based on existing data

2.2.4 Hydrograph of the water level for 10 years based on existing data
2.2.5 Predicted water level declines for affected aquifers

2.2.6 Ground water quality [pre - monsoon and post — monsoon]

2.2.7 Water quality of nearby water bodies

3.Details of the tubewells/ borewells proposed to be constructed. This includes the aquifer
parameters, drilling depth, diameter, tentative lithological log, details of pump to be
lowered, H.P. of pump, tentative discharge of tubewells/ borewells, etc. Locations to be
marked on the site plan/ map including location of proposed piezometers.

4. Approved detailed dewatering plan.

5. Proposed usage of pumped water in case of infrastructure dewatering projects.

5.1 For drinking, irrigation etc.
5.2 Recharge

5.3 Runoff'to stream

5.4 Benefitted area

6. Comprehensive assessment of the impact on the ground water regime in and around the
project area highlighting the risks and proposed management strategies proposed to
overcome any significant environmental issues.
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6.1 Impact on groundwater sources
6.1.1 A description of the impacts on environmental values that have occurred, or

are likely to occur, because of any past ground water abstraction.

6.1.2 An assessment of the likely impacts on environment that will occur, or are
likely to occur, because of the ground water abstraction for a five years
period starting on the consultation day for the report,; and over the projected
life of the resource project area, affected area and radius of influence in case
of dewatering.

6.2 Socio-Economic Aspects:

6.2.1 Settlements and population dynamics around project area.

6.2.2 Dependency on sources of water [surface or sub-surface]

6.2.3 Ground water uses [e.g. irrigation (irrigation method, number of watering)
water supply etc.]

6.2.4 Improvement /decline in agricultural yield in last 5 years and likely impact after
NOC

6.2.5 Impact of proposed/ existing project on local communities [based on local
interactions (interactions must be with stakeholders like fishermen community,
farmers etc.]

7. Proposed measures for disposal of waste water if drawing saline water.

8. Measures to be adopted for water conservation which include recycling, reuse, treatment, etc.

- Briefs write up along with capacity and flow chart of Sewage Treatment Plants existing/
proposed within the project.

- Details of water conservation measures to be adopted to reduce/ save the ground water.

- Total water balance chart showing the usage of water for various processes.

9. GW Modelling

10. Any other details pertaining to the project.

62 of 84



691

Annexure —6

Format for Comprehensive report on ground water conditions in both
core (2Km radius) and buffer zones (10 Km radius) for Mining Projects

. Brief'about the proposed project giving location details, coordinates, google/ toposheet maps,
etc. demarcating the project area.

1.1 Land Use Land Cover of the surrounding area, Percentage of LULC categories
1.2 Topography and drainage.

1.3 Details of wetlands [Highlight protected wetlands / Ramsar sites / NLCP lakes/
other important wetlands in terms of dependencies of local communities if any]

. Ground water situation in and around the project area including water level and quality data
and maps along with quality issues, if any. In case of mines, ground water conditions in both
core and buffer zone should be described.

2.1 Brief geology of the area
2.2 Hydrogeology of the area

2.2.1 Aquifer description [type, depth, storativity, permeability and porosity]

2.2.2 Ground water flow and aquifer interaction [flow direction, Ground water — surface
water connectivity]

2.2.3 Ground water level trend analysis [pre — monsoon and post — monsoon] for 10 years
based on existing data

2.2.4 Hydrograph of the water level for 10 years based on existing data

2.2.5 Predicted water level declines for affected aquifers based on existing data

2.2.6 Ground water quality [pre - monsoon and post — monsoon]

2.2.7 Water quality of nearby water bodies

. Details of the tubewells/ borewells proposed to be constructed. This includes the aquifer
parameters, drilling depth, diameter, tentative lithological log, details of pump to be lowered,
H.P. of pump, tentative discharge of tubewells/ borewells, etc. Locations to be marked on
the site plan/ map including location of proposed piezometers.

. Details of Geophysical studies carried out in and around the project area. Ground water
resources computation of the block in which the project falls.

4.1 Results of Geophysical analysis [vertical electrical sounding (VES), horizontal profiling
and imaging, transient electromagnetism method (TEM)] etc

. Approved Mine plan in case .

5.1 Year wise mine plan including excavation depth, area and mine seepage / dewatering.

. Proposed usage of pumped water in case of mine dewatering projects.

6.1 For drinking,
6.2 Irrigation.
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6.3 Recharge

6.4 Runoff to stream

6.5 Benefitted area

6.6 Dust suppression, Green belt development etc

7. Comprehensive assessment of the impact on the ground water regime in and around the
project area highlighting the risks and proposed management strategies proposed to
overcome any significant environmental issues.

7.1. Impact on surface water sources

7.2.

7.3.

7.1.1 Diversion of existing channels [constructed dam/barrages/weir/canals/hydro-
electric projects]

7.1.2 Change in land use [change in flood plain, lotic & lentic systems etc.]
7.1.3 Current & Potential threats

Impact on groundwater sources

7.2.1. A description of the impacts on environmental values that have occurred, or
are likely to occur, because of any past ground water abstraction.

7.2.2. An assessment of the likely impacts on environmental that will occur, or are
likely to occur, because of the ground water abstraction for a five years period
starting on the consultation day for the report; and over the projected life of
the resource project area, affected area and radius of influence.

Socio-Economic Aspects:

7.3.1 Settlements and population dynamics around project area

7.3.2 Dependency on sources of water [surface or sub-surface]

7.3.3 Ground water uses [e.g. irrigation (irrigation method, number of watering)water
supply etc.]

7.3.4 Improvement / decline in agricultural yield in last 5 years and likely impact after
NOC

7.3.5 Impact of proposed / existing project on local communities [based on local
interactions (interactions must be with stakeholders like fishermen community,
farmers etc.]

8. Proposed measures for disposal of waste water by mine drawing saline water.

9. Measures to be adopted for water conservation which include recycling, reuse, treatment,
etc. This includes the water balance chart being adopted by the firm along with details of
water conservation methods to be adopted.

- Brief write up along with capacity and flow chart of Sewage Treatment Plants/ Effluent
Treatment Plants / Combined Effluent Treatment Plants existing/ proposed within the
project.

- Details of water conservation measures to be adopted to reduce/ save the ground water.

- Total water balance chart showing the usage of water for various processes.
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10. Modelling Study (If applicable as per following criteria)

Assessment Aquifer Type Quantum of Groundwater
Unit (m3/day)
Over-exploited, Hard Rock/ Non- >500
Critical and alluvium
Semi-critical (OCS)
Alluvium >1000
Safe Hard Rock/ Non-
alluvium >500
Alluvium >2000

11. Any other details pertaining to the project.
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Annexure -7

SITE INSPECTION PROFORMA FOR VERIFICATION OF COMPLIANCE OF CONDITIONS OF NOC
BY INDUSTRIES/ INFRASTRUCTURE/ MINING PROJECTS/ URBAN WATER SUPPLY AGENCIES

1 Name of ground water user
2 Industry/infrastructure/ mining project/ Urban Water Supply agencies (Tick any one)
3 Village/ Block/ District/State:
4 No. & Date of issuance of NOC:
5. Date of latest renewal (if any):
6 Validity of NOC (Years):
7 Date of site inspection :
8. Monitoring of compliance of conditions laid down in the NOC:
S. No. | Conditions as per NOC Compliance status observed Remarks
1a Quantum of m3/d Quantum
ground water ay withdrawn by m3/day
withdrawal the firm (Check
through log book)
abstraction
structure  (TW/
BW/ DW)
1b No. of ground| DW ----- No. of GW | DW -----
water abstraction | TW----- abstraction TW--mm--
structures BW----- structures BW------
1c Wells fitted All wells to Check at site Yes/ No
with digital be fitted
water flow with  flow
meter meters
1d Functional status All flow Are all  flow Yes/ No
of flow meter meters meters in working
should be condition ?
functional
2a* Quantum of Quantum of
Dewatering of dewatering
Groundwater  (In m3/day withdrawn by m3/day
case of mine/ the firm (Check
infrastructure log
dewatering book)
projects)
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S. No. | Conditions as per NOC Compliance status observed Remarks
2b* No. of Mine No. of Mine pits/
pits/sump/de- sump/ dewatering
watering structure
structure constructed
2c* Dewatering All Check at site Yes/ No
structures Dewatering
fitted with structures to
digital water be fitted with
flow meter digital water
flow meters
3 Submission  of GW Whether ground Yes/ No.
data on GW extraction/ water Month up
extraction/ dewatering extraction/ to
dewatering to data to be| dewatering data whic
CGWA submitted to | submitted to h data
CGWA CGWA submitted :
4a No. of No. of
piezometers to piezometers
be constructed constructed
4b a) No. of a) a) No. of | a) Attach
piezometers to piezometers photographs
be fitted with fitted with
AWLR/DWLR b_ AWLR/DWLR | b)
b) No. of
piezometers to b) No. of
be fitted with piezometers
telemetry fitted with
telemetry
4c Submission of Monthly WL Whether Yes/ No
water level data data to be monthly  water Month/
to CGWA submitted level data Year up to
submitted to which
Regional Office data
submitted:
5 Monitoring  of GW Whether quality Year up to
GW quality quality to data submitted which data
be to Regional submitted :
monitored Office
6a No. of wells to be | Both in core | No. of wells| Core:
monitored around | and buffer | monitored around | Buffer:
the mining area zone the industry
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S. No. | Conditions as per NOC Compliance status observed Remarks

6b Submission of Pre- and Whether water Yes/ No
water level data post - level data of
of core and buffer monsoon wells monitored
zone data submitted to
Regional Office

7a Annual quantum Quantum of
of water to be m?/ water
harvested/ annum harvesting/ m3/annum
recharged (As recharge as
per NOC issued implemented by
prior to the firm
24.09.2020)

7b No. and type of
recharge
structures
implemented
inside the
premises
(Attach
photographs)

Whether Yes/ No
structures
are
maintained

properly

7c No. and type of
structures
implemented
outside the
premises
(Attach
photographs)

Locations
of
structures

Whether  All
the structures Yes/ No
are

maintained

properly

8 Recycling/ Check at site the Yes/ No
reuse of water STP/ETP
installed (Attach
photographs)
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9* Water from Activity for which
dewatering in water from
mining/ dewatering
infrastructure project is being
projects to be used
put to gainful
use

*Applicable for Mining/Infrastructural dewatering projects only.

Name & signature of Project proponent/ Name & signature of Inspecting Officer
Representative of the firm officer from Regional Office

10. Status of Compliance of NOC Conditions: Fully/ Partially/ Non-Compliance

11. Valid reasons for non-compliance, if any :

12. Whether action is to be initiated against the industry? : Yes / No

13. Details of Action Taken at the level of Regional Director :

14. Date of issuing Show Cause Notice:

15. Follow — up actions taken/ recommended, if any:

Recommendation of Regional Director : Recommended for renewal (Yes/ No)

Name & Signature of Regional Director with stamp:
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Annexure - 8

(Sample show cause notice in case self compliance / inspection has not been filed by proponent)

Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation

CENTRAL GROUND WATER AUTHORITY
[Constituted under section 3 (3) of Environment (Protection) Act, 1986]

(Address of Regional Office)
(Email ID of Regional Office)

File No. Date:

SHOW-CAUSE NOTICE

Whereas the Central Ground Water Authority, in exercise of its powers under sub-section(2) of section 3 has issued
No objection certificate (NOC ) with mandatory conditions/ restrictions and safeguard vide File No. ................ ,
dated ............ with a specific time frame for submitting intimation regarding compliance of conditions.

And whereas a review of the status of submission of intimation regarding compliance of conditions as specified in
the NOC has revealed that Your Unit has been found not to have complied with the directions for submitting
compliance report as specified in the NOC mentioned above, warranting action as per provisions of Environmental
(Protection) Act,1986 for violation of conditions of NOC.

Now, therefore, the Authority, in exercise of powers under section 5 of the Environment (Protection) Act, 1986,
hereby directs you to show cause as to why the NOC issued to your Industry/ Project/ Firm should not be cancelled
and a complaint against your Industry/ Project/ Firm should not be registered with National Green Tribunal under
Section 15 and 16 of the Environmental (Protection) Act, 1986 for violation of condition of the NOC. You are hereby
given an opportunity to furnish intimation regarding action taken for compliance of the conditions specified in the
NOC within 21 days of receipt of this notice, failing which the Authority shall proceed against you as per law, at
your own risk, cost and responsibility including imposition of penalty and withdrawal/ cancellation of the NOC.

(Signature)

(Name of the issuing officer)
Designation

To

Industry/Project Proponent (By Name)

Copy to:
1. Collector/Deputy Commissioner/District Magistrate ........................ ,
2. Member Secretary, State Pollution Control Board concerned.
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ACKNOWLEDGEMENT

Received the Show-Cause-Notice dated ............ from the Authorized Officer of Central Ground Water Authority

A reply to the Show Cause Notice is enclosed/Compliance Report will be submitted along with photographs latest
bY cii

For Industry/Project

Authorized Signatory
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Annexure -9
(Sample show cause notice in case of non compliance of NOC conditions observed during site inspection)

Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation

CENTRAL GROUND WATER AUTHORITY
[Constituted under section 3 (3) of Environment (Protection) Act, 1986]

(Address of Regional Office)
(Email ID of Regional Office)
File No. Date:

SHOW-CAUSE-NOTICE

Whereas Central Ground Water Authority, in exercise of its powers under sub-section(2) of section 3 has
issued No objection certificate (NOC ) with mandatory conditions/ restrictions and safeguard vide File
[\ [o T , dated ............ with a specific time frame for compliance of conditions.

And whereas, the Authority in exercise of its powers and functions under clause (x) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 had ordered inspection of your unit to check the
status of NOC/compliance of conditions of NOC/Guidelines. A copy of the Inspection Report is enclosed
herewith.

And whereas, during the course of inspection, your Unit has been found to have contravened by not
complying with the mandatory conditions of NOC as mentioned below warranting action as per the
provisions of Environment (Protection) Act, 1986 and for violation of conditions of NOC/Guidelines.

(Specify the condition/ conditions that has/ have not been complied with)

Now therefore, the Authority in exercise of powers under section 5 of the Environment (Protection) Act,
1986 hereby directs you to show cause as to why a complaint against your Industry/Project/Unit should
not be registered under section 15 of the Environment (Protection) Act, 1986 with National Green
Tribunal/Environmental Court for violation of conditions of the NOC. You are hereby given an opportunity
to rectify the default/ contravention immediately, in any case not later than 60 days from the date of
receipt of this notice, failing which the Authority shall proceed against you as per law, at your own risk,
cost and responsibility, including withdrawal/ cancellation of NOC and imposition of penalty.

(Signature)

(Name of the issuing officer)
Designation

To
Industry/Project Proponent (By Name)
Copy to:

1. Collector/ Deputy Commissioner/ District Magistrate ........................ ,
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2. Member Secretary, State Pollution Control Board concerned.
ACKNOWLEDGEMENT
Received the Show-Cause-Notice dated ............ from the Authorized Officer of Central Ground Water Authority

A reply to the Show Cause Notice is enclosed/Compliance Report will be submitted along with photographs latest
bY cooi

For Industry/Project

Authorized Signatory
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Annexure -10
(Sample show cause notice in case of furnishing false information on ground water withdrawal by mines)

Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation

CENTRAL GROUND WATER AUTHORITY
[Constituted under section 3 (3) of Environment (Protection) Act, 1986]

(Address of Regional Office)
(Email ID of Regional Office)

File No. Date:

SHOW-CAUSE-NOTICE

Whereas, the Authority has issued ‘Guidelines to control and regulate ground water extraction in India’
vide notification number 3289(E) dated 24th September, 2020, according to which “Proponents shall pay
Ground Water Abstraction/ Restoration Charges based on quantum of ground water extraction as
applicable as per the rates given in Section 6.”

And whereas, during the processing stage of your NOC Application, the Authority had received a request
for significant reduction of the quantum of dewatering and NOC was issued for the reduced quantum.

And whereas a site-inspection report has been received from (name and designation of inspecting
officer) which indicates that initial quantum for which permission was asked for was close to actual
dewatering requirement and was later reduced to avoid or minimise ground water abstraction/
Restoration charges as mentioned below-:

Name of project Dewatering Volume NOC Dewatering Application
(m3/Day) Volume (m3/Day) Dewatering Volume
(m3/Day)

(Pre-monsoon/ Post-
monsoon Period)

And whereas, it has come to the notice of Authority that not only you have contravened the NOC
conditions as the actual dewatering quantum by your project exceeds the dewatering volume mentioned
in the issued NOC, but you have also misled the Authority by providing false and incorrect information
with a view to deceive the Authority. This malafide intention with intent to evade payment of charges and
willful concealment / suppression of material information is considered as a serious transgression by this
Authority.
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Now therefore, in view of the above and in exercise of the powers vested under Section 5 of the
Environmental (Protection) Act, 1986, the authority hereby directs you to show cause as to why the NOC
issued to your project should not be cancelled and legal action against your industry/project should not
be initiated as per law which may include sealing of borewell, suspension/ closure of your unit, levying
of Environmental Compensation and invoking penal provisions under section 15 of the Environment
(Protection) Act.

You are hereby given an opportunity to submit your response, in any case within 15 days of receipt of
this notice, failing which appropriate strict action will be initiated against your project, at your own risk,
cost and responsibility for illegal withdrawal of groundwater. Please note that failure to submit a response
will be understood that you have nothing to say in your defense.

(Signature)

(Name of the issuing officer)
Designation

To

Project Proponent

Copy to:
1. Collector/Deputy Commissioner/District Magistrate ........................ ,
2. Member Secretary, State Pollution Control Board concerned.
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ACKNOWLEDGEMENT

Received the Show-Cause-Notice dated ............ from the Authorized Officer of Central Ground Water Authority

A reply to the Show Cause Notice is enclosed/Compliance Report will be submitted along with photographs latest
bY cooi

For Industry/Project

Authorized Signatory
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Annexure -11
(Sample show cause notice in case of non submission of renewal application)

Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation

CENTRAL GROUND WATER AUTHORITY
[Constituted under section 3 (3) of Environment (Protection) Act, 1986]

(Address of Regional Office)
(Email ID of Regional Office)

File No. Date:

SHOW-CAUSE-NOTICE

Whereas the Authority has issued ‘Guidelines to control and regulate ground water extraction in India’ vide
notification number 3289(E) dated 24th September, 2020, wherein Section 11 (i) provides that “The applicant shall
apply for renewal of No Objection Certificate at least ninety days prior to expiry of its validity.”

And whereas, the said Guidelines further provide under Section 11 (vii) that “If the proponent fails to apply for
renewal within 3 months from the date of expiry of No Objection Certificate, the proponent shall be liable to pay
Environmental Compensation for the period starting from the date of expiry of No Objection Certificate till No
Objection Certificate is renewed by the competent authority.”

And whereas, it has come to the notice of Authority that your NOC (No............ceoovvnvnnnn. dated ----------- ) has
expired on ............ The process of renewal of No Objection Certificate for ground water abstraction by your
industry/project is overdue and the proponent has failed to apply for renewal within the stipulated time.

Now therefore, in view of the non compliance observed above and in exercise of the powers vested under Section
5 of the Environmental (Protection) Act, 1986 and Gazette Notification, S.O. 3289(E) dated 24/9/2020, the
authority hereby directs you to show cause to explain the reason as to why legal action should not be initiated
against your industry/project as per law which may include sealing of borewell, suspension/ closure of your unit
and levying of Environmental Compensation for the period starting from the date of expiry of NOC till its renewal.

You are hereby given an opportunity to submit your response, in any case within 15days of receipt of this notice,
failing which appropriate action will be initiated against your industry/project under the provisions of
Environmental (Protection) Act, 1986 and Gazette Notification S.O. 3289(E), dated 24/9/2020, at your own risk,
cost and responsibility for illegal withdrawal of groundwater. Please note that failure to submit a response will be
understood that you have nothing to say in this regard.

(Signature)

(Name of the issuing officer)
Designation

To

Project Proponent
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Copy to:
1. Collector/Deputy Commissioner/District Magistrate ........................ ,
2. Member Secretary, State Pollution Control Board concerned.
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ACKNOWLEDGEMENT

Received the Show-Cause-Notice dated ............ from the Authorized Officer of Central Ground Water Authority

A reply to the Show Cause Notice is enclosed/Compliance Report will be submitted along with photographs latest
bY cooi

For Industry/Project

Authorized Signatory
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Annexure- 12
(Sample show cause notice in case of ground water withdrawal without NOC)

Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation

CENTRAL GROUND WATER AUTHORITY
[Constituted under section 3 (3) of Environment (Protection) Act, 1986]

(Address of Regional Office)
(Email ID of Regional Office)

File No. Date:

SHOW-CAUSE-NOTICE

Whereas the Central Ground Water Authority has issued public notices directing all the existing ground
water users to apply for No Objection Certificate for ground water withdrawal.

And whereas, it has been brought to the notice of Authority that............cccvveiiinannn. is withdrawing
ground water without obtaining NOC from the Authority.

Now therefore, the Authority in exercise of powers under section 5 of the Environment (Protection) Act,
1986 hereby directs you to show cause as why your ground water abstraction structure(s)
(dugwell/borewell/tubewell/ dewatering structure) should not be sealed for illegal withdrawal of ground
water. You are hereby given an opportunity to submit explanation within 15 days from the date of
receipt of this notice, failing which the authority shall proceed in accordance with law, at your own risk,
cost and responsibility including sealing of ground water abstraction structures and imposition of
environmental compensation for illegal withdrawal of groundwater.

(Signature)

(Name of the issuing officer)
Designation

To

Project Proponent

Copy to:
1. Collector/Deputy Commissioner/District Magistrate ........................ ,
2. Member Secretary, State Pollution Control Board concerned.
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ACKNOWLEDGEMENT

Received the Show-Cause-Notice dated ............ from the Authorized Officer of Central Ground Water Authority

A reply to the Show Cause Notice is enclosed/Compliance Report will be submitted along with photographs latest
bY cooi

For Industry/Project

Authorized Signatory
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GOVERNMENT OF INDIA
MINISTRY OF JAL SHAKTI
DEPARTMENT OF WATER RESOURCES, RD & GR
CENTRAL GROUND WATER AUTHORITY

Guidelines for Saline Ground water abstraction

Jamnagar House,

Man Singh Road, New Delhi-110011
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Preamble

As per the guidelines to regulate and control groundwater extraction in India notified vide
S.0. 3289 dated 24.09.2020, it is mentioned that detailed guidelines for abstraction of saline
ground water shall be issued by the Central Ground Water Authority separately. The
detailed draft guideline for saline groundwater abstraction was placed on 45" CGWA board

meeting and after incorporating few modifications the same was approved.

Detailed Guidelines for Abstraction of Saline Ground Water

Water having above EC above 5000 p siemens/cm at 250C is saline water. Any user
desirous of utilizing saline groundwater is permitted to extract saline ground water and will
be exempted from payment of ground water abstraction / restoration charges. However, all
such users need to have proper effluent water disposal plan to avoid degrading of

environment/ surroundings.

Further, NOC shall not be granted to new major industries in over-exploited assessment

units.

No Objection Certificate (NOC) for saline ground water extraction shall be granted

subject to the following specific conditions:

1. Completely Saline Assessment Units

a Piezometer shall be constructed and regular monitoring of piezometric level shall be

undertaken.

b) All the users shall ensure real time monitoring of groundwater quality especially

electrical conductivity.

o All the users’ need to adopt rain water harvesting as per prevailing building bye laws of

state/UTs within the premises.

2. Partially Saline Assessment Units

In areas where saline water occurs in lenses or fresh, overlies/underlies saline water

zones , NOC shall be granted subject to following conditions:

23



24
18507/2021/0/o NOC(CGWA) 71 2

(a) The saline water withdrawal shall avoid up coning of saline water into fresh water,

mixing or sea water ingress towards land.

(b) Piezometer shall be constructed and regular monitoring of piezometric level shall be

undertaken.

(c) All the users shall ensure real time monitoring of groundwater quality especially

electrical conductivity.

(d) All the users’ need to adopt rain water harvesting as per prevailing building bye laws of

state/UTs within the premises.

(e) In case well starts yielding fresh water instead of saline water, project proponent shall
immediately inform the Regional Office, CGWB. The project proponent shall have to
pay groundwater abstraction /restoration charges as per the guidelines notified vide
S.0. 3289 dated 24.09.2020.

3. Document to be submitted with the application

(1) An affidavit on non judicial stamp paper of Rs. 10/- regarding saline groundwater
extraction and its source (as per the pro-forma available on NOCAP portal).

(i) Ground water quality data of existing well from any NABL accredited laboratory or
Govt. approved laboratory.

(i)  All projects extracting saline groundwater in excess of 500 m3/d in complete saline
assessment units and 100 m%d in partial saline assessment units shall have to
submit Impact Assessment Report along with groundwater modeling studies
indicating saline - fresh water interface (in case of saline water aquifer
overlies/underlies fresh water aquifers), impact of saline ground water abstraction on
the ground water regime or impact of saline water pumping on saline water ingress in
coastal areas .

(iv) Oil and mining companies to submit approved plan by the concerned Gouvt.

agency/department in case of abstraction/dewatering or injection.
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4. Groundwater Abstraction /Restoration Charges

Such industries are exempted from paying groundwater abstraction/restoration charges.

Vi.

Vil.

. Renewal of NOC:

No objection Certificate (NOC) shall be renewed periodically as per the criteria
mentioned in the guidelines to regulate and control groundwater extraction in India
notified vide S.0.3289 dated 24.09.2020.

. Other Conditions

Sale of ground water by a person/ agency not having valid no objection certificate
from CGWA/State Ground Water Authority is not permitted.

Non-compliance of conditions mentioned in the No Objection Certificate may be
taken as sufficient reason for cancellation of no objection certificate accorded/ non-
renewal of No Objection Certificate.

No application shall be entertained without supporting documents as specified in
relevant section.

Abstraction structure(s) should be located inside the premises of project property.
Self compliance of conditions laid down in the no objection certificate shall be
reported by the users online in the web portal of Central Ground Water
Authority/State Ground Water Authority.

Extraction of ground water for commercial use without a valid No Objection
Certificate from appropriate authority shall be considered illegal and such entities
shall be liable to pay Environmental Compensation for the quantum of ground water
SO extracted, as per Section 15 of S.0. 3289(E) dated 24.09.2020.

Penalty provision for non Compliance of No Objection Certificate conditions shall be
applicable as per Section 16 of S.0. 3289(E) dated 24.09.2020.
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GOVERNMENT OF INDIA
MINISTRY OF JAL SHAKTI
DEPARTMENT OF WATER RESOURCES, RD & GR

CENTRAL GROUND WATER AUTHORITY

Guidelines for Bulk water suppliers

Jamnagar House,

Man Singh Road, New Delhi-110011
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Preamble

In the guidelines to regulate and control groundwater extraction in India notified vide S.O.
3289 dated 24.09.2020, it is mentioned that modalities for issue of No Objection Certificate
for bulk/tanker water supplies shall be worked out in consultation with states/Uts and
suitable guidelines in this regard will be framed and issued separately. In view of this draft
guidelines have been prepared by the CGWA and circulated to states for their comments.
The comments received from the states and guidelines were placed during the 45" CGWA
Board meeting on 21.01.2021. The modifications deliberated during the meeting were
incorporated in the guidelines. NOC for groundwater abstraction for bulk water suppliers
shall be issued by States/UTs authorities. State/Uts shall identify a nodal agency for this
purpose and inform the same to CGWA.

Guidelines for Ground Water abstraction for bulk water supply

As per the new guidelines, all those users abstracting ground water and using it for supply
as bulk water supplies through private tankers will now mandatorily seek No Objection
Certificate for ground water abstraction.

Documents to be submitted with the application

i.  Proof of ownership of land of size 200 sg m or more on which abstraction structure is

installed
ii.  Proof of ownership/Lease of tanker.

iii.  Groundwater quality report.

General Conditions

i.  Alltankers shall be labeled “Potable Water”.
ii.  Abstraction structures shall be fitted with tamper proof digital water flow meter with
telemetry. Flow meters shall be calibrated once in a year from an authorized agency.
ili.  Water shall be used for drinking/domestic purpose only.
iv.  Water quality being supplied by the bulk water supplier shall be adhered to BIS
norms for drinking and domestic purpose.

v.  Filling of tanker shall be done only within the premises.
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vi.  Per day quantum of ground water withdrawal shall be limited to as given below:
. Assessment Unit Permissible groundwater
No. Withdrawal (m3/d ) Limit
Overexploited 50
Critical and Semi Ciritical 100
Safe 150

No Objection Certificate shall be issued with a validity term of 2 years for all the

assessment units.

Renewal of NOC

Vi.

No objection certificate shall be renewed periodically, subject to the compliance of
the conditions mentioned therein:

The applicant shall apply for renewal of No Objection Certificate at least ninety days
prior to expiry of its validity.

Application for renewal of No Objection Certificate shall be accompanied by the
Compliance Report.

Before granting renewal, Central Ground Water Authority or State/ UT Authority shall
satisfy itself that the conditions of No Objection Certificate have been duly complied
with.

If the application for renewal is submitted in time and the CGWA/ the respective
State/ UT Authority is unable to process the application in time, No Objection
Certificate shall be deemed to be extended till the date of renewal of No Objection
Certificate.

If the applicant fails to apply within the validity period of NOC, the proponent shall be
liable to pay Environmental Compensation for the period starting from the date of
expiry of No Objection Certificate till No Objection Certificate is renewed by the
competent authority.
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Ground Water abstraction/ restoration charges

The bulk water suppliers shall pay groundwater abstraction charges as per Table-1. The

bulk water suppliers drawing ground water in overexploited assessment units shall pay the

groundwater restoration charges as per the Table-2.

Table-1: Groundwater abstraction charges for Bulk/Tanker

water supplies

Category Rate per m3 (in Rs.)
Safe 10
Semi Critical 20
Critical 25

Table-2: Groundwater abstraction charges for Bulk/Tanker

water supplies

Category Rate per m3 (in Rs.)

Over Exploited 35

Other important Conditions

Vi.

Sale of ground water by a person/ agency not having valid no objection certificate
from CGWA/State Ground Water Authority is not permitted.

Non-compliance of conditions mentioned in the No Objection Certificate may be
taken as sufficient reason for cancellation of no objection certificate accorded/ non-
renewal of No Objection Certificate.

No application shall be entertained without supporting documents as specified in
relevant section.

Abstraction structure(s) should be located inside the premises of project property.
Self compliance of conditions laid down in the no objection certificate shall be
reported by the users online in the web portal of Central Ground Water
Authority/State Ground Water Authority.

Extraction of ground water for commercial use without a valid No Objection
Certificate from appropriate authority shall be considered illegal and such entities
shall be liable to pay Environmental Compensation for the quantum of ground water
S0 extracted, as per Section 15 of S.0O. 3289(E) dated 24.09.2020.
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vii.  Penalty provision for non Compliance of No Objection Certificate conditions shall be
applicable as per Section 16 of S.O. 3289(E) dated 24.09.2020.

viii.  Processing fee prescribed, if any, from time to time shall be charged for various
services.
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